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RAJYA SABHA
Friday, the 20th August, 2010/ 29th Sravana, 1932 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
ORAL ANSWERS TO QUESTIONS
39aTE R # e & F aRafda fear smem
*381. A TgARIIOT GO - FT F AN FE TAR H FAT HOT R

(F) T WHR H 3§ a1 & S § 6 3903 i+ e@foes a=r &
aRafda frr I= & oRomeasT amfor &E & oEl @ geRe @ W § aw FN scee
# GRmEe 3 W@ §; 3R

@) IR &, a@ FR-FAENT Yok F v v Py F gER sEEr e w0
F T Far-Far FeA Iow AT E2

FR Faew & vow A (V. FAL giAW): (F) IR (@) & [Fawor @ ged W
@ fear = gl

Raor

@ IR (@ oot & G 2T F Fo P HFH T 182 AT g, T TS B
Jurfy, H 3caes a¥ 2005-06 #F 2080.60 fAfeds #feF o7 & FeFw a¥ 2008-09 #
234.47 fAfoger M. < g 7147 1 2001 A FAMUET F IFAR @ THT F SR FoA
16.43 YA Telde 3T S AAT F g & FT AR AT AY JoAA 3T TUE 3T
AT F G, M F M, W A AR T 3F9pd & & FROT I IGIA SoATorer
e AT gorae &at 3R FRul (3 FRI/ASR, ogaaE, Rer, Hae, SwH &
R Tl ST AT 3T) § HeOd gid g1 duy, FW gfA & i@ &89 A geo &
FRUT A & AT & TS 7 HRA TR aRT @ T HIS el g1 @ ST 2l

A ToT WHER & AUFR &7 F I 7l JAR, P A F R-FW a1t &
fAT FAieRoT A At A TS ¥ 4R WHR A TEF A AfT 2007 FAE § GEA T@
aRehouel T I8 T geg @ A e #@, swafes ufadt w1 o, N & A
AT @ ST @2t R 3 @l S F5 3R IR Fs oRASET gee # oI g,
ag JHaFd/dSR AR F gUR IR FEr FwE &



for gfaqfed w1 N-F7 At & e, Jor aF 6T 7, F & v A Maw e H
g & & fuiRa 3k sefea frar smar anfewl

dETER, Tod SR & N FW #rdf & v sie@f@es qur @ deeh Srarserdt
gfgd N PN deg o, elimar i swclwar safe & venfag ofd ot wa S
doredr arelt A #r AuRer ae A gew & B s YRR, TEY yAdE wd
QAU A, 2007 # g gau § R Sfgl deh HWetd g1 SoR oA, MawiAd sfF R
IR ARG A W & IREeET vt @ S| okt & R s 3w & v g
qF @1 FfEEe A ¥ FA g afer; aRA@eEEt 7 R PR e F v FR A v
IR A F FA A S| SghES aren A N W e & U gurEd w@w A A
e Se qur i 3aRerd & o AT o &1 sftee w7 & w4 R s

Ry e el (TESas) & IR H Tod WHR & Fag & 7 § F we & fov
HA HREEYT F FeY F doR IR 9FR #qH F wafAEar & aehr afjwl afy mavas @
& de F T e wEen F #E A foEr ST owwar g1 Ay oRfFufdar el wwa
ST A FT AT A IHRIF g, AR SgA3cAE e F A A 7E por fAeiRa A
a5 iR H 10 yfdwd & iU T g WUl WS F T wpd N8 3w gEAd W
faR #=ar &, S % Uo7 WRl g gAfea @ Sl Bl oRa wR o el ooh o
" W EEHA A6l A w0 foeaw R § ot #4fF & sfed sfteeer @ o5 o,
2007 & 96 ¥&pd AT §, 3HUAT 58 THd He H GEAE FAT g

Conversion of fertile land into industrial areas

t*381. SHRI RUDRA NARAYAN PANY: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government is aware that conversion of fertile land into
industrial areas is resulting in migration of people from rural areas and

decline in agricultural production; and

(b) if so, the steps taken to regulate it in accordance with the

decision taken in the inter-ministerial meeting?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) A statement is laid on the Table of the House.

tOriginal notice of the question was received in Hindi.



Statement

(@) and (b) Total agricultural land has remained around 182 million
ha. across the country over the years. However, agricultural production
has increased from 208.60 MTs in 2005-06 to 234.47 MTs in 2008-09. As per
2001 census, 16.43% of total migration during all times was from rural to
urban areas and the remaining migration took place due to other migration
streams viz. vrural to rural, urban to rural, urban to urban and
unclassified. Although the Census data captures various migration streams
and reasons for migration (viz. work/employment, business, education,
marriage, moved after birth and others), no separate data is maintained
by Government of India regarding migration of people due to conversion of

agricultural land to industrial area.

Land comes under the purview of the State Governments. However, with
a view to prevent conversion of agricultural land for non-agricultural
purposes, Government of India has in place the National Policy for
Farmers, 2007, which envisages that prime farmland must be conserved for
agriculture, except under exceptional circumstances, provided that the
agencies that are provided with agricultural land for non-agricultural
projects should compensate for treatment and full development of
equivalent degraded/wastelands elsewhere. For non-agricultural purposes,
as far as possible, land with low biological potential for farming should
be earmarked and allocated. Accordingly, State Governments have been
advised to earmark lands with Jlow biological potential such as
uncultivable land, land affected by salinity, acidity, etc., for non-
agricultural development activities, including industrial and
construction activities. Similarly, the National Rehabilitation &
Resettlement Policy, 2007 also provides that as far as possible projects
may be set up on wasteland, degraded land or un-irrigated land.
Acquisition of agricultural land for non-agricultural use in the projects
may be kept to the minimum; multi-cropped land may be avoided to the
extent possible for such purposes and acquisition of irrigated land, if

unavoidable, may be kept to the minimum.

For Special Economic Zones (SEZs), State Governments have been

advised that in case of land acquisition for SEZs, first priority should



be for acquisition of waste and barren land and if necessary, single crop
agricultural land could be acquired for the SEZs. If perforce a portion
of double cropped agricultural 1land has to be acquired to meet

the minimum area requirements,



especially for multi-product SEZs, the same should not exceed 10% of the
total land required for the SEZs. The Board of approval on SEZs, only
considers those proposals which have been duly recommended by the State
Government. Government of India has also decided not to approve any SEZs
where the State Governments have carried out or propose to carry out

compulsory acquisition of land for such SEZs after 5th April, 2007.

M FgaAREer aifr - vevEe FHEld A@ged| IS A P AT A §3 dAE W
3l @ & S W@ gl M NS F 3 HecaqUl Fad H T aid A K FN deg gy a@
e e # R = & aal §F goRe g g1 A & 36 @R o AgleAr el
NREGA AISFAT & & &, @fhed T o 3PN 3 YA W JHeAAd @t &, SEZs &
FN AT #fF & e ¥, Srad aEt F S e e §, 3 AR F HaWwR 96d FH
g1 &1 6 st e et 1 fashra §1ar &, S 3@ & fasm giar §, 3 deuor
F WA W TG 93T 8, TaF HROT JHGE B Gl A W HIS FA TG g

o gamafy - 3T g qfRdu

At TEARMEOT AT - W, WHR o AT § 6 T FT SROT Fe@T-39T g, olfchel
o o ¥ Do o A ie@fE wE & v F= & o gore @lar &, @R &
AT &l A specific Ao § & FAT &g TWHR H TE 91 8, FAT Foold HY HIoT
F g 9T § T ITA F T v d@ R HA He@fe mE wrog & s § 3R
Rt 3eE & S Sl gd €, WER A R&R Policy & degd wdicd &4 ¥ 3aaT
FIST At feam S g2

st wamafa - aifor S, 3moer Harer & |

At FgammEer oty - W, Fae ¥ ¢ B wAvad &9 § HIaen A¢ @ Srr g s
fRaTeT 3Megleld & §, dl 37 W oMST-33T sRATAT 1T gl

N gomafy - 39S AT FAT &2

At sgeAREer oiftt @ &Y, Far Ig § & e el F SRoT gew ¥ Jede @r
W,



FAT WHR H Tg g1 § IR F 3T F REE B A0 WHER @ 9T T O
HIMIeT Rew & T gaw w W ¥

PROF. K.V. THOMAS: Sir, according to our Constitution, the land
management and agriculture are State subjects. But we have given some
directives to all the States according to the National Policy for Farmers
and according to the National Rehabilitation and Resettlement Policy. So,
it is for the State Governments to follow our guidelines, and, Sir, in
Orissa, the land acquisition takes place as per the Orissa Land
Acquisition Amendment Act and Orissa Resettlement and Rehabilitation
Policy. So, 1if there are some specific complaints, Sir, we will

definitely look into them.
A gEemafy @ g Hae qfov)

At FEARIOT qIfOT ;. FHTITY ARG, deg TXHR o AT fF 2@ HI R&R Policy &
defect & 3R fhamel 1 ZoT & H3MGeT ¢t GA1 o @M ¢ ... (WU ... # ol Fehell
g ...(G¥aue). ..

N

o gamafa - 31T e qfeu

M FgarEer oY - W, H JUF ARIH F ARG WER F FN FAAGT § T A
WW@%WW*WW%, dzg & & g8 W irrigated land & it
e eR=r & f&ar a1 W@ §? 981 W TH “"Rengali Irrigation Project” g,
Srasr Remeara #edr gfer el S & fFar ar 3R Srwer 3g@es 3. wefig wBE S &
forar a1 39 Wieige A S wedrdd w99 off §, 3HR R @ GMR Energy #lH®
FFIA F AT §1 A specific Faer § & H@@F el & S Irrigated land f&ar
ST @M E, d R ARG WER A 36F aR F Tod WK § Fo AHGT 38107 §, ad &
27 89 9o ¥ FE T AT AR SRAYT F Nodey W W § ... (SFIURT) .

A gamafa - oifor S, 3T T 99 SR ... (cIUeT). ..
o TgAREOT O : W, AW O TIRATPE &1 8 ok IS YA NI 9,
e 9% ¥ A de, sRoRE & Uoecd wa €, Afed 38 AR qefe Ad @

3 3RAICS olsd@ & AP o=l A & W OWER N FAT 38T gl Feg H ToAl &
Y FE AHT ST AMRT| FAT 3T S8 35T &2



st gomafay : ceeTl ST, IR HIVOT el AE QAT &, Hall el AT QAT ¥, Tg
FE AL THAST W@ &1 ... (HAURT). ..

PROF. K.V. THOMAS: Sir, similar problems were raised a few days back
in the Lok Sabha and the hon. Finance Minister had given a clear answer,
stating that a comprehensive land acquisition Bill is being considered by
a Group of Ministers. This is an important issue. After consultation with
all the political parties and concerned people connected with this issue
and the State Governments, Government of India proposes to bring a
comprehensive land acquisition Bill. As | have said, if there are any
specific cases in Orissa, they may be brought to our notice and we would

follow them up with the State.

oA FoaAREr @iftr - W, AT Wfafes FdeT qor anl .. (cgauwE) ... #a sReEes
ds F aN H qor U1l ... (FFAUR) . ..

MR. CHAIRMAN: No; No more ...(Interruptions)... Please, Paniji, Shri

Govindrao Wamanrao Adik.

SHRI GOVINDRAO WAMANRAO ADIK: Sir, as far as the land for SEZ is
concerned, it has been said in the reply that the Government of India had
issued certain guidelines or advice to the State Governments for
acquiring certain types of land and not acquiring agricultural lands that
are very productive. But | would like to know from the hon. Minister,
when these guidelines are not strictly followed and advice is violated,
what steps would the Government of India take against the States

concerned?

PROF. K.V. THOMAS: Sir, as | have said in reply to the first
question, this 1is primarily a State subject; we can only Iissue
guidelines. But, 1in certain cases, like the Special Economic Zones,
Government of India has taken a very strong step. We have intimated the
State Governments that for allocation of land, for multi-product SEZ,
when they acquire land, the fertile land should not be more than ten per
cent of the total land acquired, and even when this ten per cent land is
taken, non-fertile land to the same extent should be converted into

agricultural land. So, this is the stand taken by the Government of India

where we can take some decisions, in the case of Special Economic Zones.



SHR1 GOVINDRAO WAMANRAO ADIK: Sir, my question has not been answered;
I seek your protection. My question has not been answered. 1 had
specifically asked the hon. Minister, what steps Government of India
would take against the State Governments when these guidelines are not

accepted by them, or, are violated?

PROF. K.V. THOMAS: Sir, as it is a federal system, we can only issue

guidelines. It is for the State Governments to follow the guidelines.

SHRI ASHWAN1 KUMAR: Sir, this is, indeed, a very important question
and 1 have gone through the reply of the Government. It is a detailed
reply, but, unfortunately, it does not address the real issue. The reply
states that land has remained static and it has not increased, but
agricultural production has increased; therefore, the fear that migration
has led to decreased agricultural production is not true. The real issue
is, over the years, land holdings have become fragmented. Agriculture,
for marginal farm owners, has become economically unviable. That is why,
there is need to establish industries that can generate employment. Take,
for instance, the States of Punjab, Haryana, Kerala; there is not an inch
of land with low biological potential, and, uncultivable, land affected
by salinity or acidity or degraded land. What do we do? Our
agriculturists feel that economic activity in these States is
economically unviable. You need industries. The question for the hon.
Minister is: What kind of a holistic policy prescription are you coming
up with so that while fertile agriculture land is put to agricultural use
yet States are not deprived of industrial activity because industry has
to be set up on land? One-sided policy prescription is not going to

reduce poverty.

PROF. K.V. THOMAS: Sir, I am confined to the main question. The
policy of the Government is that as far as possible the fertile land
should be used only for agricultural purpose. If any State Government
wants some fertile land for industrial purposes because of certain
reasons, it has to find out equivalent non-fertile land for agricultural
purpose. This 1is a confined policy of the Government of India. |
understand that we need industries, but those industries should be on

non-fertile land. ...(Interruptions)...



SHRI ASHWANI KUMAR: Sir, my  question is not answered.

---(Interruptions)...

MR. CHAIRMAN: No supplementaries on supplementaries.

--.-(Interruptions)...

A e FRAR - AT FHEMT SN, FE S A6 & F P AT T F Farer
el Tk TsT & QT gl W U & IHeX WHN HAAAW Ak & IoTehl HAITE0T el § 3R
§3-93 SRl # aet wge & v Seler & S @) R 39 @), W emas @
AT Bedrerg &1, 37 Wl T 7 3T BT F3-98 e9R s Sl 3T g9-a3 eherdfadr
F & 3T & 3T W P W FeT AT §? Tod WHR ar H a7 {omr & s &
SEEAT T AT HS AR e FA TH Ak o g B, AR TR e AR e
TAr-TT 3R clearance & &Y &1 FIT SHF PRUT AFHAG §¢ TET g2 3T ST SISy
g W@ g, STl T FelT @ @I g, 3HF HRUT ... (STIUW). - .

A gomafy : 3T Faer giovl

aﬁﬁmmzwﬁara?mﬁmﬁagamwmmﬁr%ﬁm
aﬁawmﬁwg&nm,aﬁmmaﬁwmaﬁmlwmﬁmmﬁ
Fr g feemuar?

PROF. K.V. THOMAS: Sir, every State in the country has got its own
land acquisition rules and amendments. In Orissa, there is Orissa Land
Acquisition Amendment and in Kerala there is Kerala Land Utilisation
Order. What we can do is that we can give guidelines. We can interfere
when permissions are sought for multiple zones by the State Governments.
There we can impose some restrictions. This is the only way by which the

Government of India can interfere. ..._(Interruptions)...

st ReT FRAR © FI7 3T IcR TeT H FHT 9T FIWCA? .. (SFIURT). . .
AN gofy - A8 .. (cIU) ... FIAR S, Y 85 BT . (WA . . .

A RAew sRar - gamfa S, AT S s wed qoT § ... (F¥auw). .. Sl
SHAT HT 3T . . . (STIUT) . . .



MR. CHAIRMAN : Please do not agitate in the House.
...(Interruptions)... 319 §& 8T ...(sgauiA)... This is not going on

record. ..._.(Interruptions)...

M R sfear -
MR. CHAIRMAN : Q.NO. 382
Stalling of Delhi Bound Shatabdi Express at Bhopal

*382. SHRI TARINI KANTA ROY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that on 13 July, 2010, Delhi bound Bhopal
Shatabdi Express was stalled at Bhopal; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI E. AHAMMED): (@) and (b) A statement is laid on the Table of the
Sabha.

Statement

(a) and (b) On 13th July 2010, 2001 Bhopal-New Delhi Shatabdi Express
had a late start of 5 minutes from Bhopal on account of delay in boarding
of the train by some passengers. There was, however, no stalling of the

train at Bhopal.

SHRI TARINI KANTA ROY: Sir, the reply given is "Bhopal-New Delhi
Shatabdi Express had a late start of 5 minutes from Bhopal on account of
delay in boarding of the train by some passengers.” Who were those
passengers? Trains like Shatabdi and Rajdhani are prestigious trains. For
whom it was delayed should be known to the House. This august House has a
right to know that for whom prestigious trains like Shatabdi and Rajdhani
are being delayed. The delay may be of two minutes or five minutes. But,
there was delay. | want to know from the Minister for whom, this train

was delayed.

*Not recorded.
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SHRI E. AHAMMED: Mr. Chairman, Sir, in this particular matter, the
train took five minutes extra to start from Bhopal to help some last
minute arrivals of foreign tourists to board the train. They arrived at
the railway platform and the Railway staff had helped them to board the
train. They were all foreign tourists. That was the reason for five-

minute delay.

SHRI TARINI KANTA ROY: Sir, it has been reported in the media that
the passengers were from America, and for those Americans, the train was
delayed. But, 1 would like to mention that the train was delayed as per
the directions given from the Railways Headquarters in New Delhi. I want

to know whether it is true or not.

KUMARI MAMTA BANERJEE: Sir, first of all, the hon. Member should
appreciate that the country®s prestige comes Tirst. We always give
hospitality to foreigners. They are our guests, whether they are from
America, Russia, or, China. They had given the prior information that
they were 15 minutes late because of some traffic jam or something like
that. They crossed the foot over-bridge. So, they had taken permission
not from the Railways Headquarters at New Delhi; it was from the
Divisional Headquarters in consultation with the Station Master and the
Divisional Control. They had requested for fifteen passengers. And, |1
would like to inform the House that this train was not delayed. It
started five minutes late, but it reached Delhi only eight minutes late.
In our official system, if it is a delay of less than fifteen minutes, it

is considered punctual.

A N T WA : FHNIT FRIGT, H HUF AEIA F AT F;A SN HoEAT
o feemen =ree § 3R a8 qoe o wieaT § fF Sgd W & 9gd sEer W @ W@ g, S
ol o @ W E, 3 T@E THI W A & 0T H9e Fid @ A5 A S5 § 3R FA
fAger Sl fre &2 qEl a1 ¥F ¥ & 3eR wewr A Faner R WER @ g foiaeh o oo
arch €, 3 A0 & Sgd S AT A 1 e o o owers wgee €, 9 @l o -
deT B¢ de ggad §1 FA AT AR ST 58 AT A8 A su s, FEd @9 3R

11



fAER & B 3ok 9eel & I arel ¢l WAY W Ugd, i AT N IRgREr A @ a
& Ty, YoId yomelr & RAEeA H# & F A 3R I F FFT F SR A
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STRRT & ST &, 39H g AT Fel AT ¢ fh e TEHT W § ... (GuaUeT) . .
AN gaafa - STQU, FaTT Tk oA A g ... (STIUA) . . .

M MY ToF AT - A, A ¢ AT W wAST IOT §, FS qEA HalA Agr
T &l ... (SHAU). . .

AN waafa : 3T Fara gfev .. . (cHauUnT). ..

At ar Teg A - A, A ug forr B, A Y ReeA wumm R o o
de @ W £, 3@F v F U d@Er g7 ... (EEwE)... #F @@ g f
.. (FaEuT) . .

ot gl - 3T ESF v qEwr Hater Afawl ... (sgEunE) . ..
TAN AAAT qA@H : W, H Member H I § & el TR T WA IOT B

Though it is not related to this question, but in general interst, #
SR ST e AR ETIE F e gEA Tl Ao wfevl W, gga @ & o gl
g, Fife uwar A Far Srar g, ¥ QP fRAr Sar &, Obstruction fRAT ST #,
I o U ar Srar § ... (Suaue). . .

TH AT §GET - P HLar 27

FTAN HAGT Faelt sgd @ political parties #f & § ... (¥aum). ..
Don"t ask me and don*"t incite me; 1 am not going to name.

...(Interruptions)...

At AN Tog AT : 3THR FARR I ST - . (STEYUTA) . . .

KUMART MAMTA BANERJEE: 1| may fight my battle politically outside the
House, and not inside. | always maintain the dignity of this House. Sir,
with your kind permission, | want to inform that sometimes, because of
some flood, natural disaster, the trains may be late. But, Sir, nowadays,
because of road blockade, rail blockade, delay of trains has increased
like anything. In eleven per cent cases, delay of trains is due to these

blockades. This 1is horrible thing. 1 will appeal to all my countrymen

that don"t delay the trains. 3R ag UfRasl §amer & Tl & o f9grR & v o &
I
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% because train passes through one State to another. f@u, f9grR & ufR=sh
IS ST &, IRet Soner ¥ fogR sa €1 a9 oo & 3ma &, O fogr, ufRwsh s,
3ol WeRl, 9 SETE gHRY ol AT &1 ... (STIUW). ..

M gamafa - el ... TolleT ... (SUAYE). ..

ot Forer U : ARG, IE A4 UdT ol & AWGIT AH A fRH 9T 3RIT ofem
W@ &2 ... (FEURT) ... FlT T Th W@

KUMARI MAMTA BANERJEE: Because railway is the lifeline of the nation.

---(Interruptions)...

st wamafy : dres S, ol ..

KUMARI MAMTA BANERJEE: One train passes throughout the country.
---(Interruptions)... If any problem arises in any State, it affects the
whole system 3R whole system 3PR affect gr §, a 3&H controlling loss

g1ar &1 We are really sorry for that. This time we are maintaining record.

---(Interruptions)...

ot goer aeE : FiT dr SEAER §2
MR. CHAIRMAN: Please. ...(Interruptions)... Thank you.

KUMARI MAMTA BANERJEE: Sir, just one minute. We are maintaining the
punctuality, which is 75 per cent. This time we are keeping actual, fool-
proof record. Because of Railroko, obstruction, sabotage and all these
things we are losing 11 per cent. Even then we are maintaining our level

of punctuality, which is 75-80 per cent.

At o wa@E 0 W, H Ko AT @ S ddr § 6 A ot wewd § e
right time W Q§ﬂ S &, ofeheT TIT W qgﬂﬁ # outer WX 3/ 3T ©eT T ST
g, @ FE ... (cFauED). .. S AT, §4 Sgd ®A G e g1 S 3mr-3mer der
¢ gl FHA &, A EH g dAheld @ §, A A T WA R A @ AweH qenean
foh S anfsar @A & 30 W §, I AT F TRA R GET AC?

KUMARI MAMTA BANERJEE: Sir, though this question is not related to
this question, Ig§ TR FALTT §, ofhd aa ot & wgar ﬂﬁ?ﬁ & earlier 1.8
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crore passengers used to travel by the
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Railway daily. 3nf 38R 9gd s¢ a0 € o 6 2 15 20 @ @ I1C & 3 Hiord
Fr FEdr g 9 TS &, WBWET 2 s AR §ART infrastructure SdeT T8l §oT olfdheT
S off 3mdrses g fRar &, congestion g g1 Everybody is asking for train.

I think that if you observe it, you will realize that our infrastructure
needs upgradation, modernization. We need more infrastructure. Sometimes
it also affects the system. If you ask for more stoppage, we are willing
to give it, but you have to see it from the operational point of view.
There 1is some congestion. We are trying to increase more and more

infrastructure so that people don"t suffer.

Nt e 7T & ;- ¥HEfT S, Union Carbide & Anderson & ar fhT erdredr
H S gt 3ARSA g, U #H §H 37 TR {AAY privilege 33 & § 3R el &
AT W & &1 ... (FFauwT) . ..

A gamafy : Hae Bl

ot 3w AyT @@ ; o A A§ IT W §, AT W ¥ related TH WA § 3R
g AU ¥ F 5 ol A dea YW H o9 o F% dted ¥ ¥ A T g,
particularly 3597 3R &R & @®% ¥, d I 3B [@oddol W ITET-3MT eI &h
ST ¥ 59 dF J8 Ak & F F, O 35S A W WS A HF W g AT § F
FHF HRUT YA & IFAF WA gl &1 67 38H Tga uel sid § 3 3w
AT Bl §, 3k @ eceeh off @il ¥l o sEe deR, Yo oA W gu sifsRer &
oy #, HS g geen o fHar § #&AifE e g det A owe a@dr ar wel o swe
faot @€t & |ehar 82

FAN AAGT a6l 0 G, AT gar ¢ R Il FIE & time W ouAd §, ofdhe 3R
road blockade & =T 3 AT MfST & Te ST F 10.10 §97 cross FET & Afhd a8
o g a5 3R & trains TH Y 3 IE O T O TRAAT HZYA g &1 W ToE A
o aRfPua gdr g If it is running as per normal schedule, then there

is no problem. From the operational point of view, the problem is because

of delay due to some blockade and when some problem is being created. 3R
Ig BT §, T AT Told H AT § A FAT AT 87 HHA H Coldd YT €T gEFRL ofamal
g1 They are not getting the permission from air traffic control, & T
2
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*383. The Questioner, (Shri Bhartsinh Prabhatsinh Parmar) was absent.
Grants to States for SSA

*383. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to refer to the answer to Unstarred

Question 2554 given in the Rajya Sabha on 11 December, 2009 and state:

(a) the amount Government has spent towards grants to States under
the sharing pattern of SSA iIn the years of which figures are available

during the Eleventh Five Year Plan; and
(b) the ratio of (a) to GDP in terms of percentage?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)

and (b) A statement is laid on the table of the House.
Statement

(a) and (b) In response to Unstarred Question No. 2554 given in the
Rajya Sabha on 11th December 2009, Government had provided information on
the fund sharing pattern for implementation of the Sarva Shiksha Abhiyan
(SSA) programme, as comprising 65:35 sharing ratio between the Centre and
States in 2007-08 and 2008-09, 60:40 ratio in 2009-10, 55:45 ratio in
2010-11 and 50:50 ratio in 2011-12 and thereafter. In respect of the
States in the North Eastern Region (NER), the reply had indicated that
the sharing pattern between the Centre and the States is in the 90:10
ratio. Government had also indicated at that time that there was no
proposal to revise the fund sharing pattern between the Centre and State
Governments. Since then, however, the Right of Children to Free and
Compulsory Education (RTE) Act, 2009 has become operative and a proposal
to revise the fund sharing pattern between the Centre and the States to
implement the combined RTE-SSA programme 1is under consideration of the

Government.

Under Sarva Shiksha Abhiyan (SSA) the Annual Work Plan & Budget
(AWP&B), submitted by each State/UT, is considered and approved by the
Project Approval Board (PAB) every year, taking into account the fund
sharing pattern between Central and State Governments applicable for that

year. The Central funds are released after verification of the release of
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State share applicable for the year and the unspent balances of the total

funds released in the previous year. The total year-
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wise Central grants released to States/ Union Territories for
implementation of SSA in the 11th Plan and their percentage in relation

to Gross Domestic Product (GDP) at factor cost at current prices are:

Year Central Releases GDP# % age value between
(Rs. in crore) (Rs. in crore) Central releases and GDP

2007-08 11426.26 4540987 0.2516

2008-09 12604 .81 52286500 0.2411

2009-10 12781.07 5791268* 0.2207

@ quick estimates
* advance estimates
#Source: National Accounts Statistics, 2010

DR. BHALCHANDRA MUNGEKAR: Sir, in view of the fact that 19.8 per cent
of the total resources of the Eleventh Five Year Plan have been allocated
to the education sector as a whole which is unprecedented in the history
of India after independence the hon. Prime Minister described the
Eleventh Five Year Plan as the Education Plan. Sir, through you, 1 want
to ask from the hon. Minister that as reported in one section of the
Press, this is the fourth year of the Eleventh Five Year Plan and the
speed of spending the resources earmarked for HRD is not keeping pace. As
a result, some of the resources are likely to be under-utilised. Is it
true that the resources are likely to be under-utilised? If so, what is

the plan of the HRD Ministry to speed up the expenditure?

SHRI KAPIL SIBAL: Sir, 1 am thankful to the hon. Member to have asked
this general question outside the main question that has been put. But,
be that as it may, | am willing to answer it. Yes, Sir, there have been
allocations which were given to us under the Eleventh Plan and yes, in
terms of those allocations that were considered, the actual Budgetary

allocations are much less. And, that"s
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due to several factors and not just one factor. One of the factors, for
example, is, we announced establishment of 14 innovation universities.
Plans for those innovation universities have not yet taken off for the
simple reason that the concept of an innovation university is not yet
clear. We have to come to Parliament. We have set up a task force. So, in
the absence of a plan or roadmap ahead, we can"t spend that money. Same
is the case with the Central Universities. Now, we had set up about 16
Central Universities. But, again, as far as those Central Universities
are concerned, the architectural plans for building those universities
are not yet complete. They are left to the university councils.
Possession has been taken in some cases; in some cases, not even boundary
walls have been constructed. So, a lot of money, for example, Rs.84943
crore which was set apart for higher education sector has not been spent.
But, as far as elementary education and Sarva Shiksha Abhiyan are
concerned, because these are on-going schemes, the allocations that have
been made for them have been spent more or less, over 90 per cent. So,
where there are new schemes, th allocations are yet to be spent.
Therefore, for the allocations conceived in the Eleventh Plan, there is
no Budgetary support because we are not ready on the ground. But, for the

on-going schemes, in fact, the allocations have been spent wherever made.

SHRI M.P. ACHUTHAN: Sir, the norms of Sarva Shiksha Abhiyan, which is
straight-jacket one, are applicable to all States irrespective of
specific conditions prevailing in a State. In Kerala, we have got the
Kasturba Gandhi Balika Vidyalaya scheme. Kerala is not getting any
assistance under this scheme because the enrolment of girl child is very
high in Kerala. In the same way, there is the Rashtriya Madhyamik Shiksha
Abhiyan for secondary schools. In Kerala, the problem is not of enrolment
but of improving and enhancing the quality of education. So, my question
is: Will the hon. Minister be kind enough to take into consideration the

specific conditions of States and change the norms accordingly?

SHRI KAPIL SIBAL: Sir, it"s very difficult to have a Centrally-
sponsored scheme to suit specific conditions of different States. It"s
very, very difficult to do that. In fact, we must congratulate Kerala
because Kerala has done very well in certain areas, especially education

of girl child. Now, if you
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have done well and we all believe in inclusive development, then, we
should actually be asking - the hon. Member should be asking - how much
we are doing for the States which are not doing so well. As you know,
once we have an inclusive agenda on which everybody has agreed, the
question should not be that those States which are doing well should get
more. The question should, in fact, be that please give more to the
States which are not doing well because that is how we will take the

nation forward.

e facom s@R @ @afa #glew, # AT @ St & Ser wedr § RS
THUAT & $sg §, o #f St o +gr § & North-East Region & 90 3iX 10 wde &
ratio §, F1 RAMS v o @A nar § wifs 38 W ®e AW wr ar? ggw, #
Tg ST TEC § % FA THUAU & BgH haol FAN WHR F § A 9T & qul ool
SHH BEH 3T &2

st FRT RAeadr : W, AT TG @ T F &

MR. CHAIRMAN: Please answer one.
e fced s - W, F & Sae g QS

N FRT Reaa : W, g7 dh VAT USU & Taiel &, Tg Hfeic F decision
g, WX # decision § F AT $&¢ # I gaART, IEN Agd IGeHC F A9E g,
gg 90 ufaera ghem 3R 10 gfaerd ®e &1 el safov W& F5 AfT e wgr F e
H gAN T FE i &1 SlgT d BRel $iEd & garel §, §9 R 3P F el i
37T &, AfheT ag oeTeeT 6 Ufawrd §, ST &7 39T spend &R g1 PR gF 100 gfaerd
spend & § df 6 Ffard SET & AT g

GPS in railways

*384. SHRI NAND KUMAR SAl: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the trial of pilot project for setting up of Global
Positioning System (GPS) for giving real time information to the railway
passengers carried out jointly by the Research Designs and Standards

Organisation (RDSO) and the 11T, Kanpur has been completed;
(b) if so, the details thereof;

(c) the details of funds allocated for the said purpose and the

details of expenditure so far incurred for the trial of the pilot
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project;
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(d) whether decision to implement this system in Indian Railways has

been finalized by the Railway authorities; and
(e) if so, the details thereof?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (e) A

Statement is laid on the Table of the Sabha.
Statement
(a) Yes, Sir.

(b) A system as a pilot project named Satellite Imaging for Rail
Navigation (SIMRAN) has been developed jointly by Research Designs &
Standards Organisation (RDSO) & Indian Institute of Technology (11T)
Kanpur, funded jointly by Ministry of Railways & Ministry of Human
Resource & Development (MHRD) and 1is capable of monitoring trains”
location and movement in real time. The system can also provide real time
information to public through Internet, SMS and station display boards.
The system can also be exploited for alerting railwaymen working on the
tracks and alerting road users at level crossing gates when a train is

approaching.

(c) Expenditure Rs. 1.4 crores by Ministry of Railways and Rs. 2.1.
crores by Ministry of Human Resource & Development (MHRD) has been

incurred.

(d) and (e) No, Sir. The security implications in communication of
the train location information directly on the internet and through SMS

are being assessed and decision will be taken shortly.

M dE FAN A : AGAT GO Fed, HA AFAT ¥ FN oSN @ Shew &
oy # qoT U1l FE IRAST ¥ GET & AU aeheld AU & dgd 2003 H & H
TS ofr 3N SHH 2008 AF U T I A&T AT| e TGN AT A ST FO &9 E,
40-50 ¢t # & g fAFeA emar ST EH gl H AT Yo AN S A qoen 9 g &
a¥ 2003 & 2010 % A At H AN FA A F sHA oEwA I R, FHH faewd sga
B3 B, 30F FA FROT E? FA R IR oM S A & AT g Ao Y@ FAT &
9 g2

FTAN AAGT Sl @ W, SOvE eea 1 g.ww. # geaAe fhar smar g1 galy
S Yo A TFHIEH  HAS  Sam  Pitroda & g, 3egid Rz &, for SIMRAN and
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its

is under consideration.
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We will do it as early as possible. From the safety point of view, &F &I
& ST pilot projects f&arT o1, 3R A 3.5 s ¥ H Far ar 3R 3@ =@
complete & 3T &, I8 successful gam g, and SIMRAN will be helpful in
preventing the accidents even from the unmanned level crossings. So, we
have decided to do it immediately and it will be completed within two

years, Sir.
A gamafa - 31T qEU T Bl

M A FAR WA : AT FHOIT Agled, AT qEAU YA g fF RDSO R OMIT
AT SIMRAN & HTEIH & al 7% 39g ¥ gl W Mo 3R Shae & Acaelr e & &
3R gy # hER Wd, Afed FTAIRT W H5F ITAEHART A AdE S & fav oaor
W & F 3T 3R R AN WA F AU FS GEI-de a7 & 7 g2 IR FS wH-
WA a7 & 7S §, A IHR QW A F AU F9 aF gEg-dar g2

FAN AAAT et : W, A FaRm A1 F Q@ @ H Ig wFOene g Seem S
FAeT SIMRAN & g & &, Sl & NIT o far a1, o w Yod fAfaed & 3 HRD
e & w1 fhar a1, 95 wFdada g o/ r § 3R g8 & A # FEelie g S|

AN wafa - A AgEAg 3HA|

SHR1 MOHAMMED AMIN: Sir, there are a large number of vacancies in the
Railways. Connected with the question of railway safety, | want to know

from the hon. Minister. ...(Interruptions)...

MR. CHAIRMAN: The question is on GPS in railways.

oA AgFAg AT - W, WS FE O AHT g

ot gamfa - A€, I8 Shdew F ey 7 g

Nt AgFae AT ;- @, SEH vedise @ Had ¢ 3N tediEe @ Yo awd & 9y
FoAre gl

MR. CHAIRMAN: No, no; railway safety is a much wider subject. Let us

confine the supplementary to the main question, please.

st AgFAg AT - W, §H AT FHA ST T Tg ST B § fF S adhder @l
g, s+ for Woo o8 AG # fhasr e & forar s=r & and by what time these

vacancies will be filled up.

25



KUMARI MAMTA BANERJEE: This is, absolutely, a different question,
Sir. This is about equipment. The main question relates to GPS. But, for
my friend, | want to say that already, we have started. We have started
the work; the process is on. Because for ten years it was not done, the
vacancy was there. This time, we have started the process of filling the
vacancies, and we are giving the special focus for SCs/STs, Physically
Handicapped and the Minorities,-and we are giving them the priority. As
for OBCs and Disabled Persons, | have already covered. Then, for the

Sports quota.......
MR. CHAIRMAN: Thank you.

KUMARI MAMTA BANERJEE: And the drive is on. We have done as per the

new recruitment policy, and the process is on.
MR. CHAIRMAN: Thank you. Shrimati Shobhana Bhartia.

SHRIMATI SHOBHANA BHARTIA: Thank you, Sir. About the GPRS System,
that would give real time information, there are certain concerns about
the security, that this information can be used and misused by those who
want to get the actual position and those who want to destroy and
sabotage the railway tracks, and all that. In view of the fact that there
have been certain suspected sabotage incidents and the consequent loss of
life, what inbuilt checks and balances would the Ministry propose to keep
so that this flow of information is not misused to actually damage the

railway tracks?

KUMARI MAMTA BANERJEE: Sir, | am really obliged because Shobhana
Bhartiaji has raised a very valid question. Yes, there is a concern, and
we are examining it in detail; that is why some time more we are taking.
But let me assure the House that we have to do it very quietly because
the country matters; if there is a matter of security, it is a concern
for each and every one. For that, we are trying to do something. We will
talk to the other Ministries, and also to the concerned Ministry, and we
will take full precautions. Nowadays, in the Railways, sabotage and

terrorism are so much. They were not there earlier. The Railways is for
the people. Earlier it was-only protesting, 3 df delest & fow o g amm,

AT Uiead Y @Y 98 &1 She has raised a very valid point. We will get the
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details. We will examine the case very seriously. If there is any need
for some foolproof security system, we will consider it and then we will

do it.

A IR e FAQY : W, # A=A 7 S F T§ qOn e € F gH GPS
ﬁmmr&%,a@mm%ﬁ?ﬁsﬁmmm#maﬁ%lmﬁsﬁ
gt § 3R 3% IW S FrS I FAT &, I T F TS MR T IR § e
ST F FW S NAT gT €, IFH WA AR FGT QAT § TAT Ig ITH A o
t, oftheT 9 MY IS §3M &l ... (HIUED). ..

N gomafy : I§ GPS T Hare gl

M AR R FAqh : W, TE seefa & &1 GPS & ATIH § X H gewRe
& g, A g med AT & Aews ¥ g 1 el o HE

FAN AAA gl 0 W, A FS A to Z dictionary @@ gl I AAAT T
wfafhe Faems B af # 3ca” Gl Ve Gt Fors MR & fAr 50 Wde & § 3R
Yo off 50 Tw¥T &l §1 W AN H GANT S F AT, 9% §He qU A AT §| PR ITRAT
P15 WAfhed Frucic &, o you can write to me, and | will give you the

details.
Khurda-Bolangir Railway Line

*385. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Khurda-Bolangir railway line sanctioned two decades ago
has not progressed much due to differing stand of Railways from time to

time and if so, the details thereof;

(b) the sanction of funds for the project and expenditure incurred

against those sanctions, year-wise, and the reasons for shortfall if any;

(c) the reasons for changing the criteria of the project from a
socially useful project for opening up backward areas to one with

economic viability; and

(d) the reasons for shifting the project to Rail Vikas Nigam Limited

(RVNL) and the revised schedule of its completion?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (d) A

Statement is laid on the Table of the Sabha.
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Statement

(a) Khurda Road - Bolangir new line (289 km) project was included in
the Budget 1994-95. The work on the project is progressing as per the
availability of resources. In the first phase, Khurda Road - Begunia (36
km) has been taken up and is targeted for completion during 2010-11. In
Phase-11, Begunia-Daspala (36-112 km) long lead items of major bridges

have been taken up.

(b) The year-wise details of the allocation and expenditure is as

under:

(Figures in crore of Rs.)
Year Allocation Expenditure
1994-95 1.00 0.82
1995-96 2.00 0.93
1996-97 1.50 1.50
1997-98 2.00 0.23
1998-99 2.00 0.28
1999-00 10.00 3.77
2000-01 14.50 2.19
2001-02 5.00 1.86
2002-03 5.00 6.27
2003-04 15.00 10.29
2004-05 15.38 8.40
2005-06 10.00 8.33
2006-07 23.00 23.03
2007-08 20.00 6.34
2008-09 32.43 3.50
2009-10 28.07 13.90
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During 2010-11, an outlay of Rs 120 crore has been provided for the
project. There has been delay in forestry clearance, handing over of

Government land free of encumbrances and failure of contracts.

(c) and (d) It has been decided not to transfer this project to RVNL.
The line is passing through backward areas of Orissa State and is a
socially desirable project. Railways has huge throwforward of ongoing
projects with limited availability of resources, as a result projects
take long time in completion. However, the project is being progressed as

per the available resources.

SHR1 PYARIMOHAN MOHAPATRA: Sir, my Ffirst supplementary is this. This
is a l1l6-year project which is seeking to link very backwar.d areas of
Orissa. The hon. Minister has stated in her reply that it is a socially
desirable project. An amount of Rs. 186 crores was allocated in the last
16 years. Out of that, an amount of Rs.95 crores was diverted and in the
last three years an amount of Rs.58 crores was not spent. Is the Minister
aware that the ongoing bridges could have been completed, a lot of work
could have been done and the entire money could have been spent without
going into the questions of forest clearance, handing over Government
land free of encumbrances and failure of contracts? Why were they not

completed?

KUMARI MAMTA BANERJEE: Sir, Khurda-Bolangir railway line is a very
important railway line for Orissa. There are many other lines also. There
are many pending projects worth more than Rs.1 lakh croes throughout the
country. It is not that | am responsible for this. This is an ongoing
process and the projects are pending. It is a fact that in our country
there are socially desirable areas. People are staying in those backward
areas. They need railway lines. They lack railways. Paucity of funds is
also a problem. But Khurda-Bolangir line is very important. That is why
we have given more than Rs.120 crores for this line. Previously it was
given Rs.5 crores, Rs.10 crores, Rs.15 crores, like that. We try to do
our best. Let us complete the first phase. 1 can assure the hon. Member

that, whatever is the fund provided, it will be implemented.

SHRI PYARIMOHAN MOHAPATRA: Sir, while thanking the Minister for

continuing this as a socially desirable project, not transferring it to
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the RVNL, allocating Rs.120 crores this year and
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saying that this Rs.120 crores will be spent this year, | would like to
know from the hon. Minister whether she is aware of the fact that as a
result of the efforts of the State Government to persuade power plants
and industries to come to the hinterland of the railway lines, two power
plants have agreed to establish power plants in the hinterland.
Therefore, would the hon. Minister consider directing the Railway Board
to fix a firm schedule for the completion of the line, at least, up to
Daspalla, which is the second phase so that these power plants or

industries do not shy away again from their decision?

KUMARI MAMTA BANERJEE: Our Department is encouraging private parties
also to connect the port, the coal mines, and even the college areas,
university areas and other important areas. We have already announced our
RCH policy, where we say, we are willing to give them the economic share,
if the people are interested. So, we are giving Iimportance to this
project. The first phase will be completed before March, 2011, and then,
we will take up the second phase. 1 can assure the hon. Member that
whatever we have said, we will do our best to complete the first phase,
and, then, we will go in for the second phase. About RVNL, we are not in

for it.

MR. CHAIRMAN: Shri Rudra Narayan Pany. You put your supplementary,

without a speech.

M FgaRmor 9oy : 1 will, specifically, put my supplementary. T
ATNT F ARG TE FaI F 3 Agcaqol IR ¥ fed & FROT TE wE o
ThAT § T ToT WHR garT 7fA 3RIE0r & Wod & & F F§ FS dfcedr | 78 ¥?

KUMARIT MAMATA BANERJEE: 1t will be better if I give him a written
reply.

SHRI BAISHNAB PARIDA: Sir, the hon. Minister, in her answer to this
question, has said, "However, the project is progressing as per available

resources." But, from the records of allotment which she has given, it is

clear that in the previous years, that is, in 2008-09, Rs.32.33 crores
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were allotted, but only Rs.3.5 crores were spent; in 2009-10, Rs.28.07

crores were allotted, out of which
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only Rs.13.90 crores were spent." So, the resources are there. But why is
the Ministry not spending this money on such an important line, which is

considered as the lifeline of Orissa?

KUMART MAMATA BANERJEE: Sir, when this project was announced, there
was a decision that the State Government would acquire land. Now, there
are some problems relating to land acquisition. That is why the Railways
are not able to do it. But, this time, we have decided that we will
pursue the matter with the State Government too. So, whatever is required

to be done, we will take action accordingly.

SHR1 RUDRA NAYARAN PANY: That was my supplementary. 3 =gl & W £l

FTAN AFAT Foet : A0 SN, A S @ g
X geeaTe

*386. A I WOT - FAT YT HA TE ad B FAT HET

(&) ¥ 2009-2010 % &R Fel fhcll Yer-gHesl g3 § 3N 3 Ser-Arer 1 Fel
fopelTT el g3T ¥

(@) Acawaiedt garT v v gH-[ATmet 921 Yo 9el 33 H aog & e Y-
gdet g% §; 3N

(@) 3 gheal & FRUN & s Far g AR sy & 3@ g A gheaAnsd @
Ut & foIT FAT-FF1 3UT fhT o7 W/ &2

Y 7T A T FAR (R §. EEE): (F) ¥ () TH (AR T ded W @
e g

faavor

(F) a¥ 2009-10 % SR HRA ¥ W Fo 100 RO Yo@mdr geae (fem
MNFER aTel FAIRT T FSh ITATHANN EINT HAMIRR G H G F SH) g3
g gheait # 64 =FfFd AR A § 3R 54.29 w3 THA (FEEET) B YT Hfed H
FHAE Gl & A g1 eIy qRomer At gHeas it fr dear # A S § S 2002-
03 #r 269 # Jolell H TeaR ool a¥ 100 & a1, Y o YA+ wean gefvaqol grlr &
IR Yo W geRgled & A & fow w@slt ga e
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@) 2009-10ﬁ§é100trﬁcrnm§ézm3ﬁﬁﬁ7§ézmﬁ(;rafriwn?ra:qurﬁ
3R 1 gheAt) A R & FROT g3

@) WYY W 7 [GERIC 3Uar {69Y H 336 T HFicd JoEMST Feold H TN 3choe]
e & U IEANSS dcdl/RRA dedl g@rr fhe aw) Yoid ) gfed ogaedr Isd H
v § 3R ot & deuE, AWST F OGS FEA, AN DA FAT dAT FelA TG
SITET FAC WA T Yfaw & Fifafde seerarfica ¢ foaa o d@dfd aoa & g
W gfed (WMY) & AegHA @ fAdes w1 9T, WRAT dedl gaRT S arelr
dsHs A ARYH A aw ARG A Wa g gl g glaRaa = & fav
fFfaf@a 3u e o @ €

1. 30e2 @ei/alEl # ¥ G g Q) AR e ¥ g (IRY) E@RT HAfAd
YeTT3dl @1 AERETOT fhar ST T &

1. 300,GYORUO X1 & 202 $igd Tl W ARG dF & g o & fIv veh vehigh
TR ol AR B S

111, 608i0RU0 YT TR T HEIUH 3R ATT FR& AT/l GR&T g QGe) &anr
IR Hsdl R W Aol ¥ Gaus IR alcs dAsa gueT HgFa/ TG @R HAA:
T TR AR TSer Gl & Ay §H-ag d5h &1 S gl

IV. | ei»0%08 S g HATG & HY gl FHead 8 X @ 2
Train accidents

*386. SHRI GANGA CHARAN: Will the Minister of RAILWAYS be pleased

to state:

(a) the total number of train accidents which took place during the

year 2009-10 and the total loss of lives and property occurred therein;

(b) the number of rail accidents which occurred due to bomb blasts

or blowing up of railway lines by terrorists; and

(c) the details of reasons behind these accidents and the measures

being taken to check such accidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY (SHRI E. AHAMMED):
(a) to (c) A Statement is laid on the Table of the Sabha.
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Statement

(a) During the year 2009-10, a total of 100 consequential train
accidents (excluding incidents of trespassing by road users at unmanned
level crossings) took place on Indian Railways. 64 persons lost their
lives in these accidents and railway property worth Rs. 54.29 crore
(approx.) has been estimated to be lost. While there has been a decline
in the number of consequential train accidents from 269 in 2002-03 to 100
last year, every accident is unfortunate and Railways make all efforts to

prevent such occurrences.

(b) Out of 100 consequential train accidents in 2009-10, 7 accidents

(all derailments) were caused due to bomb blasts.

(c) The bomb blasts on the track, or blowing off the track had been
done by anti-social elements/miscreants to cause disruption to train
movement. Policing on Railways is a State subject and prevention of
crime, registration of cases, their investigation and maintenance of law
and order is the statutory responsibility of the State Police, which they
discharge through the Government Railway Police (GRP) of the State
concerned. However, Tollowing measures are being taken to prevent
sabotage by miscreants and to ensure safe and secure journey of the

passengers: -

(i) Nominated trains are escorted by Railway Protection Force (RPF) and

Government Railway Police (GRP) on the vulnerable sections/areas.

(ii) An integrated security system has been approved to strengthen
surveillance mechanism over 202 vulnerable stations of Indian

Rai lways.

(iii) Co-ordination meetings are held by the General Managers and
Chief Security Commissioners/Railway Protection Force (RPF) at Zonal
level and Divisional Railway Managers and Senior Divisional Security
Commissioners/RPF at Divisional level with the State Governments and

Districts Administrations, respectively.

(iv) Railway Board is also keeping close coordination with the Ministry of

Home Affairs.
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38l O e AARET & fYerh Eeicrsh FEaRr f 7§ §? ghear # S [Feheror gu §
I AR AT §, 3% AT F & P A A g S 3l g Aled g2 F aw o

mmg(mum)
A gomafy : vh Faror giRw
Y I WO : TF & A §, S A ST G 1 FE S H 4C

st gomafa : SHHT UIE FET B1 3T &Y Al IS W &, F FAeEA Collod|

SHRI E. AHAMMED: Sir, whenever the Railways find an officer at fault
or guilty, action is taken. During the last five years, from 2005-06 to
2009-10, 976 defaulting railway employees have been awarded various
penalties, ranging from removal, dismissal, minor punishment and their.

---(Interruptions)...

A AU T A W, ool HUFRAT F R A gur ¥, FAORA F R #
et

A I WOr : AFa, HA DRM iR GM level & HRHRAT & aX # gyor g H
FHARET & aR H ¢ S dgedr gl S IHUER Srer §, 3 @ fhda o %
f@ers FRas & 7% §?

FAY AAGT qASt © W, YOI F T FS accident g §, & 38F v = Awed
g 1 S 3l UH accident §3M 3N 3@ gH AW A AEENS F faanl v A g
ALY TFENE h gEeer H AEHE F S F AT gAA request AT B sEA U ar
W i AwE FARE §, 98 TH RO & §, g4 38 W Y FNag R §1 Y-8 3R
FS cEY TG Al ¥, A g T WS A o 7§ 59 I R A e €, a9
d% §H W @ S internally Th RTH §, 39 & 30« 3urcdic & &a g1 RO 3=
& d1e, 38R recommendation & HdMad §H AT action A g1 dfdhe g saar 3 o
stringent & &1 Law would take its own course. Ig O« gHM JT-T & ST
g 8 alih & ot T &1 Law and order is not with the Railways. aféa 3T
@ ¥, 30% HalSw gH HF File W
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3M9Y DRM & aR & samm, W agd AR DRMs dgar #f suspend g g, S-3R
31 transfer g3m IR 3 @M% action foRmT @7 SN Weell FHET o IMSHTSA
incident & §I¢ &7 NIl # 278 recommendations feU &, ZH ¥ gF oW & 236
recommendations accept fU| ¥ & 3MUFr Standing Committee & ¥o0d & IR & I
recommendations f¢T we have accepted all the recommendations. 3R 3% 9
el & Qo Wl F1S specific oam &, T Ry fI #$ e § 3R 35% Warw

action =gl forIT I@T, you can send it to me; I would get it examined and

give you details.
o gamafy - 3T qEU Fa giRv)

A T WO - W, A WA T§ A wdwaridl qanr fFU v 97 fFewel qur
X qeRAT # IosA B aeE § el Yo ghead g€ # AEar Ff St & T@ S
m@%sﬁmﬁaﬁmy%‘,mmﬁﬁmwmmﬁmﬁ;wﬁaﬁé
Tsfash @ifsrer &, d & 3l S e §, el Sl ddr § & 3he S Aol
geft, 3T 39 38 WfoRr & HEHIs ded & TF w6 Ig frad @iforer O e
T &t T ABNEE §HA @ @, Sl 3T 3ok I 997 Fr AR weepeifa wed €,
ar s@ @ifSrer & ... (cgaue). ..

MR. CHAIRMAN : One question, please.

FAR  FHAAT e S dgd  SsT FITgd &, sensitive question 8 gl
Investigation 3% o W 1 Investigation TeH g & alg # qU o1 §3H &I aar
q3aly, dfehel T 919 S & fF maoist attacks, bandhs, 3@ and sabotage,
2009-10 ¥ o 15 July 2010 d&, ¥ ¥« fHer & 217 disruptions §'§ ALY
mwwmmmwwgmﬁlsﬂﬁm@muneﬁ?mlyﬁwwa‘a
¥ foaT 416 RSN ¥ cancel §'§ g, gy 70 A gt I punctuality affect §%’ gl
Sir, can you imagine, July 2010 de Bandh had been called on 75 occasions.
ar T HE TolEl? R UG Selel H Fehel, of g A o Tahell, 3R M wew F Fehql,
ar automatically Je=A8 # Tl 3 FERIST & THa? VAT FAT g QT 82 §F 3T
§ & o adl ae =gl

SHRI TIRUCHI SIVA: Sir, the CAG Report, which comes in the wake of a
series of train accidents, has revealed not only the under-utilization of

funds allocated for safety purposes, but also alleged that the Railways
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could still not fill up vacancies on the safety side. The audit carried

out by
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CAG on the performance of the Railways in the Tfirst phase of Corporate
Safety Plan between 2003 and 2008 shows that more than 50 per cent of the
Rs.4600 crores allocated for safety works has remained unutilized. The
Report found huge gaps between the Railways®™ promise and execution of
safety-related projects, including upgradation of training centres to

step up competence.

Additionally, there are 86,108 vacancies in safety category posts,
posing risk operations. Sir, 20 per cent of wagons run on railways was
overloaded and those wagons were allowed to run even after detection of
the overload endangering track conditions. Sir, | would like to know the
response of the Minister towards this report; 1 would also like to know

when would the over 86,000 vacancies in the safety category be filled up.

KUMARIT MAMATA BANERJEE: Sir, the corporate safety fund was about
Rs.17,000 crores and it was given to the Department in 2003. This was
part of the Rs.31,000 crores which was the allotted money for the
corporate safety plan; out of that Rs. 29,376 crores have already been
spent. Only less than Rs. 2,000 crores are left out; the corporate safety
fund would be fully spent within 2013. We are left with only less than
Rs.2,000 crores and this money would be spent within 2013. We have almost
spent all the money. If you see the report of the mid-term review of the
corporate safety plan done by Railway board after 2007-08, you would find

that the situation has changed.

About vacancies, | have already said. The House would be happy to
know about Filling up of safety-related vacancies. There are some
categories like gangmen. Now, we have decided; in consultation with the
union people, the safety-related people, there 1is a safety-related
employment guarantee scheme; and we are doing it where gangmen and other
safety-related employees, if they offer their voluntary retirement in
favour of their son/daughter, then the Railways would give them the
priority. |In the Railways we give provision for the employees
son/daughter so that the gangmen who have put in 20 years of permanent
service, if they are ready, if they apply saying that they are unable to

do the gangman®s work and that their son/daughter may be allowed to do
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the job, then we allow this. So, this scheme is already allowed. About
other safety-related vacancies, they are in the process and we are doing

everything to fill them up.
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SHRI BALBIR PUNJ: Mr. Chairman, Sir, we all know about the
Gyaneshwari Train accident which left about 160 people dead and many
people injured. My question, through you, Sir, to the hon. Minister is:
What are the findings of the cause of the accident? Who are these
persons? Is it not a fact that many of the people who are accused of
causing this accident were found to be attending a rally addressed by the

hon. Railway Minister in Lalgarh?

KUMARI MAMATA BANERJEE: Sir, 1 have said in the House that let me
deal with this question impartially and not politically though you have

connected it politically. The question is related politically.

SHRI BALBIR PUNJ: It is a crime. ...(Interruptions)... People were

attending a rally, Madam. ...(Interruptions)...

MR. CHAIRMAN: Please, Mr. Punj, you have asked your question, listen

to the answer. ..._(Interruptions)...

KUMART MAMATA BANERJEE: You have asked your question, please let me
reply, it is my prerogative now. Sir, about the Tfirst part of the
question on the Gyaneshwari Express train, yes, prima facie, the accident
is a sabotage bomb-blast; we have handed over this case to the CBIl; they
are investigating it. After they submit a report, you can get the
details. Secondly, about the rally, it is your political question; it is
politically fabricated. Nothing, not even a single thing is related to my

rally.

SHRI RAASHID ALVI: The Railways had appointed a commission to find
out the reasons of the accidents. According to the report of the
commission, more than 40 per cent accidents have taken place because of
human error. It is because of the human error. About 25 per cent
accidents are taking place because of unmanned crossings. It means, these
accidents can be avoided. 3R ¥ UfFHscH EAET ATl H TolE @'gﬁ'?ﬁ 3args
R ST &R A 3PN HeTfles HIRT F goig & I vfFEsed gu o 3aigs Y o @hd
I AU FAN ST ¥ Haa § fF U 39 AN % Wew Fr FRas d&r oS gEe faw
fSF¥AeR 4? What precautions are you taking in future that no accident

takes place because of human error?
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KUMART MAMATA BANERJEE: Sir, there are so many projects on various
things and unmanned level crossing is also a part of it. At that time,
25,000 unmanned railway crossings were there. But, during these years, it
is now only 16,000. It is because funds are being spent on it from the
Safety Fund. When, 1 again became the Railway Minister, | found that
there were about 16,000 unmanned railway crossings. You will be happy to
know that we have already taken up 4,000 unmanned railway crossings. So,
right now, there are only 12,000 unmanned railway crossings. According to
our Vision Document, these 12,000 unmanned railway crossings would also
be completed in three-four years. And, we will complete the signaling of

these unmanned level crossings within two years.
Incidence of dacoity in running trains

*387. SHRI MAHENDRA MOHAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether dacoits in police uniforms and equipped with arms etc.

are looting commuters iIn running trains;

(b) if so, the details of such incidents which have come to the

notice of Railways;

(c) whether Railway Protection Force has completely failed to
protect commuters from dacoits and anti-national elements in running

trains; and

(d) if so, the steps Government proposes to take to prevent such

crimes on running trains?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (d) A

Statement is laid on the Table of the Sabha.
Statement
(a) and (b) No, Sir. No such incident has been reported.

(c) and (d) "Policing on Railways®" is a State subject and prevention
of crime, registration of cases and their investigation and maintenance
of law and order in Rai lway premises as well
as on running trains are the statutory responsibility of the State

Governments concerned which they
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discharge through the Government Railway Police (GRP) and Civil Police.
Railways bear 50% cost of expenditure on the Government Railway Police.
As such Railway has to depend largely on the State Governments. RPF does
not have any legal power to prosecute the offenders involved in criminal
offences like dacoity/ robbery/ theft of passengers® belongings, drugging

etc.

However, to provide better security to the travelling passengers in
trains and passenger areas, the RPF Act, 1957 and the Railways Act, 1989
have been amended in the year 2003 to enable the Railways through the
Railway Protection Force, to supplement the efforts of the State
Governments in controlling crime on the Railways and for maintenance of
law and order. RPF have been empowered to deal with 29 minor offences
such as roof travelling, alarm chain pulling, touting, ticket Iless
travel, unauthorized entry in ladies compartment etc. after modifying the
Railways Act 1989, so that GRP can spare more time and manpower to
prevent and detect heinous offences like Murder, Dacoity/ Robbery, Rape

etc.

In addition to the above, the following measures are being taken by

the Railways for the security of passengers:-

1. 1275 trains are escorted by Railway Protection Force daily on an
average, in addition to escorting of 2200 trains by Government

Railway Police of different States.

2. The Ministry of Railways has been closely coordinating with the State
Governments for prevention and detection of crimes on Railways and

maintenance of law and order.

3. A coordination meeting with the State Home Secretaries, officials of
Ministry of Home Affairs, Intelligence Bureau and Railways was held

on 20.01.2010 at Rail Bhavan, New Delhi.

4. Regular coordination meetings are being conducted with GRP and Civil
Police by Railways at Zonal and Divisional level to review the crime

position in Railways.

5. Regular announcements at iImportant stations are made to create

awareness among the travelling public about passenger offences,
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especially about cases of drugging.
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6. An amendment in the RPF Act is under examination to enable RPF to

deal with the passenger related offences more effectively.

M Agew AEA : Ue¥aAE FHNIT AQIET| AT FAA ST & GERT S 3R fe@r I
¢ 3ad formr & T sl 1 FS off wea A g @ AR SAH S ol AE g1 anh
T & H 6 3P FN Folhed-lGea TeaRE-3111 39 # fOgR F sy 9y, 21 3meAr
are gU S SR uh. @1 T Sl ATl 8 I H EIaS-3AEN TFHIH-3049
3T # S AR e ®¢ W osHA udr, e 3 RS # AR g oer I 3R Se o
Y A e S| AN TS A G AT e e YeEmisAt A sHfaA 93 @ ¥, eAr
g W ¥ 3R 3OF 9% PR TE 3R I Sar § B 0 A meaw g @ & &, ar F
ST argen & A # e, S, SEY G, TR U 3ed S o gea g §
3TH THLS.AR. FAT A Gof gl § 3R 3PN UGLAELAR. &9 A6 i of W g ar
sEF FA1 FROT § IR WHER fFE gER & S Yod gfor B R 3ER 98 AfRER & S
@ & & g sHAAt fY, 3 oeAr fr wAIla g wifs, etedd I 9 o W@ g &
Wﬁma@aasﬂﬁ?ﬁwmwmm%lﬁwﬁmm}ﬂ%maﬁ
FIT GUR A S @Y & 3R F6T A = aRada o @ 82

FAN HAGT qAS : W, AT Ge&T H Faeu o1 6 F=a gio giAawed ggee]
SHAT Y o W R A AE? A §H AN F Fer F A8, W B Swefes gAR urE A8
R SN.IR.A.Uh. & Fo fFar g @ Re gfod gl SIR.D.oh. ST Wwd & qfed
W B §, RPF is different form the GRPF. dfdhel 3M9el SH.3MR.HI.TH. &
a7 forr &, Sh.3R.A.u®. af & aede & giar &, offehd The Railways give 50%
salary to them. The State Government also gives 50%. So, they take care
of it. EAR U W HE Sl e & & Iford 390 gt g shell g% &1 FAifH T
TR weorde o § 3R gfow Y 38 Tgaa Fs A gl § A T IEECEEd g
N Y& 9 HS AGEN § o gH Qi)

A Fgex Agw - @HEfd S, S el e ¥, S weRt # gEerd ferdr §
3EH @ I Tl B 6 gfow adf aike & oer S 1 S AR @ S ag W@ OE,
agr H# s & T g

& 3UH TH.IMS.3R. cof g1 HI A g1 AT 7 S F 307 3Rk 7 3K ot g7 §
& iyt &
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S AReldl # 3H FRIR FRAG WA H I GIET a1 F TAY g & U 3. A wh.
TFe H HUYUT A A g FH S W g1 Tg A THeolcl § fF g & o7 W g1 &
Seter A & g uiedr e I qU gel, IR.N.UG. H He g IEEN @enr
mmmmm%g%mmwﬁmmmmxwm%,m
FT geAY g% § R ®e gfed § F F RE ARl § 6 3 weemt & @ woifa g8
g, IS RN g AT § YT AG?

FAN HAGT Fell : §H o9l VT IGHC & Y HEP WY #d ¢ & of U
M FT YR &flw, Law and order is a State subject. 3T WeaRME &fav| g
sﬂﬁ@ﬂﬁ%l@ﬁﬁﬁﬁ%%gﬁﬂ#‘@ﬁmwm@@pmm
Taete A E, & HO FNaS H, Ve gow & @ew Fias @ Ve dasie waEl,
§A FH FX TEd g1 3% [T TE. S AN, gof T @ 3RS Yo & a8 g1 gad
I, NPTl F IR 7 N9 S o7 § ... (FFEUR) . . .

A T FAA AGT © AR WER A shiqar g @ § ... (s . ..

Mt womafa - do ST, SAE dr g AifSTl ... (EEaumE) ...

KUMARI MAMTA BANERJEE : If Parliament allows the RPF to do it.

--..(Interruptions)... because it is a law and order problem, then, we

will be happy to do it. ...(Interruptions)...

aﬁmmm:ﬁ@nﬁmwﬁmﬁ:aﬁwmwgg
.. (gEUT) . . .

MR. CHAIRMAN : Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS

Structural framework for national food security

1t388. SHRI KALRAJ MISHRA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether a discussion was held with regard to National Food

Security in the recent meeting of the National Development Council;

(b) if so, the efforts made or proposed to be made for creating

structural framework in this regard; and

(c) the details of action taken with regard to implementation of

this National Policy?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): (a) to (c) During the meeting of the National Development
Council on 24th July, 2010, mid-term appraisal of the 11th Plan was
discussed. Many aspects of the National Food Security were discussed
highlighting the fact that better agricultural performance, especially
performance in food production is crucial for food security. Efforts
being made in many States to increase agricultural productivity were also
discussed and adoption of better technologies was emphasized. Several
Chief Ministers emphasized the need for strengthening of Public
Distribution System and early operationalization of the Food Security

Act.

Government has been working on various aspects of the proposed
National Food Security Act. The Empowered Group of Ministers constituted
for considering various issues related to the proposed law, has been
deliberating on issues like better estimation of poverty levels,
methodology for identification of poor families/individuals, entitlements
for distribution of subsidized foodgrains, reforming Targeted Public
Distribution System, linking of TPDS entitlements to Unique
Identification numbers of citizens, etc. On conclusion of these
deliberations, Government will come out with a draft of the National Food

Security Act for inviting views/suggestions.
Achievement of targets of railway safety plan

*389. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that not a single zone of Railways has
achieved the target of Ten Years Railway Safety Plan which started from

2003;
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(b) whether there is a shortage of 85,100 staff in all sections
concerning safety, including operating, electrical, mechanical and civil

operations;
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(c) whether it is a fact that the observations of CAG in this regard

have not yet been complied;

(d) the total amount collected from the special railway safety
surcharge, which was ranging from Rs. 2/- to Rs. 100/- from the

travellers; and
(e) whether it is still being charged?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (@) The currency
of Corporate Safety Plan (CSP) will come to an end only on 31.03.2013.
Upto 31.3.2010, there has been 92.27% financial progress on works under

Corporate Safety Plan, which is more than pro-rata progress.

(b) Arising and filling up of vacancies is a continuous process. As

on 01.04.2009, there were 89,024 vacancies in safety categories.

(c) The CAG Report was presented in the Parliament on 03.08.2010.
Action has already been initiated on the Highlights and Recommendations

mentioned in the Report.

(d) During the year from 2001 to 2007, the total amount collected
from passengers by way of levying safety surcharge on passengers tickets

was Rs. 3784 crores.

(e) With effect from 31.03.2007, the surcharge has been subsumed in

passenger fares.
Maintenance and preservation of HOR/VIP quota

*390. SHRIMATI KUSUM RAI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether there is a standing order of Railway Board regarding
maintenance and preservation of requisitions received under High Official

Requisition(HOR)/VIP quota since 1998;
(b) if so, the details thereof;

(c) whether this order is not being followed properly by Railways on
the pretext of voluminous work involved in maintenance and preservation

thereof;

(d) if so, the reasons and the justification therefor;

50



(e) whether non-preservation and maintenance of HOR is a boon for
corrupt officials who confirm the tickets as per their choice and not

according to needs; and

() whether an enquiry would be conducted and fresh guidelines would

be issued?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b) Yes,
Sir. As per instructions issued 1in April, 1998 the requisitions
pertaining to release of emergency quota are to be preserved for a period

of at least three months from the date of journey.
(c) No, Sir.
(d) Does not arise.
(e) and (F) Do not arise, since records are preserved.
Construction of new railway lines

*391. SHRI KANJIBHAI PATEL: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the State Government of Gujarat has submitted a proposal
for construction of new railway lines namely, Dhrangadhra-Santalpur,
Palanpur-Ambaji-Abu Road, Dhanera-Goradu, Nadiad-Dholka and Tharad-Vas-

Suigam border; and

(b) if so, the details thereof and the reaction of Government

thereto?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b) As per
available records, no such proposal has been received from the State

Government of Gujarat.
School buildings occupied by security forces in Jharkhand

*392. DR. PRABHAKAR KORE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether 1iIn the wake of Green Hunt Military Operation in

Jharkhand, the forces have occupied some schools in Jharkhand;

(b) if so, how many school buildings have been taken over by the
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CRPF in Jharkhand on a permanent basis and how many school buildings on

an "off-and-on® basis; and
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(c) whether this has denied the children in Jharkhand the right to
education apart from mid-day-meal which is the only full meal most

children get?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (@)
and (b) Government of Jharkhand has reported that four elementary school
buildings are being used by Central Reserve Police Force (CRPF) and para

military forces.

(c) The State Government has reported that it has started the
process of having the school buildings vacated by the forces. It has also
reported that alternative arrangements have been made to run classes in
the vicinity of the schools, and that the children are getting mid-day-

meal .
Survey of Bhopal gas tragedy

*393. SHRI ISHWAR SINGH: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the only comprehensive survey of Bhopal Gas Tragedy
victims undertaken by the Tata Institute of Social Sciences (TISS), two-

and-half decades ago, is now untraceable;

(b) whether the survey, commenced just two weeks after the gas leak
in 1984, involved a total of 478 students, 41 Tfaculty members and 13
staff members covering more than 25,250 households in the vicinity of the

gas plant and it was conducted over a period of 6 weeks; and

(c) whether the survey was funded by Sir Dorabji Tata Trust, since

the then State Government refused to sponsor or finance it?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) to (c¢) Yes, Sir. The Government of Madhya
Pradesh has informed that the survey was conducted 26 years back and the

relevant documents are not readily available.
Quality of higher education

*394. SHRI SABIR ALI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether Government is aware that there exists paucity of quality
colleges and universities in the country with the result that growing

demand for quality higher education cannot be fully met;

(b) whether it is also a fact that Deemed University status granted
to colleges/universities on a large-scale, without making an in depth
study of their infrastructure, has further scale down the quality of

education; and

(c) if so, the details in this regard and the corrective measures

proposed to be taken in the matter?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)
While norms have been prescribed by University Grants Commission (UGC),
and other regulatory authorities in respect of quality of faculty and
physical and academic infrastructure, in the absence of any law for
mandatory accreditation of institutions, it is difficult to estimate
paucity of quality colleges and universities in the country. The Gross
Enrolment Ratio (GER) in Higher Education was 12.4% at the beginning of
X1 Plan and is expected to be increased by 5 percentage points by the end
of the current Plan and, thereafter, to 30% by 2020 in order to match the
world average GER. It is estimated that achievement of the targeted GER
would require near doubling of the number of colleges from the present,
approximately, 26000. The National Knowledge Commission has estimated the
requirement of university level institutions to be 1500 against the

present strength of 504.

(b) and (c) Under Section 3 of the UGC Act, 1956, the Central
Government may, on the advice of the Commission, declare an institution
for higher education as deemed to be university for the purposes of the
said Act. As on date, 130 institutions have been declared as institutions
deemed to be universities. As the process of declaring of institutions as
deemed to be universities under the extant Guidelines of the UGC were

challenged before the Supreme Court [WP (C) No. 142/2006:
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Viplav Sharma Vs. Union of India & Others] and there was a growing public
perception regarding dilution in academic standards in certain
institutions deemed to be universities, the Government had ordered a
review of functioning of such institutions. The Review Committee
comprising of eminent academic experts has found 44 institutions to be
unfit to continue as institutions deemed to be universities. The
Government has, in principle, accepted the report of the Review
Committee. However, the matter is sub-judice and the Supreme Court has
directed the Government to maintain status quo in respect of the said 44
institutions. The University Grants Commission (Institutions Deemed to be
Universities) Regulations 2010, have now been notified and are in force
w.e.f. 26.05.2010 replacing the UGC Guidelines 2000. Under the new
regulations, the process of declaration, as well as the functioning of
institutions deemed to be wuniversities iIn governance and academic

operations are expected to be more effective.

A bill providing for mandatory accreditation and establishment of an
institutional structure for the purpose has been introduced in Parliament
which will also provide for assessment of quality standards being

maintained in institutions deemed to be universities.
Pantry services in long distance trains

1t*395. SHRI SHANTA KUMAR: Will the Minister of RAILWAYS be pleased to

state:

(a) the basis for providing pantry services in long distance trains

running on different railway routes of the country; and

(b) the number of such long distance trains wherein this facility

has not been provided alongwith details thereof, area-wise?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) The attachment
of pantry cars to trains is based on factors such as operational
feasibility, priority of the train, journey  time, commercial
jJustification, availability of pantry cars, load of the train, etc. among

others. As per the new Catering Policy 2010, the attachment of pantry
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cars in trains is to be done in phases as per priority for allotment
which is premier, super fast and mail/express trains and on trains with
running time of more than 24 hours each way and /or provided with

vestibuled coaches.

(b) 37 pairs of long distance Mail /Express trains which have a
running time of more than 24 hours have not been provided with pantry
cars. Food services in these trains are provided through train side
vending facilities as well as static catering facilities at stations

enroute.

tOriginal notice of the question was received in Hindi.
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Implementation of Nutrient Based Subsidy scheme

*396. SHRI N. BALAGANGA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether a Nutrient Based Subsidy (NBS) Scheme for fertilizers

has been implemented;
(b) if so, the outcome thereof;

(c) whether there is any proposal to increase domestic capacity of

fertilizer production; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) and (b) Based on the recommendation of the Group
of Ministers (GOM) and after consultations with the State Governments and
the fertilizer industry and after the inter-ministerial consultations
Government has introduced Nutrient Based Subsidy (NBS) policy for
decontrolled Phosphatic & Potassic (P&K) fertilizers, w.e.f. 1.4.2010 in

the first phase of the NBS policy.

Under NBS, the subsidy on decontrolled P& fertilizers has been
determined for each nutrient on per kg basis for 2010-11 and fixed by the
Government annually. Since the subsidy for each grade of fertilizers will
remain fixed, the Maximum Retail Price (MRP) of fertilizers at farm gate
level has been opened. As per the direction of the Government, keeping in
view the affordability of the farmer and current price level of
fertilizers and fertilizer inputs in the international market, for the
year 2010-11, the Department has fixed the subsidy for the nutrients
Nitrogen “N*, Phosphate "P", Potash "K®" & Sulphur °S* in such a manner
that the farm gate prices of P & K fertilizers are near the prices
prevailing before 31st March 2010 so that the farmers are not adversely
affected. Fertilizer companies are required to print MRP along with
applicable amount of subsidy on each fertilizer bag clearly. Any sale

above the printed MRP is punishable under the EC Act.

The NBS 1is applicable for Di-Ammonium Phosphate (DAP, 18-46-0),
Muriate of Potash (MOP), Mono Ammonium Phosphate (MAP, 11-52-0), Triple
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Super Phosphate (TSP, 0-46-0),
12 grades of complex fertilizers and Ammonium Sulphate (AS -

(Caprolactum grade by GSFC and
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FACT), which were covered under the earlier Concession Scheme for P&K
fertilizers up to 31st March 2010 and Single Super Phosphate (SSP) up to
30th April 2010. Primary nutrients, namely "N, °"P® and "K and Secondary
nutrient °S" contained in the Tfertilizers mentioned above are eligible

for NBS.

After implementation of the NBS, requirements of fertilizers for both
Kharif 2010 and Rabi 2010-11 have been firmed up. In addition to the
estimated 1indigenous production of DAP (45 lakh MT) and complex
fertilizers (88 lakh MT), import of 70 lakh MT of DAP, 45 lakh MT of MOP
and 12 lakh MT of complex fertilizers have been committed. Further,
inclusion of SSP under the NBS is expected to make about 35 lakh MT of

SSP available indigenously.

Urea remains under Government control and 1is canalised by the
Government through designated canalising agencies. W.e.f 1st April 2010,
Maximum Retail Price (MRP) of Urea has been increased from Rs. 4830 per

MT to Rs. 5310 per MT after a gap of nearly 8 years.

(c) and (d) The Government had notified New Investment Policy on 4th
September 2008 for attracting new investments in the urea sector. The
fertilizer Industry has responded positively to the New Investment Policy
by initiating investment decision for revamp of existing urea capacities.
Most of the existing units have either completed their revamp or are
currently implementing revamp projects in their units contributing around
1.5 million MT increase in existing urea capacity. Further, six
fertilizer companies, namely IFFCO-Kaiol, KRIBHCO-Hazira, RCF-Thal, IGFL-
Jagdishpur, CFCL-Gadepan and TCL-Babrala, have also indicated their
intention for expansion of their existing units by setting up a 1.15
Million MT per annum Ammonia Urea plants in their existing premises. The
creation of additional capacities by revival of closed plants of HFCL and

FCIL is also under consideration of the Government.
Janambhoomi Express

*397. SHRI NATUJIHALAJI THAKOR: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has received any proposal to operate
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Janambhoomi Express from Jamnagar to Udhampur and not from Ahmedabad and
one Duronto train between Jamnagar and New Delhi via Rajkot, Viramgam and

Mehsana;
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(b) if so, the details thereof and the present status of the said

proposal;

(c) whether Government has made any survey that a large number of
uniformed defence personnel are performing their duty at Jamnagar and not

at Ahmedabad; and
(d) if so, the details thereof?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b)
Representations to operate '"Janambhoomi Express'™ between Jamnagar and
Udhampur and Duronto train between Jamnagar and New Delhi have been
received and have not been found feasible for implementation due to
operational constraints. Janambhoomi Express train announced in the

Railway Budget 2010-11 will run between Ahmedabad and Udhampur.

(c) and (d) This is not within the purview of the Ministry of

Railways.
Regulations for handling of hazardous material in laboratories

*398. SHRIMATI SHOBHANA BHARTIA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has asked the University Grants Commission
(UGC) to frame regulations for procurement, handling, storage, transport
and disposal of hazardous material in universities and colleges across

the country;
(b) if so, the details of action taken by UGC in this regard;

(c) whether any physical surveillance has been conducted by UGC at

laboratories of various universities/colleges across the country; and

(d) if so, the details thereof and if not, how does the
Government/UGC propose to monitor the activities of these laboratories in

future?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)
and (b) Yes, Sir. University Grants Commission (UGC) has constituted an
Expert Committee under the Chairmanship of Prof. G. K. Rath of AIl India

Institute of Medical Sciences (AIIMS), vide order dated 3rd May, 2010 to
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frame guidelines for universities, research institutes and colleges for
procurement, storage, usage, and disposal of radioactive and other

hazardous materials/chemicals.
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(c) and (d) According to the UGC, the Committee has held detailed
discussions, conducted site visits and inspection of several laboratories
and has also obtained information from 21 universities. Draft guidelines

recommended by the Committee are under examination of the UGC.
Rotting of foodgrains

*399. SHRI D. RAJA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that millions of tonnes of foodgrains are
on the verge of total rot throughout the country as these are covered

only under tarpaulins and are exposed to monsoon rains;

(b) if so, the details thereof with a list of total foodgrains

stored under tarpaulins during the last three years;

(c) whether Government has conducted any survey to ascertain the

monetary value of such foodgrains;
(d) if so, the details thereof; and
(e) the steps being taken to save these foodgrains from rotting?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): (a) to (e) There has been higher procurement of foodgrains
for Central Pool during the last two years. As all stocks cannot be
stored in existing covered godowns of FCl and State Government agencies,
some of them are also stored in cover and plinth (CAP) storage. However,
no foodgrains are stored under tarpaulin. Storage in CAP is on scientific
lines and precautionary measures are taken to preserve the stocks as per

guidelines.

During last three years, following quantities were stored by FCI in

CAP:
As on Quantity (in Lakh Tons)
31.07.2007 3.10
31.07.2008 5.93
31.07.2009 15.70
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As on 31.7.2010, such quantity was 21.77 lakh tons with FCI and

137.56 lakh tons with State agencies.

However, reports have been received about damage to foodgrain stocks
in FCl1 and State agency depots by rains and floods during July, 2010 in
Uttar Pradesh, Uttarakhand, Rajasthan, Haryana, Punjab, Maharashtra and

West Bengal as per details given in the statement (see below).

These damages have taken place due to failure iIn taking required
precautionary measures by concerned agencies except at Bani and

Ismailabad in Haryana where the damage has been due to floods.

A team from Department of Food & Public Distribution inspected
storage situation of foodgrains in FClI Depots at Hapur (Ghaziabad), Orai
(Jalaun) and Harduaganj (Aligarh) in Uttar Pradesh during July, 2010 and

observed damage to wheat stocks at these depots due to exposure to rains.

Central teams have also inspected storage situation of wheat in two
districts each in Punjab and Haryana and noticed damages to foodgrain
stocks due to flood/rains at Bani in Sirsa district and Ismailabad in
Kurukshetra district, Haryana and at four storage centres each in Sangrur
and Ferozpur districts of Punjab. Based on acquisition cost and likely
sale price of so far quantified wheat and rice damaged during recent
rains, loss works out to Rs.21.14 lakh. Exact quantities of rest of the
damaged stocks are being worked out. After detailed inquiry in each case
of damage, FCI and concerned State agencies are to fix responsibility and
recover the losses. For damages at Hapur, Orai and Harduaganj depots in

U.P., FCI has initiated action including suspension of 8 officers.

FClI and State agencies have been directed to intensify checks by
senior officers and ensure proper storage of foodgrains 1in covered
godowns as well as CAP complexes. FCl has also been asked to get every

case of damage investigated and fix responsibility.
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Statement

Details of FCl depots and storage centres of State Government agencies
where the damages have taken place due to recent rains and flood

States Depots Damaged wheat (tons)
1 2 3
Hapur 9.3
Uttar Pradesh Harduaganj 90
Orai, Jalaun 0.5
Saharanpur, CWC, 29.2
Bamanheri
CWC,Saharanpur, 1.0
Pilkhani
Roza, Shahjahanpur Damage yet to be quantified
Chanderi, Kanpur Damage yet to be quantified
Rajasthan Udaipur, rail head 8.56
Haryana HSWC, Bani Damage yet to be quantified
CAP Complex Damage yet to be quantified
Ismailabad,
Kurukshetra
Punjab CAP complex Khonuri, Damage yet to be quantified
Sangrur Damage yet to be quantified
3 Punjab Agro CAP
Complexes, Sangrur
Pungrain Damage yet to be quantified
Talwandi, Ferozepaur Damage yet to be quantified
Markfed CAP
Copmplex, Zira, Damage yet to be quantified
Ferozepur
2 Punjab Agro CAP
Complex, Ferozepur
Uttrakhand SWC Gadarpur, Damage yet to be quantified

Udham Singh Nagar
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1 2 3

Maharashtra FCI Karad 8.0
FC1 Gondia 0.8

West Bengal FSD, Chinsura 7
FSD, Dankuni 14.62
FSD, Midnapur 0.08

In addition, FClI has also reported damage to 30.18 tons of rice in
four depots in Bihar and 1 ton of rice in one depot in Andhra Pradesh.

Age-limit in respect of posting

*400. SHRI PRAVEEN RASHTRAPAL: Will the Minister of RAILWAYS be

pleased to state:

(a) the age limit in respect of posting as DRM, Zonal General
Manager, Member of Railway Board and other Senior Group A postings in the

Railways; and

(b) the details regarding total DRM, GM., Office Superintendent in
Divisional Offices all over the country as on 1 January 2010, category-

wise, i.e., General, S.C., S.T., 0.B.C., etc.?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (@) The upper age-
limit for consideration for the posts of Senior Officers in the Railways

are as under:-

i) Divisional Railway Manager - 52 years, at the time of short
listing
ii) General Managers and equivalent - 58 years, on the date of

occurrence of the vacancy
falling in the turn of the

empanelled officer for which

he
is cleared in the panel.
iii) Members, Railway Board - Normally 58 years on the date
of occurrence of the vacancy
of

Member, failing which 59 years
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iv) Additional General Managers, - 59 years on the date of
Principal Heads of Department occurrence of the vacancy
falling in the turn of an

officer

(b) The details regarding the total number of Divisional Railway
Managers and General Managers all over the country as on 01 January 2010,

category-wise are as under:-

Post SC ST 0BC Others Total
DRM 8 2 - 58 68
GM or equivalent 1 0 - 25 26

*Not available because at the time of their initial recruitment, there

was no reservation for Other Backward Classes (OBC)

Details regarding the total number of Office Superintendents which is
a Group-C post, is being collected and will be laid on the Table of the

Sabha.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Sanctions of KVK at Bhind in Madhya Pradesh

1t2881. SHR1 RAGHUNANDAN SHARMA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether a Krishi Vigyan Kendra (KVK) has been sanctioned for
district Bhind in Madhya Pradesh; and

(b) if so, the current status and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (&) Yes, Sir, Krishi Vigyan Kendra (KVK) has been established in
Bhind district of Madhya Pradesh.

(b) (1) This KVK 1in Bhind district 1is functioning under the
administrative control of Rajmata Vijayaraje Scindia Krishi

Vishwa Vidyalaya, Gwalior, MP.

(ii) A budgetary provision of Rs.239.86 lakh has been made for
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the KVK, Bhind during the X1 Plan. For the establishment of
infrastructural facilities an allocation of Rs. 157.90 lakh

was made during the X1 Plan.

toriginal notice of the question was received in Hindi.
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(iii) The KVK is undertaking 1its mandatory activities like
technology assessment, refinement, frontline demonstration
and training of farmers, rural youth and extension
functionaries. The action plan for 2010-11 is being

finalized and has been approved.
Proposal for cattle and dairy development

1t2882. SHRIMATI MAYA SINGH: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether the Ministry has received any proposal from the State
Government of Madhya Pradesh for expansion of dairy development as well
as animal husbandry under the special package announced by Government for

the development of Bundelkhand;

(b) if so, the amount thereof and the reasons of pendency of the

proposal received from the State Government till date; and

(c) whether pendency of proposals doesn"t create hurdles in

development works?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (&) Yes Sir,

(b) and (c) Govt. of Madhya Pradesh submitted a proposal for Rs.
9,583.60 lakh for the years 2009-10, 2010-11 and 2011-12 together for
dairy development and animal husbandry under the “Special Package for
Drought Mitigation and a Comprehensive Package for Integrated Development
of the Bundelkhand Regions of Uttar Pradesh and Madhya Pradesh®. The
proposal submitted under Additional Central Assistance component (Rs.
6,070 lakh) has already been approved and an amount of Rs. 3,480 lakh has
been sanctioned by the Planning Commission for release during 2010-11. In
addition, Rs.275 lakh has been released by the Department of Animal
Husbandry, Dairying and Fisheries, Govt, of India to Madhya Pradesh in
July 2010 under “Assistance to State for Control of Animal Diseases”
schemes for the purposes including vaccination, strengthening of disease
investigation labs, training vets and para-vets and awareness cum health

camps in Bundelkhand region.
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toriginal notice of the question was received in Hindi.
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Green Revolution-11

2883. SHRI MOHD. ALI KHAN: Will the Minister of AGRICULTURE be

pleased to state:
(a) whether there is need to have Green Revolution-11;
(b) if so, the details thereof;
(c) the views expressed by people in this regard; and
(d) the steps being taken to start Green Revolution-I11 in future?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) to (d) In order to reduce the over exploitation of natural
resources in traditional food bowl areas of North West region, it is
required to promote resource rich areas of eastern India for enhancing
Agriculture production, where agriculture productivity is low in spite of
existing potential and natural resources. Eastern India has 2-3 times
more rainfall compared to the North-West States; unexploited good quality
ground water aquifers; and agro-climatic condition suitable for yearlong
agriculture that has relative advantage for sustainable production of

crop like rice, banana, sugarcane and aquaculture.

An amount of Rs 400 crores is allocated to new initiative of
"Bringing Green Revolution to Eastern India", as a part of Rashtriya
Krishi Vikas Yojana (RKVY), for tapping the potential of eastern Indian

region for enhanced Agriculture production.

Six eastern states of U.P, Bihar, Jharkhand, Chhattisgarh, Orissa,
and West Bengal prepared the strategy plans identifying the key
constraints for agriculture production with emphasis on priority areas
that needs to be addressed for enhancing the agriculture production in
their respective states. The technical committee constituted by
Department of Agriculture and Cooperation examined the strategy plans
submitted by the states and provided region specific suggestions/
modifications to the plans. The state strategy plans, so amended, were
adopted in the consultative workshop held in Kolkata on 9 & 10th July,
2010 on new initiative "Bringing Green Revolution in Eastern India". The

initiative was highly appreciated by all the stakeholders.
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Promotion of hybrid, based on Chinese model, was highlighted as one
of the main interventions that need to be promoted to ensure increase
rice production in the eastern region. A task force for hybrid rice

promotion was constituted.
Monitoring of programme under NHM

2884. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether under National Horticulture Mission (NHM), web-enabled

progress of monitoring the programme has been put in place;
(b) if so, the details thereof; and

(c) the significant achievements made under the programme in the

country, particularly in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) Yes, Sir. A web enabled progress monitoring system
has been put in place to monitor progress under the National Horticulture
Mission (NHM) on monthly basis. The system enables online uploading of
physical and financial progress for each of the activities approved for
implementation as per the Annual Action Plan at the State level as well
as at the District level on the NHM web site. The System also facilitates
the generation of different types of reports at National, State and

District levels for the purpose of analysis and review.

(c) Under NHM, from 2005-06 to 2009-10, 2199 new nurseries were
setup, additional area of about 16.56 lakh hectare was brought under new
gardens of various horticulture crops and 2.78 lakh hectare of old and
senile orchards was rejuvenated. An area of 1.37 lakh hectare was covered
under organic Tfarming. Integrated Nutrient Management (INM) and
Integrated Pest Management (IPM) was adopted in an area of 7.48 lakh
hectare apart from setting up of 307 INM/IPM infrastructure (66 disease
forecasting units, 78 bio control labs, 95 plant health clinics, 68
leaf/tissue analysis labs). Under Post harvest management component,
funds have been provided for setting up of 1328 pack houses, 343 cold
storage units, 5 CA storage, 30 refrigerated vans, 346 mobile/primary

processing units. To ensure proper handling and marketing of horticulture
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produce,
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funds have been provided for setting up of 32 whole sale markets and 298
rural markets. Total 7.74 lakh farmers have been trained under various

horticultural activities.

In Andhra Pradesh, 142 new nurseries were setup during 2005-10. An
area of about 1.74 lakh hectare was brought under new gardens of various
horticulture crops and 0.57 lakh hectare of old and senile orchards was
rejuvenated. An area of 0.09 lakh hectare was covered under organic
farming and INM/IPM was adopted in 0.75 lakh hectare apart from setting
up of INMW/IPM infrastructure. Under the post harvest management
component, funds have been provided for setting up of 63 pack houses, 18
cold storage units, 1 refrigerated van and 15 mobile/primary processing
units. Under marketing infrastructure, funds have been provided for
setting up of 8 wholesale markets and 16 rural markets. Total numbers of

1.95 1lakh farmers have been trained under various horticultural

activities.
Development of machineries and technologies for
small and marginal farmers
2885. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of

AGRICULTURE be pleased to state:

(a) whether it is a fact that Indian Council of Agriculture Research
(ICAR) is engaged in developing implements, machineries and technologies

appropriate for small and marginal farmers;
(b) if so, the details thereof; and
(c) the achievements made during the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) Yes, Sir.

(b) Keeping in view the higher percentage of marginal and small
farmers, ICAR has always given due attention to develop implements,
machinery and technologies for these category of farmers through the
Institutes and All India Coordinated Research Projects of Agricultural
Engineering discipline spread all over the country, addressing region-

specific mechanisation needs.
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(c) During the last three years, the following important implements,
machineries and technologies suitable for small and marginal farmers have

been developed/demonstrated:

76



Animal drawn blade harrow, multi-purpose tool carrier/tool frame,
improved puddler, post hole digger, Naveen dibbler, rotary dibbler, zero-
till drill, animal operated seed-cum-ferti-drill with planter attachment,
pre-germinated paddy seeder, mat type paddy transplanter, manually
operated mustard seed-drill, manually operated fertilizer broadcaster,
manual hand hoe, twin wheel hoe, paddy cono-weeder, serrated sickle,
animal drawn groundnut digger, potato digger, vertical conveyor reaper,
tubular maize sheller, pedal operated paddy thresher, groundnut stripper,
groundnut decorticator, pedal operated grain cleaner-cum-grader, potato
peeler and sheer, processes and equipment for ready to eat various
products from soybean, curry leaf stripper, motorised soybean dehuller,
low cost bamboo green houses, solar cooker, improved cook stove, solar

tunnel dryer, etc.

Village artisans and small scale manufacturers were also trained in

the fabrication of some of these implements.
Management of foodgrains production

12886. SHRI DHIRAJ PRASAD SAHU: Will the Minister of AGRICULTURE be

pleased to state:

(a) the year-wise and State-wise target set and actual growth-rate
achieved in agriculture sector during last three years and in the current

year especially for Jharkhand;

(b) whether Government would face biggest challenge with regard to
food inflation in the next three quarters because there may be reduction

in overall agriculture growth-rate; and

(c) if so, the measures taken for improvement of agricultural growth

and management of foodgrains production?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) State-wise target of growth rate in Agriculture Sector is
not set. A table showing State-wise growth rate achieved during 2006-07,
2007-08 and 2008-09 including Jharkhand is given in the statement (see
below) .

(b) No, Sir. Production of Foodgrains has increased from 208.60
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million tonnes in 2006-07 to 234.74 million tonnes in 2008-09.

(c) To improve agricultural growth and management of foodgrains
production, Government is implementing a number of Schemes in

coordination with the State Governments. Some of the
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major Schemes are Rashtriya Krishi Vikas Yojna (RKVY), National Food
Security Mission (NFSM), National Horticulture Mission (NHM), Development
& Strengthening of Infrastructure Facilities for the Production and
Distribution of Quality Seed, Integrated Scheme of Oilseeds, Pulses,Oil
Palm and Maize (1SOPOM), Integrated Nutrient Management (INM) and Support

to State Extension Programmes for Extension Reforms.
Statement
State-wise Agriculture & Allied Sector®s GDP from 2006-07 to 2008-09
At Constant (1999-2000) Prices

(In Crores Rupees)

SI. No.State\Union Territories Agriculture & Allied Growth rate Aqgri

Sector®s cnp GDP & Allied GDP

2006-07  2007-08 2008-09 2007-08 2008-09

1 2 3 4 5 7 8

1 Andhra Pradesh 51309 59961 60680 16.86 1.20
2 Arunachal Pradesh 652 700 717 7.36 2.43
3 Assam 12401 12484 13287 0.67 6.43
4 Bihar 25060 23416 26847 -6.56 14.65
5 Jharkhand 6197 6315 6447 1.90 2.09
6 Goa 800 698 -12.75

7 Gujarat 29663 34625 16.73

8 Haryana 20877 21080 21812 0.97 3.47
9 Himachal Pradesh 4466 5045 4889 12.96 -3.09
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1 2 3 4 5 7 8
10 Jammu & Kashmir 6055 6154 1.64

11 Karnataka 26243 30363 28614 15.70 -5.76
12 Kerala 16783 16025 16083 -4.52 0.36
13 Madhya Pradesh 25377 24901 -1.88

14 Chattisgarh 9170 9857 8789 7.49 -10.83
15 Maharashtra 50114 55311 10.37

16 Manipur 1040 1073 1113 3.17 3.73
17 Meghalaya 1107 1147 1242 3.61 8.28
18 Mizoram 365 376 385 3.01 2.39
19 Nagaland 1592

20 Orissa 15845 16592 16615 4.71 0.14
21 Punjab 28834 29959 30980 3.90 3.41
22 Rajasthan 33078 34976 36473 5.74 4.28
23 Sikkim 285 295 305 3.51 3.39
24 Tamil Nadu 26748 24849 24332 -7.10 -2.08
25 Tripura 1920 1927 0.36

26 Uttar Pradesh 67538 70174 73166 3.90 4.26
27 Uttarakhand 4345 4365 4334 0.46 -0.71
28 West Bengal 48279 51006 50452 5.65 -1.09
29 A & N islands 281 272 -3.20
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1 2 3 4 5 7 8

30 Chandigarh 55 54 53 -1.82 -1.85

31 Delhi 741 713 -3.78

32 Puducherry 246 279 298 13.41 6.81
ALL INDIA 531315 557122 566045 4.86 1.60

Production of oilseeds in Gujarat

2887. SHRI NATUJIHALAJI THAKOR: Will the Minister of AGRICULTURE

be pleased to state:

(a) the production of various oilseeds «crops viz. Mustard,
Groundnut, Soyabean etc., the area under oilseeds cultivation and its
yield per hectare during each of last three years and current year in
Gujarat, district-wise particularly in Surat, Bharuch, Amerli, Rajkot and

Mehsana;

(b) whether per hectare yield of oilseeds in India is lagging behind

the international average;
(c) if so, the details thereof; and
(d) the steps taken by Government to boost oilseeds production?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) District-wise area, production and yield pertaining to
Surat, Bharuch, Amerli, Rajkot and Mehsana of Gujarat State in respect of
Groundnut and Mustard & Rapeseed for the last three years are given in

the statement (see below).

(b) and (c) Yield of oil crops (primary) for the world is 576.7 Kg,
599.6 Kg and 602.9 Kg respectively for the years 2006, 2007 and 2008.
Yield of oil crops (primary) in India during the same period is 262.3,

304.6 and 254.0 Kg respectively.

(d) Government 1is implementing a Centrally Sponsored Integrated
Scheme of Oilseeds, Oil Palm and Maize(ISOPOM) in 14 major Oilseeds, 15
Maize and 8 Oil Palm growing States including Gujarat to boost the

production and productivity of these crops. Under this Scheme assistance
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is provided to purchase of breeder seeds, production of foundation seeds
and distribution of seed mini-kits, distribution of plant protection

equipments, etc.
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Statement

Area, Production & Yield of selected oil crops of Surat, Bharuch, Rajkot, Amreli and Mehsana of Gujarat State

SI. No. District 2006-07 2007-08 2008-09
Groundnut
Area Production Yield Area Production Yield Area Production Yield
(hectare) (tonnes) (kg/ (hectare) (tonnes) (kg/ (hectare) (tonnes) (kg/
hectare) hectare) hectare)

1 Surat 16700 26600 1593 14300 21100 1476 6300 8700 1381
2 Bharuch 2200 2100 955 1800 2800 1556 2000 3200 1600
3 Amreli 278800 117000 420 243200 431300 1773 252300 123200 488
4 Mehsana 4900 4900 1000 3700 6500 1757 5200 7100 1365
5 Rajkot 404300 198600 491 387500 809700 2090 386800 375900 972

Mustard & Rapeseed

6 Surat 17200 27400 1593 14700 21700 1476 6600 9300 1409
7 Bharuch 6300 4600 730 12000 16400 1367 13200 19100 1447
8 Amreli 311200 130500 419 263400 442400 1680 272200 133500 490
9 Mehsana 98800 138800 1405 109600 188100 1716 126200 182700 1448
10 Rajkot 430000 219300 510 411200 834000 2028 408200 392400 961

Total oil Seeds in Gujarat

11 Gujarat 2856200 3020300 1057 2851800 4699200 1648 2873700 3931800 1368
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Allocation of fund for Micro Irrigation in Karnataka

2888. DR. VIJAY MALLYA: Will the Minister of AGRICULTURE be
pleased to state that in view of the fact that Karnataka has the largest
area under arid and semi-arid cultivation and ground water has been
depleted and has to be pumped out from enormous depth necessitating drip
and micro irrigation, whether Government would be pleased to
significantly increase the current allocation of funds under the micro

irrigation " schemes for Karnataka?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): The State of Karnataka has launched Micro Irrigation Scheme in
2005-06 for its arid and semi-arid region for both agriculture and
horticulture crops. The Government of India has released a sum of
Rs.266.05 crore as Central Share to the State since inception. The
current year"s (2010-11) allocation of Rs. 130.00 crore which is
increased by 104 per cent over the last year®s (2009-10) funds (Rs.63.81

crore) provided to the State under the Micro Irrigation Schemes.
Bamboo Afforestation in Waterseed Areas of Karnataka

2889. DR. VIJAY MALLYA: Will the Minister of AGRICULTURE be

pleased to state:

(a) the status for establishment/ upgradation of watershed training

centres in Karnataka under the i Japanese Grants-in- aid; and

(b) the status of proposal pending with the National Bamboo Mission
for Bamboo Afforestation in watershed areas of Karnataka in the selected

20 districts with the participation of Self-Help Groups?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) The proposal received from the Government of Karnataka has
been recommended by Ministry of Agriculture to Government of Japan

through Ministry of Finance, Government of India.

(b) Annual Action Plans for 2009-10 and 2010-11 received from the
Karnataka State have been approved for Rs.415.00 lakh and Rs.347.24 lakh,

respectively.

Drought in Bihar, Jharkhand and Eastern U.P.
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t2890. SHRI KALRAJ MISHRA: Will the Minister of AGRICULTURE be

pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether Government is aware of the impending drought in the
States of Bihar, Jharkhand and Eastern Uttar Pradesh due to which kharif

crop is getting damaged and adversely impacting the production;

(b) if so, the strategy made or proposed to be made by Government to

tackle the drought in these areas;

(c) whether Government is considering to call a meeting with the

representatives of these States with regard to drought relief; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (d) Due to deficit rainfall during South-West Monsoon,
2010, Governments of Bihar and Jharkhand have so far declared drought in
28 and 16 districts, respectively. The Government of Uttar Pradesh has
not so far intimated regarding declaration of drought due to deficit

rainfall during current monsoon.

It is primarily the responsibility of the State Governments concerned
to take necessary measures in the wake of natural calamities including
drought. For such purpose, the States have ready availability of funds in
the State Disaster Response Fund (SDRF). First installment of Central
share of SDRF for 2010-11 has already been released to Bihar, Jharkhand
and Uttar Pradesh, to enable the State Governments take iImmediate
measures in the wake of natural calamities including drought. The
Government is constantly monitoring the situation in the drought/ deficit
rainfall affected States, to take necessary measures in assisting the
States to tackle the situation. Inter-Ministerial Central Teams (IMCTs)
have been constituted to visit Bihar and Jharkhand to assess the drought
situation and the requirement of Central assistance. The IMCT has already
visited Bihar in this regard and the IMCT is visiting Jharkhand

immediately.
Assistance for Drought Affected States

t2891. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government has provided assistance to drought affected
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States/areas in the country during last three years and the current year;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof along with the funds sought and
disbursed and the number of farmers assisted as a result thereof, State-

wise;

(c) whether various drought relief measures taken by Government were

unable to benefit the farmers; and

(d) if so, the reaction of Government and the remedial action taken

in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (d) Details indicating the assistance sought by State
Governments and approved by Central Government from National Calamity
Contingency Fund (NCCF) in the wake of drought of 2007-08, 2008-09 and

2009-10 are given in the statement (see below).

In the wake of deficit rainfall during South-West Monsoon, 2010,
Bihar and Jharkhand declared drought and submitted Memoranda seeking
assistance of Rs. 5062.75 crores and Rs. 2157.77 crores, respectively,
from National Disaster Response Fund (NDRF) Inter-Ministerial Central
Teams (IMCTs) have been constituted to visit Bihar and Jharkhand to
assess the drought situation and the requirement of Central assistance.
The IMCT has recently visited Bihar in this regard. Further action will
be taken as per prescribed procedure. First installment of Central share
of State Disaster Response Fund (SDRF) for 2010-11 has already been
released to Bihar and Jharkhand for taking immediate measures in the wake

of natural calamities including drought.

Government of India took various measures to assist the affected
States to mitigate the impact of drought of 2009-10 which included
implementation of Diesel Subsidy Scheme during Kharif 2009 in
drought/deficit rainfall affected areas, allocation of additional power
from Central Pool, ensuring availability of fertilizers and seeds,
release of funds under various Centrally Sponsored Schemes and periodic

monitoring of situation at various levels to ensure prompt action.

Distribution of assistance at the ground level to the affected people
including farmers 1is the responsibility of the respective State

Governments The State Governments have not reported details of the number
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of farmers benefited from the assistance provided by the Government of

India in the wake of drought of 2009-10.
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Statement

Assistance sought and assistance approved from National Calamity Contingency Fund (NCCF)
for droughts of 2007-08, 2008-09 and 2009-10

(Rs. in crore)

S.No. State Drought of 2007-08 Drought of 2008-09 Drought of 2009-10
Demand by Assistance Demand by Assistance Demand by Assistance
the State approved* the State approved* the State approved*
1 Andhra Pradesh - - - - 10106.77 575.30
2 Assam - - - - 792.60 89.94
3 Bihar - - - - 23071.13 1163.64
4 Himachal Pradesh - - - - 608.13 88.93
5 Jammu & Kashmir - - - - 211.82 *x
6 Jharkhand - - - - 890.31 200.955
7 Karnataka - - 2043.07 83.83 394.92 116.49
8 Kerala - - - - 168.22# *x
9 Madhya Pradesh 1883.81 42 .09 - - 11669.68 246.31
10 Maharashtra - - - - 15059.64 671.88
11 Manipur - - - - 22.09 14 .57
12 Nagaland - - - - 74.76 21.12
13 Orissa - - - - 2266.65 151.92
14 Rajasthan - - - - 12690.99 1034.84
15 Uttarakhand 220.04 27.78 200.14 57.51 - -
16 Uttar Pradesh - - - - 12133.42 515.05

# Including hailstorm
* Subject to adjustment of available balance in Calamity Relief Fund (CRF) on concerned State Government
** Under Consideration
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Suicide by farmers in Orissa

t2892. SHRI RUDRA NARAYAN PANY: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether incidents of suicide among farmers have also started in

Orissa;
(b) if so, the details thereof;
(c) total number of farmers committed suicide in the State, so far;

(d) whether Government has made any discussion with State Government

in this regard; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) to (c) The Government of Orissa has informed that reports on
alleged suicide by persons engaged in farming/agriculture activities were
reported in the media. Forty four alleged suicide cases have been
reported in 2009-10 and six cases have been reported during 2010-11 (till
15.08.2010). The State Government further stated that none of these

suicides can be attributed to agrarian reasons.

(d) and (e) The State Governments are generally vested with power
under various Government of India schemes to take effective steps to
address important issues pertaining to agriculture sector and to
ameliorate the condition of farmers. Accordingly, Government of Orissa
has been advised to take appropriate remedial measures to address

agrarian distress, if any.

Orissa had declared 18 districts in the State as drought affected due
to deficit rainfall during Kharif 2009. In response to the Memorandum
submitted by the State Government seeking assistance from the National
Calamity Contingency Fund (NCCF), an Inter-Ministerial Central Team
(IMCT) visited the State for assessment of drought situation and held
discussion with State Government. The Report of IMCT has been considered
by the Inter-Ministerial Group. A sum of Rs. 151.92 crore has been
approved under NCCF to the State Government subject to adjustment of

balance amount
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available with the State Government under Calamity Relief Fund, as
determined by the Ministry of Home Affairs. In addition, an amount of Rs.
15.00 crore was approved from the special component of National Rural

Drinking Water Programme.
Fund allocation and centrally sponsored schemes for Bihar

2893. SHRI RAM KRIPAL YADAV: Will the Minister of AGRICULTURE be

pleased to state:

(a) the amount allocated under Centrally sponsored schemes specially
under Agriculture Development, Food Mission and Bagawani Mission to Bihar

during financial years 1998-2004 and 2004-10, scheme-wise and year-wise;

(b) the amount released against above allotment during above period,

scheme-wise and year-wise; and

(c) the amount spent by Government of Bihar against above release,

scheme-wise and year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (c) Statement indicating the scheme-wise and year-wise
amount allocated, released and expenditure reported by the State
Government of Bihar under Food Security Mission, Bagawani Mission
(National Horticulture Mission) and other Centrally sponsored schemes of
Department of Agriculture & Cooperation during 1998-2004 and 2004 to 2010

is given in the statement.

93



Statement

The amount allocated, released and expenditure under the Centrally Sponsored Schemes
being implement In the Bihar during 1998-99 to 2010-11

(Rs. in lakh)

SI.No. Name of scheme 1998-99 and 1999-2000 2000-2001 2001-2002 2002-03
AllocationRelease Exp. AllocationRelease Exp. AllocationRelease Exp. Allocation Release Exp.

1 2 3 4 5 6 7 8 9 10 11 12 13 14
1 National Food Started from 2007-08

Security Mission
2 National Started from 2005-06

Horticulture

Mission

Micro Irrigation Started from 2005-06

National Started from 2005-06

Bamboo Mission
5 Support to Started from 2005-06

Extension for
Extension Reforms

(ATMA)

6 Macro Management
of Agriculture Started from 2001-02 2400.00 1250.00
1879.16

7 Integrated scheme Started from 2004-05

of Oilseeds,
Pulses, Oil Palm
and Maize (1SOPOM)
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1 2 3 4 5 6 7 8 9 10 11 12 13 14

8 National Project Starrted from 2008-09
on Management of
Soil Health and

Fertility
SI No. Name of scheme 2003-2004 2004-2005 2005-06 2006-2007
AllocationRelease Exp. AllocationRelease Exp. AllocationRelease Exp. Allocation Release EXxp.
1 National Food
Security Mission
2 National 8448.16 3100.00 2.93 11531.20 3500.00 2403.91
Horticulture
Mission
3 Micro Irrigation 2482.10 0.00
4 National
Bamboo Mission
5 Support to 176.00 47.47 798.00 239.10 56.90

Extension for
Extension Reforms
(ATMA)
6 Macro 1800.00 900.00 1573.84 1800 1786.51 1281.29 1700.00 850.00 1114.09 2170.00 1564.37 2083.55
Management
of Agriculture
7 Integrated 290 145.00 421.65 245.00 245.00 149.97 385.00 385.00 528.37
scheme of
Oilseeds, Pulses,
Oil Palm and
Maize (1SOPOM)
8 National Project
on Management
of Soil Health and Fertility
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Sl. No. Name of scheme 2007-2008 2008-2009 2009-2010 2010-2011

AllocationRelease Exp. AllocationRelease Exp. AllocationRelease Exp. Allocation Release EXxp.

1 National Food 3631.00 3631.00 1331.00 10961.00 8105.00 4282.00 7449.00 4414.00 8998.00 7717.00 1618.00
Security Mission

2 National 10771.57 269.72 2342.56 14235.47 3122.48 2786.86 3825.00 2435.17 4016.46 3825.00 123.62
Horticulture
Mission

3 Micro Irrigation 0.00 0.00 35.14 0.00 48.20 0.00 0.00 27.30 0.00 0.00

National 543.81 410.39 0.00 0.00 0.00 0.00
Bamboo Mission

5 Support to 2359.00 1463.00 266.72 2771.90 2255.76 1668.92 2761.44 1246.54 2076.19
Extension for
Extension
Reforms
(ATMA)

6 Macro 2400.00 3042.14 2184.62 3900.00 4593.03 4514.75 3900.00 3814.75 4279.92 5857.48 1918.24
Management
of Agriculture

7 Integrated 1100.00 1100.00 813.77 800.00 800.00 1218.54 859.66 859.66 677.99 299.36
scheme of
Oilseeds, Pulses,
Oil Palm and
Maize (1SOPOM)
8 National Project 1247.60 904.68 342.91 616.00
on Managemenet
of Soil Health
and Fertility
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Price of hike of milk

1t2894. SHRI KAPTAN SINGH SOLANKI: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that the price of milk has been increased

seven times during last three years;
(b) if so, the details thereof;

(c) whether it is also a fact that milk is 21 percent costlier this

year in comparison to last year; and
(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) and (b) The price of milk was increased two to six times by
metro dairies in four metro cities during last three years, which is

given as below:

City Price (in Rs. per litre) Number of times price
July,07 July, 10 increased after July, 07

Delhi 18 24 6

Kolkata 18 24 4

Mumba i 17 24 3

Chennai 13.75 17.75 2

(c) and (d) No Sir, the Wholesale Price Index (WPI) of milk has
increased by 19.03% in last one year, Prices of milk have been increased

due to increase in cost of production.
Assistance to suicide-prone districts of Andhra Pradesh

2895. SHRI M.V. MYSURA REDDY: Will the Minister of AGRICULTURE be

pleased to state:

(a) the details of allocation made to 16 districts in Andhra Pradesh

which are identified as suicide-prone districts of the State;

(b) the details of utilization of the above amount, district-wise;
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(c) the details of farmers benefited from the above assistance,

district-wise; and

(d) to what extent the above assistance helped farmers in
strengthening the institutional credit support, irrigation development,
promotion of micro irrigation and watershed development, etc. in the

State?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) to (c) The relevant details of various schemes being
implemented in the 16 suicide-prone districts in Andhra Pradesh have been

given in the Statement (See below).

(d) As on June 30, 2010, loans for an amount of Rs.7650.84 crore
have been rescheduled and overdue interest of Rs. 1962.56 crore has been
waived. The credit disbursement from the Cooperative Banks and Regional

Rural Banks as on March 31, 2010 was Rs.6820.06 crore.

An expenditure of Rs.7102.48 crore has been incurred by the State
Government on 15 major & medium irrigation projects and 50 minor
irrigation projects till 30.06.2010. The cumulative irrigation potential
created up to 2009-10 in respect of major & medium irrigation projects
taken up under Prime Minister"s Rehabilitation Package (AIBP) is 145559

Ha.

Besides this, an amount of Rs.542.56 crore has been spent by the
State Government on creating 4.200 lakh Ha of Micro Irrigation (MI)
potential. The MI system has had tremendous impact in enhancing levels of
productivity of crops resulting in considerable saving of water. Majority
of farmers have informed that MI has resulted in saving of water enabling

them to bring more land under cultivation.

Under the watershed development programme, as on June 30, 2010,
expenditure of Rs.32.53 crore has been incurred by the State Government.

The physical progress is 4.837 lakh Ha.

Trainings on water use management in canal fed paddy, water shed
management and in-situ moisture conservation like minimum tillage,
ploughing across slope, border cropping etc. have created awareness in

the farming community. Better Jlinkages between farmers, scientists,
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extension workers and NGOs have been developed through different
activities in ATMA to ensure adoption of appropriate technologies by
farmers. Public Private Partnership in marketing the farm produce and

value added products is ensuring better price to the farmers.
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Statement
Details of various schemes implemented in 16 suicide-prone districts of A_P.

Amount (Rs.): in Crore

SI.No. District Schemes implemented
Seed Replacement Extension Services SHM

Amount Expenditure No of Amount Expenditure No of Amount  Expenditure No of

released beneficiariesreleased beneficiaries released beneficiaries
1 Adi labad 35.3 35.3 528000 2.24 2.24 33111 11.49 5.02 6952
2 Anantapur 149.2 149.2 2852000 2.69 2.69 47187 100.61 70.34 33654
3 Chittoor 36.36 36.36 668000 3.79 3.79 59527 35.25 22.80 17872
4 Guntur 6.84 6.84 134000 2.44 2.44 40175 30.06 20.07 37131
5 Kadapa 45.2 45.2 931000 2.14 2.14 35671 62.10 47.08 52800
6 Karimnagar 16.14 16.14 339000 . 1.69 1.69 32209 16.10 9.17 18424
7 Khammam 3.64 3.64 79000 2.48 2.48 35721 23.07 10.84 25582
8 Kurnool 49.76 49.76 1004000 2.49 2.49 42476 28.71 17.87 11871
9 Mahaboobnagar 36.74 36.74 644000 1.98 1.98 40254 49.11 30.24 29969
10 Medak 10.3 10.3 192000 2.43 2.43 42872 21.68 7.49 10979
11 Nizamabad 28.05 28.05 413000 1.77 1.77 33626 17.44 9.81 17424
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12 SPS Nellore 6.92 6.92 168000 2.43 2.43 40721 20.21 11.35 15549
13 Nalgonda 3.73 3.73 90000 2.12 2.12 41749 37.79 28.15 35832
14 Prakasam 29.25 29.25 862000 2.66 2.66 42469 48.28 26.75 41998
15 Ranga Reddy 4.1 4.1 93000 2.34 2.34 39105 25.85 8.45 10389
16 Warangal 8.65 8.65 168000 2.19 2.19 28188 17.51 10.76 35760
Admin. Expenses 0 0 0 0 0 0
Total 470.18 470.18 9165000 37.88 37.88 635061 545.25 336.20 402186
SI.No. District Schemes implemented
Micro Irrigation Animal Husbandry Fisheries Ex-gratia
Assistance
Amount Expen- No of Expendi- No. of Amount Expen- No. of Amount Expendi- No. of
released diture benefi- ture benefi- released diture benefi- released ture benefi-
ciaries ciaries ciaries ciaries
1 2 3 4 5 6 7 8 9 10 11 12 13
1 Adi labad 14.55 32.86 13690 8.24 41196 0.39 0.39 42 0.50 0.50 534
2 Anantapur 146.47 174.38 61595 12.95 485831 0.32 0.32 36 0.50 0.50 1351
3 Chittoor 60.36 100.21 26664 21.82 432137 0.19 0.19 31 0.50 0.50 500
4 Guntur 11.78 22.7 7715 15.82 223919 0.45 0.45 46 0.50 0.40 401
5 Kadapa 57.57 104.99 35278 13.89 93896 0.14 0.14 18 0.50 0.50 507
6 Karimnagar 21.69 35.04 12993 10.82 78378 0.59 0.59 a7 0.50 0.49 704
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1 2 3 4 5 6 7 8 9 10 11 12 13
7 Khammam 11.01 36.1 8659 11.53 95802 3.62 3.62 249 0.50 0.50 500
8 Kurnool 8.1 32.42 12122 13.3 154549 0.19 0.19 19 0.50 0.45 744
9 Mahaboobnagar 69 103.45 40579 12.49 75578 0.94 0.94 86 0.50 0.50 500
10 Medak 31.55 71.51 25340 9.36 62515 0.02 0.02 3 0.50 0.50 500
11 Nizamabad 17.71 26.9 11038 10.48 87648 0.17 0.17 15 0.50 0.499 501
12 SPS Nellore 9.36 23.61 9270 10.54 99280 0.05 0.05 5 0.50 0.50
13 Nalgonda 84.99 93.08 33578 13.87 133939 0.77 0.77 55 0.50 0.50 500
14 Prakasam 12.74 31.13 11429 13.33 233768 0.17 0.17 18 0.50 0.09 89
15 Ranga Reddy 9.02 30.27 10449 11.33 44735 0.03 0.03 1 0.50 0.40 402
16 Warangal 37.76 71.91 20165 11.61 105024 0.29 0.29 17 0.50 0.50 504
Admin. Expenses 0O 0 0 0 0 0.03 0.03 0 0.00 0.00 0
TOTAL 603.66 990.47 340564 201.38 2148195 8.38 8.38 688 8.00 7.33 8741
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National Dairy Plan

2896. SHRI A. ELAVARASAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether National Dairy Plan proposed to be implemented by
National Dairy Development Board (NDDB) aims to nearly double the

country®s milk production; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) and (b) The proposed National Dairy Plan (NDP) aims at
meeting the projected domestic demand of about 180 million tonnes of milk
by the year 2021-22. The share of the organised sector in milk 1is
envisaged to increase from the current 30 per cent to about 65 per cent
of total marketable surplus of milk by year 2021-22. The main components
of the proposed NDP are production of high genetic merit bulls, frozen
semen production, doorstep Artificial Insemination(Al) delivery services,
improved animal nutrition through ration balancing advisory services,
veterinary healthcare, village milk procurement systems, human resource
development including extension and capacity building in the villages and

expansion of infrastructure for milk processing and marketing.
National Horticulture Mission in Uttar Pradesh

t2897. SHRI GANGA CHARAN:
SHRI BRIJLAL KHABRI:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government 1is aware that 45 districts and 349
development blocks of Uttar Pradesh have been included in the National
Horticulture Mission whereas all the districts and development blocks of

Maharashtra have been covered under the Mission;

(b) if so, the details of criteria under which all the districts and
development blocks of Uttar Pradesh have not been included under the

Mission;

(c) the reasons behind this discrimination with Uttar Pradesh;
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(d) whether Government would cover all the districts of Uttar

Pradesh under the Mission; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) to (c) Under the National Horticulture Mission (NHM),
districts are included for development of horticultural crops duly
considering the comparative advantage of crops based on agro-climatic
conditions, scope for development, extent of area already available under
horticulture crops, availability of market infrastructure, avenues for
development of infrastructure for Post Harvest Management and potential
for exports/presence of Agri Export Zones. Initially during 2005-06, 229
districts were covered under NHM. Subsequently, Districts covered under
Special package like Prime Minister®"s Package for Suicide Prone
Districts, Bundelkhand Package and on specific request made by the State
Governments with due justification were also included under NHM. Based on
these criteria, so far 45 districts of Uttar Pradesh have been included
under NHM. There is no restriction in inclusion of Blocks within the
approved districts under NHM. Presently, 371 districts have been covered
out of total of 482 Districts in the country, where NHM 1is being
implemented. Therefore, no discrimination has been done with Uttar

Pradesh in covering the districts under NHM.

(d) and (e) Keeping in view the availability of resources, there is
no proposal to cover all the districts of Uttar Pradesh under NHM. Other
schemes being implemented with assistance from Government of India such
as Mahatma Gandhi National Rural Employment Guarantee Scheme and
Rashtriya Krishi Vikas Yojana have provisions for taking up programmes
for development of horticulture. The State Government can, therefore,
take up horticulture development programmes under these schemes in the

districts, which are not covered under NHM.
Assistance for drought relief in Rajasthan

1t2898. SHRI ASHK ALI TAK: Will the Minister of AGRICULTURE be pleased

to state:

(a) the amount of drought relief provided to Government of Rajasthan
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for the year 2009-10;

tOriginal notice of the question was received in Hindi.
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(b) the amount demanded by the State Government; and

(c) the time by when the remaining amount of the year would be paid

to State Government?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) to (c) Due to deficit rainfall during South-West Monsoon,
2009, the Government of Rajasthan declared drought in 27 districts and
sought Central assistance of Rs. 12690.99 crores from National Calamity
Contigency Fund (NCCF) for drought relief. Taking into account the report
of Inter-Ministerial Central Team (IMCT) and recommendations of Inter-
Ministerial Group (IMG) thereon, the Government released Rs. 1034.84
crores from NCCF to the State Government, subject to adjustment of
available balance in the State Government®"s Calamity Relief Fund (CRF),

as determined by the Ministry of Home Affairs (MHA).
Drought in Rajasthan

2899. DR GYAN PRAKASH PILANIA: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether in Rajasthan, 4.29 crore people in 27 districts have
been affected by drought but State Government received a paltry Rs.
1,034.84 crores from the Central Government against its demands of Rs.

14,927.37 crores for drought relief works in 2009-10;

(b) if so, the statistics regarding other drought affected States,

their demands and grants sanctioned; and

(c) the reasons for a step-motherly treatment meted out to

Rajasthan?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS) : () to (©) During 2009-10, 14 States declared
drought/scarcity/drought-like situation in 338 districts mainly on
account of deficit rainfall during South-West Monsoon, 2009. Kerala
declared drought in 14 districts in March, 2010 mainly due to shortage of

drinking water and drying up of water sources mainly in hilly areas.

A Statement indicating State-wise details of declaration of drought,

assistance sought from National Calamity Contingency Fund (NCCF) and
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assistance approved by Government for drought
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of 2009-10 is given in the Statement (See below). The assistance from
NCCF was approved taking into account the report of the Inter-Ministerial
Central Teams (IMCTs) which visited the States for assessment of the
situation and recommendations of the Inter-Ministerial Group (IMG)
thereon and also keeping in view the items and norms of expenditure for

assistance from relief funds.
Statement

Assistance sought and Assistance approved from National
Calamity Contigency Fund (NCCF) for Drought of 2009-10

2009-10 (Rs. in crore)

SI.No. Name the State No. of Demand by Assistance
Districts declared the State approved*
drought affected

1 Andhra Pradesh 22 10106.77 575.30
2 Assam 27 792.60 89.94
3 Bihar 26 23071.13 1163.64
4 Himachal Pradesh 12 608.13 88.93
5 Jammu & Kashmir 18 211.82 el
6 Jharkhand 24 890.31 200.955
7 Karnataka 20 394.92 116.49
8 Kerala 14 168.22# il
9 Madhya Pradesh 38 11669.68 246.31
10 Maharashtra 28 15059.64 671.88
11 Manipur 09 22.09 14.57
12 Nagaland 11 74.76 21.12
13 Orissa 18 2266.65 151.92
14 Rajasthan 27 12690.99 1034.84
15 Uttar Pradesh 58 12133.42 515.05

# Including hailstorm.

* Subject to adjustment of available balance in Calamity Relief Fund (CRF) of the

State Government, as determined by the Ministry of Home Affairs.
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National Agriculture Insurance Scheme

2900. SARDAR  SUKHDEV ~ SINGH DHINDSA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether suggestions like timely settlement of claims, smaller
unit area of insurance, coverage of perennial crops etc., under National
Agricultural Insurance Scheme, have been received from time to time from

different quarters; and
(b) if so, the procedure laid down to examine the suggestions?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) Yes, Sir. The suggestions with respect to reduction
in unit area of insurance, increase in indemnity level, broad-basis of
calculation of threshold yield, early settlement of claims, coverage of
pre-sowing/planting risk etc. to strengthen the scheme were received from
various quarters of farming community and States from time to time. All
these suggestions were examined by the Joint Group constituted by the
Government of India to study the improvements required in the existing
crop 1insurance schemes. A proposal on Modified National Agricultural
Insurance Scheme (MNAIS) incorporating improvements suggested by the

Joint Group has been prepared by the Government.

Production of superior quality pesticides

by Indian companies

2901. SHRI D. RAJA:
SHRI R.C. SINGH:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that Indian companies are providing
superior quality of pesticides to TfTarmers at reasonable prices in

comparison to international companies;
(b) if so, the details thereof;

(c) whether it is also a fact that with the Indian companies coming
up, those foreign companies misguided the Central Insecticides Board and
Registration Committee (CIBRC) that is permitting import of pesticides

without registering the technical pesticides; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) and (b) All companies, Indian as well as international, are
required to provide quality pesticides to farmers as per provisions of

Insecticides Act, 1968 and Rules framed thereunder.
Prices of pesticides are determined by market forces.

(c) and (d) Both, Indian as well as multinational companies, are
granted registration for pesticide formulations for import without
registration of technical grade pesticide so as to encourage introduction

of new and better molecules in Indian agriculture.
Discovery of 22 new varieties of wheat

12902. SHRI RAM JETHMALANI :
SHRI RAVI SHANKAR PRASAD:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that the research institutes of the country
have discovered 22 new varieties of wheat which have the capacity to be

immune to Uganda-99 disease;
(b) if so, the facts thereof;

(c) whether such varieties of seeds are needed in the present

circumstances of the country;
(d) if so, the reaction of Government thereto; and

(e) whether it is also a fact that at present, the country is in
need of seeds of such crops that can provide more yields with less

consumption of water?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) Yes Sir. 22 varieties of wheat have been found to have

resistance against Uganda 99: (Ug99) disease.

(b) There is continuous screening of varieties and advanced breeding
lines under hot-spot conditions in Kenya and Ethiopia against the new

black rust race Ug99. During 2009-10, out of 421
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genotypes screened in Kenya, 40 released varieties were found to be
resistant to Ug99. Out of these varieties, 22 varieties namely DBW17,
DDK1009, DL153-2, DL788-2, HD4672, H18498, HI18627, HP1744, HP1761, HS295,
HS420, HUW234, LOK-1, MACS2846, NIDW295, Nw2036, PDW291, UP2338, VL829,
WH147, WH542 and WH896 are in seed production chain for commercial

cultivation in India.

(c) The varieties found resistant to Ug99 are already in commercial
cultivation in different production systems of wheat growing areas of the

country.

(d) There is a constant survey and surveillance by Indian Council of
Agricultural Research (ICAR) in areas prone to the Ug99. At present, this
disease is not prevalent in the Indian Territory. However, the breeding
programmes are continuing to develop still better improved varieties

possessing resistance to Ug99 and higher yield potential.

(e) Keeping in view the deficit of water in different areas, there
is need of seeds that can yield more with less water consumption. The
water efficient improved wheat varieties namely NIAW 917, Jw3020,
COW(W)1, HS 490, VL892, MP3211 and HD2987 have been released.

Investment in agriculture sector

t2903. SHRI RAM JETHMALANI:
SHRI RAVI SHANKAR PRASAD:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that to get four per cent annual growth
rate in agriculture sector during Eleventh Five Year Plan, it was
estimated that expenditure of Government on agriculture sector is
required to be increased by 12 per cent annually from the level of 2006-

07;
(b) if so, the facts thereof;

(c) whether investment was made in agriculture sector on this basis

at Government level; and

(d) if so, the quantum of annual average investment increased at

Government level from 2006-07 to 2009-107?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) As per the Eleventh Plan document, to achieve four
per cent agricultural growth target, total (public & private) investment
in the agriculture sector should be 16% of the agricultural Gross

Domestic Product, public investment being about 4%.

(c) and (d) Public investment in Agriculture and Allied Sector and

its Quantum increase.

Rs. in Crores (at 2004-05 prices)

Year Investment in Gross Share of Share of
Agriculture & Domestic Public Investment
Allied Sector product Investment (Agri. &
Agriculture & (Agri. Allied) to
Public Total Allied Sector & Allied) to GDP
GDP (Agri. (Agri.
& Allied & Allied
Sector) Sector)
2005-06 19909 93121 589697 3.4 21.4
2006-07 22978 94400 611409 3.8 24.3
2007-08 23039 110006 640315 3.6 20.9
2008-09 24452 138597 650461 3.8 17.6

Source: Central Statistical Organization

Public Investment in Agriculture increased to Rs.23039 Crore and
Rs.24452 Crore in 2007-08 and 2008-09 respectively from Rs.22978 Crore in
2006-07 .

Target for growth of agriculture production

t2904. SHRI RAM JETHMALANI :
SHRI RAVI SHANKAR PRASAD:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that the target of growth of agriculture

production has been fixed at four per cent;
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(b) if so, whether it is also a fact that this target was the same

for Ninth, Tenth and Eleventh Five Year Plan periods;
(c) if not, the facts thereof;

(d) whether it is also a fact that this target has not been achieved

so far from Ninth Five Year Plan to Eleventh Five Year Plan; and
(e) if so, the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (&) As per the Eleventh Plan document the target growth of 4 per
cent is set for Agriculture & Allied Sector during the Plan period (2007-
12).

(b) and (c) The target growth for Agriculture and Allied Sector for
the Tenth and Eleventh Plan period is fixed at four per cent. For the

Ninth Plan period the target set was 4.5 per cent.

(d) The following table gives the target growth rate and actual

average growth rate for the Plan periods.

Period Target Growth Rate Actual average

Growth Rate

Ninth Plan (1997-2002) 4.5 2_5#
Tenth Plan (2002-2007) 4 2_5#
Eleventh Plan (2007-2012) 4 3.15@

* during 2007-08 and 2008-09
# For 9th and 10th Plan the figures are at 1999-2000 prices
@ For 11th Plan the figures are at 2004-05 prices

(e) To incentivize the States to increase investment in Agriculture
and Allied Sector to achieve targeted growth, Government has launched

several Schemes which include:

(i) A Plan Scheme, Rashtriya Krishi Vikas Yojana has been launched
during 2007-08 to achieve 4% agricultural growth during 11th Five Year

Plan in Agriculture and Allied sector.
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(ii) Another, Centrally Sponsored Scheme '"National Food Security
Mission (NFSM)"™ has been launched in 312 identified districts of 17
States with an aim to achieve additional production of 20 million tonnes

of foodgrains by the end of Eleventh Plan (2011-12).

(iin) Centrally Sponsored Scheme "National Horticulture Mission"
for holistic development of horticulture sector was launched in 2005-06.
Improvement in production and productivity, technology promotion,
extension, post harvest management and marketing are the major programmes

of the scheme.

(iv) Integrated Scheme of Oilseeds, Pulses, Oil Palm and Maize
(ISOPOM) has been launched to provide assistance for purchase of breeder
seeds, production of foundation seeds and distribution of seed mini-kits,

distribution of plant protection equipments, etc.

(v) Macro Management of Agriculture and Integrated Cereals

Development Programmes etc. has also been launched to augment production.
Price hike of milk
t2905. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI :
Will the Minister of AGRICULTURE be pleased to state:

(a) the number of times and the time when the prices of milk have

increased in Delhi during last two years;

(b) whether it is a fact that the production of milk increases from

July with beginning of rains;

(c) the number of times the prices of milk were increased in July,

2010 and the reasons therefor;

(d) whether Government would take any steps to control prices of

milk; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) The price of milk was increased six times in Delhi during

last two years by Delhi Milk Scheme and
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Mother Dairy, Delhi with net increase of Rs. 3 per litre for Toned Milk,
Rs. 2 per litre for Double Toned Milk and Rs. 7 per litre for Full Cream
Milk. The price of milk was increased in Delhi by Delhi Milk Scheme and
Mother Dairy in the months of August, September and November in 2009 and

March, June and July in 2010.

(b) Milk Production generally increases during the month of October
to March known as flush season and decreases during months April to

September known as lean season.

(c) Price of milk was increased only once in the month of July,

2010, by Delhi Milk Scheme and Mother Dairy, Delhi.

(d) and (e) The sale price of milk is decided by the State Milk
Federations/District Milk Unions. Department of Animal Husbandry,
Dairying & Fisheries is monitoring the milk situation in the country with
objective of ensuring availability of milk in the domestic market at a
reasonable price. During March, 2010, Government allowed NDDB to import
30,000 MT of milk powder and 15,000 MT of Butter oil/ Anhydrous Milk Fat
(AMF) at 0% duty for use by Milk Federations and Metro Dairies to

maintain supply of liquid milk to consumers at a reasonable price.
Purchase of land abroad to grow pulses and oilseeds

2906. SHRI AMAR SINGH:
SHR1 A. ELAVARASAN:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that some State Governments have suggested
Central Government to buy land abroad to grow pulses and edible oil seeds

in order to meet domestic demand;
(b) if so, the details thereof;

(c) the stand of Government in connection with this suggestion made

by the group of Chief Ministers of some States; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (d) The information is being collected and will be laid

on the Table of the House.
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Eastern Green Revolution

2907. SHRI M.P. ACHUTHAN:
SHRI K.E. ISMAIL:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that Government has recently advocated to
adopt the Chinese model in Eastern States for a "Eastern Green

Revolution™;
(b) if so, the details thereof;

(c) whether Government has finalized any plan for provision of high

breed seeds that are essential for high breed production to these States;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (e) In the consultative Workshop organized in Kolkata on
9-10 July, 2010 on new initiative '"Bringing Green Revolution in the
Eastern India'", promotion of hybrid rice based on Chinese model was
highlighted as one of the main interventions that needs to be promoted to
ensure increase in rice productivity. India is the second country next to
China to have successfully commercialized hybrid rice technology. During
2010-11, an amount of Rs. 400 Crores is allocated to six eastern States
for enhancing agriculture production in the eastern region of the

country.

As a follow up of the Kolkata workshop, a Task Force at National
level for promotion of Hybrid rice has been constituted to prepare a work
plan for significantly increasing area under hybrid rice. The country has
already released 43 varieties of hybrid rice till date including 15
hybrid rice varieties from the private sector. It is expected that with
the strong policy back-up, intensive research and active promotion,
hybrid rice will be able to cover a large area thereby increasing rice

production to a great extent.

Apart from the new initiative on "Bringing Green Revolution in the

Eastern India" wherein States have planned to give thrust to hybrid rice
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promotion, Government of India has been promoting hybrid rice
production on a Jlarge scale under National Food Security Mission-Rice

(NFSM-Rice),
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Integrated Cereals Development Programme in Rice Based Cropping Systems
Areas under Macro Management of Agriculture (MMA), Rashtriya Krishi Vikas
Yojana (RKVY), Development & Strengthening of Infrastructure Facility for
production and distribution of Quality Seeds etc.

Schemes for Co-operative Milk Federation

12908.SHRI RAGHUNANDAN SHARMA: Will the Minister of AGRICULTURE be
pleased to state:

(a) the proposed expenditure for dairy development in the country

under Eleventh Five Year Plan;

(b) the percentage share of the proposed expenditure mentioned in
(a) above 1in the total expenditure to be incurred on agriculture
development activities and the share of Madhya Pradesh in the proposed

expenditure;

(c) the schemes of Government to improve the condition of co-

operative milk federations; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) The approved outlay for the Eleventh Plan for Department of
Animal Husbandry, Dairying & Fisheries for dairy development is Rs.
580.00 Crore.

(b) The percentage share for the animal husbandry and dairy
development of the Eleventh Five Year Plan allocation for agriculture

development activities is as under:

(Rs. in Crore)

Eleventh Five Year Outlay

Agriculture Dairy Development Percentage

66577.00 580.00 0.87%

There 1is no provision for making state-wise financial allocation
under the schemes of the Department of Animal Husbandry, Dairying &

Fisheries.

(c) and (d) The Department of Animal Husbandry, Dairying & Fisheries
has been implementing a Central Sector Scheme - Assistance to
Cooperatives to revitalize and rehabilitate the sick dairy cooperative

unions at the district level and cooperative dairy federations at the
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State level. The scheme proposes to make the sick and potentially viable
milk unions/federations, viable, through suitable rehabilitation plans,
Financial assistance is provided to the milk unions/federations on 50:50

sharing basis between Central & State Government.

tOriginal notice of the question was received in Hindi.
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Demand to build fishing harbour at Biyyappathippa

2909. SHRI SYED AZEEZ PASHA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government has received a representation from a West
Godavari based organization to fulfil their long pending demand to build
and operate a fishing harbor at the mouth of the River Godavari at
Biyyappathippa;

(b) if so, the name of organization and whether any team has visited

the area in the last six years;
(c) the physical difficulties presented during the inspection;

(d) the steps Government would take to re-survey the area and meet

with demand of the organization; and
(e) the measures proposed to help the fishermen of that area?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (c) Yes, Sir. A representation from the President, Forum
on Social & Human Rights, Polavaram, West Godavari District, Andhra
Pradesh was received in December, 2004 for development of Ffishing harbour
facilities at Biyyappathippa. The Tfishermen of Biyyappathippa village
have expressed their difficulties in operating the boats for fishing due

to lack of facilities to operate.the boats from Biyyappathippa.

(d) and (e) At the request of Government of Andhra Pradesh, a
detailed Techno-Economic Feasibility Report (TEFR) was prepared in
October, 2005 through the Central Institute of Coastal Engineering, for
Fishery (CICEF), Bangalore for development of an integrated Tfishery
harbour converging two Ffishing centres namely Anthervedipllepalem and
Biyyappathippa respectively in East and West Godavari Districts. The
Government of Andhra Paradesh has decided to take up the development of
fishing harbour facilities by bifurcating the integrated project into two
parts. The proposal for construction of fish landing centre at
Anthervedipallepalem at a cost of Rs. 721 lakh was approved in January,
2008 under the Tsunami Rehabilitation Package.

The Government of Andhra Pradesh has been requested to submit a TEFR
together with confirmation of availability of Jland, environmental
clearance and also willingness to contribute the State share for

construction of fishing harbour facilities at Biyyappathippa.

Export of Coconut
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2910. SHRI N. BALAGANGA: Will the Minister of AGRICULTURE be

pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether coconuts are being exported to various countries;

(b) if so, the details of the quantity and value of coconuts

exported during the last three years and the current year;
(c) whether there is any reduction in the export of coconuts; and
(d) the steps being taken to promote export of coconuts?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) Yes, Sir.

(b) Details of export for the years 2007-08, 2008-09 and 2009-10 are
given in Annexure. For the current year (2010-11), April - September data

is not yet finalized.

(c) There is no reduction in export of coconuts. A steady increase

in the exports has been observed.

(d) Coconut Development Board (CDB), which is administered through
Department of Agriculture & Cooperation, Ministry Agriculture has been
notified with effect from 1st April, 2009 as an Export Promotion Council
(EPC) for all coconut products other than those made from coconut husk
and fibre. Since then, 246 exporters from Kerala, Tamil Nadu, Andhra
Pradesh, Karnataka, Gujarat, Goa, Maharashtra, Delhi, West Bengal and
North Eastern Region have been 1issued Registration-cum-Membership

Certificate (RMC).
Other important steps taken for export promotion of coconut are:

(i) Availability of concessions and relief under the various schemes of

the Foreign Trade Policy (FTP).

(ii) Release of coconut export manual by Department of Agriculture &
Cooperation on 10th April, 2010, which gives invaluable insight to
the Policy, procedure, applications, documentation, Shipping
formalities, benefits available and how to avail them, standard
procedures of Department of Commerce, Department of Revenue (Customs,

CE), Department of Economic Affairs and Department of Banking.

(i) organizing exporters meet to understand their problems and

sensitize them of the various benefits available to the coconut

129



industry.
(iv) facilitating to participation of exporters in the
national/international exhibitions/fairs for promotion of export of

coconut and its products.
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Statement

Export of Coconut Products from India (Qty. in Tonnes, Value Rs. In Lakhs)

SI. No. Item 2006-07 2007-08 2008-09 2009-2010 Corresponding previous
(upto February period (2008-09
2010 up to February 2009)
Qty Value Qty Value Qty Value Qty Value Qty Value
1 Coconuts (fresh) 1043.41 161.16 2838.00 371.48 6814.46 937.99 12709.71 1748.81 6370.73 889.69
2 Coconuts (dried) 622.39 241.15 982.20 250.72 1787.06 618.68 2727.59 1038.39 1702.74 590.46
3 Desiccated coconut 312.06 72.17 1454.73 274.04 2173.29 458.88 1569.60 377.48 2086.84 443 .32
4 Other coconuts 758.63 240.59 3111.62 758.57 8007.08 1882.62 7871.58 2325.72 7646.88 1774.96

excluding fresh/ dried

ToTAL 2736.49 715.07 8386.55 1654.81 18781.89 3898.17 24878.48 5490.40 17807.19 3698.43
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Co-operative Credit Structure

2911. SHRI  NARENDRA KUMAR KASHYAP: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government has estimated the total credit requirements
of agriculture sector in the country during Eleventh Five Year Plan

period;

(b) if so, the details thereof, State-wise specially in Uttar

Pradesh;

(c) whether Government proposes to revamp the co-operative credit
structure to ensure timely and adequate availability of credit to the

farmers;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) Working Group on "Outreach of Institutional Finance
and Cooperative Reforms™, constituted by the Planning Commission has
estimated agriculture credit flow of Rs. 19,59,524 crore during Eleventh
Five Year Plan period. The Working Group has not estimated the state-wise
details of the total credit requirements of agriculture sector. However,
Government of India is fixing ground , level credit flow target for
agriculture sector on annual basis and the same is, inter-alia allocated
on State-wise basis also. Ground level credit flow target for agriculture
sector for the year 2010-11 has been fixed at Rs. 3,75,000 crore of which

share of Uttar Pradesh is Rs.35,329 crore.

(c) and (d) The Government of India, on the basis of recommendations
of Vaidyanathan Committee, has approved a package for reviving and
revitalizing the Short Term Rural Cooperative Credit Structure (STCCS) in
the country involving financial outlay of Rs. 13,596 crore to make STCCS
a well managed and vibrant institution for serving the credit needs of
rural India, particularly the small and marginal farmers. The package
seeks to introduce legal and institutional reforms necessary for

democratic, self-reliant and efficient functioning of the STCCS and to
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take measures aimed at improving the quality of management and

governance.

Under the package, financial assistance is being provided to STCCS to
bring the entities to an acceptable level of financial health, subject to

legal and institutional reforms being brought in. As on
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31st May, 2010, financial assistance of Rs. 8741.29 crore (Rs.7987.60
crore as Government of India share and Rs.753.69 crore as State
Government share) has been released for cleansing of balance sheets of
49,779 Primary Agricultural Cooperative Societies (P ACS) in fourteen

States.
(e) Does not arise.
Apprehension of shortfall in Kharif production

2912. SHRI N. BALAGANGA: Will the Minister of AGRICULTUERE be

pleased to state:

(a) whether Government has analyzed the seed and fertilizer

availability for Kharif 2010;
(b) if so, the details thereof;

(c) the expected production of rice, wheat and pulses during Kharif

2010;

(d) whether Government has apprehended any shortfall in production;

and
(e) if so, the plans to meet the expected shortfall in production?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) Yes, Sir. The requirement of seeds and fertilizers
are assessed and finalized in the Zonal Conferences on Agricultural
Inputs that are held before every crop season by Department of
Agriculture and Cooperation. The input requirement is generally finalized
based on the past performance, area of crop sown etc. in consultation
with State Governments and other stakeholders. During Kharif 2010,
against the requirement of 123.11 lakh Qtls of seeds, 141.93 lakh Qtls
seeds are available. The state-wise, month-wise requirement of
fertilizers finalized in the zonal conferences 1is communicated to
Department of Fertilisers (DoF) for making supply plan to the states.
Accordingly, DoF supply the fertilizer to the state as per their supply

plan.

In addition, the position of seed & fertilizers in the State is being

monitored every week through video conference by the collaborative

134



efforts of Ministry of Agriculture & Cooperation, Department of
Fertilizers and Department of Railways for ensuring the availability of

the inputs in time.
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(c) to (e) Although, it is too early to predict the production of
rice, wheat and pulses, increase in area sown & good monsoon would

positively influence the food grains production.
Construction of Cold Storages

2913. SHRI PARVEZ HASHMI: Will the Minister of AGRICULTURE be

pleased to state:

(a) the number of cold storages in the country till December, 2008,

State-wise;

(b) the number of the cold storages in the country in the year 2009
after Government announced some relaxation to industrialists for the

construction of cold storage and the details thereof, State-wise;

(c) the plan of Government to promote construction of more and more

cold storages in the country; and

(d) plan to provide proper uninterrupted electricity to all cold

storages?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) and (b) The State-wise number of cold storages till December
2008 and till December 2009 1is given 1in the statement-1 and 11
respectively (see below). However, no separate information is maintained
on number of cold storages in the country in the year 2009, after

Government announced some relaxation for construction of cold storages.

(c) Government has been providing assistance through various schemes
for construction of more cold storages. Under the scheme of National
Horticulture Mission, assistance is provided for development of post
harvest infrastructure including construction of Cold Storages. Under the
Scheme of Horticulture Mission for North Eastern and Himalayan States,
assistance 1is provided for post harvest management including for

creation/modernization/expansion of cold storages.

National Horticulture Board is implementing the scheme of Capital
Investment Subsidy for construction/ expansion/modernization of cold
storage and storages for horticulture produce, under which assistance is

provided for creation /modernization/expansion of cold storages.
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Agricultural and Processed Food Products Export Development Authority
provides assistance under scheme of mfrastructure Development for setting
up of integrated pack houses with cold store facilities. Ministry of Food
Processing Industries provides assistance for cold chain infrastructure
development including that of cold storages under the scheme for Cold

Chain, Value Addition and Preservation Infrastructure.

(d) Electricity 1is a concurrent subject. The responsibility for
supply and distribution of electricity to different categories of
consumers, including that to cold storages rests with the concerned State
Government. Government of India supplements the efforts of States by

establishing power generating stations and bulk transmission systems.
Statement-1

Statewise number of cold storages as on 31.12.2008

SI. No. State/UT Number of cold storages
1 2 3
1. Andaman & Nicobar 02

Islands (UT)

2. Andhra Pradesh 286
3. Arunachal Pradesh 01
4. Assam 24
5. Bihar 260
6. Chandigarh (UT) 06
7. Chattisgarh 65
8. Delhi 94
9. Gujarat 377
10. Goa 29
11. Haryana 243
12. Himachal Pradesh 18
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13.

Jammu & Kashmir

19
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1 2 3

14. Jharkhand 45
15. Kerala 187
16. Karnataka 161
17. Lakswadeep (UT) 01
18. Maharashtra 460
19. Madhya Pradesh 192
20. Meghalaya 03
21. Nagaland 02.
22. Orissa 109
23. Puducherry (UT) 03
24. Punjab 420
25. Rajasthan 107
26. Sikkim 00
27. Tamil Nadu 139
28. Tripura 11
29. Uttar Pradesh 1579
30. Uttarakhand 12
31. West Bengal 531
TOTAL 5386
Statement-11

Statewise number of cold storages as on 31.12.2009

SI. No. State/UT Number of cold storages
1 2 3
1. Andaman & Nicobar Islands (UT) 02
2. Andhra Pradesh 290
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1 2 3
3. Arunachal Pradesh 01
4. Assam 24
5. Bihar 246
6. Chandigarh (UT) 06
7. Chattisgarh 69
8. Delhi 95
9. Gujarat 398
10. Goa 29
11. Haryana 244
12. Himachal Pradesh 18
13. Jammu & Kashmir 19
14. Jharkhand 45
15. Kerala 193
16. Karnataka 170
17. Lakswadeep (UT) 01
18. Maharashtra 466
19. Madhya Pradesh 197
20. Meghalaya 03
21. Nagaland 02
22. Orissa 101
23. Puducherry (UT) 03
24. Punjab 422
25. Rajasthan 110
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26. Sikkim 01
27. Tamil Nadu 148
28. Tripura 11
29. Uttar Pradesh 1589
30. Uttarakhand 15
31. West Bengal 463

ToTAL 5381

Availability of food

2914. SHRI SHYAMAL CHAKRABORTY: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government realize the danger ahead when rate of

population increase surpasses the rate of growth in agriculture;

(b) whether situation is driving towards the pre-green revolution

situation; and

(c) per capita food availability in each Five Year Plan period from

First to Eleventh?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) Growth rate of Agriculture & Allied Sector at constant
prices (2004-05 prices) and Growth rate of population during 2005-06 to
2008-09 are as follows:

Year Growth rate of Agriculture & Growth Rate population
Allied Sector over pervious year over pervious year

2005-06 5.2 1.50

2006-07 3.7 1.47

2007-08 4.7 1.44

2008-09 1.6 1.40
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Growth rate of Agriculture & Allied Sector is higher than the growth

rate of population.
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(b) No, Sir. The crop production, investment in Agriculture & Allied

Sector and GDP of the Sector are steadily increasing over the years.

(c) Per capita net availability of food grains per day in each Five

Year Plan period from First Eleventh is indicated below.

Plan period Per capita availability per day in grams
First Plan (1951-56) 418.8
Second Plan (1956-61) 446.9
Third Plan (1961-66) 461.1
Annual Plans (1966-69) 423.2
Fourth Plan (1969-74) 451.3
Fifth Plan (1974-79) 435.7
Annual Plan (1979-80) 476.5
Sixth Plan (1980-85) 447 .4
Seventh Plan (1985-90) 469.4
Annual Plans (1990-92) 493.3
Eighth Plan (1992-97) 474.9
Ninth Plane (1997-2002) 457.3
Tenth Plan (2002-2007) 452.4
Eleventh Plan (2007-2012) 440.9 *

Source: Economic Survey 2009-2010

* 2007-2009
Setting up of brown field Namrup IV project under BVFCL

2915. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether Government has finalized the plan for setting up of new
brown field project as Namrup IV under the Brahmaputra Valley Fertilizer

Corporation Ltd. (BVFCL);
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(b) if so, the details thereof and the time by which it will be

commissioned; and

(c) the total outlay and the target set for implementation of Namrup

1V project during Eleventh Plan period?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) The plan for setting up of new brown field
project as Namrup- 1V under Brahmaputra Valley Fertilizer Corporation

Limited (BVFCL) has not been finalized yet.
(b) Does not arise.

(c) No outlay or target has been set during Eleventh Plan period for

implementation of Namrup-1V project.
Small and medium pharma sector

2916. PROF. ALKA BALRAM KSHATRIYA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether Government 1is aware that various Departments lack
coordination and mutual acceptability leading to taking decisions in
isolation, whereby threatening the very existence of small and medium

pharma industry in the country;

(b) whether Government is also aware that small and medium scale
pharma sector is scattered and unorganized, due to which the lobby of
large-scale pharma units 1is dominating government policies and huge
financial funds are required for survival of SME pharma sector®s quest to
maintain providing quality medicines at affordable prices to the people;

and
(c) the reaction of Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) The Central Government Ministries/Departments
whenever required while Tformulating the policies including those for

small and medium pharma industry, have consultation amongst themselves.

(b) and (c¢) The Department of Pharmaceuticals in collaboration with

the Ministry of MSME has introduced a Scheme for Schedule W Compliance by
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SSl Units in Pharma Sector under
the overall umbrella of Credit Linked Subsidy Scheme(CLCSS). Under the

Scheme, the Pharma SSI
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units are eligible to get 15%(upto Rs. 15.00 lakhs)upfront -capital
subsidy on an institutional finance for an amount upto Rs. 1.00 crore to
be availed by them for inclusion of well established and improved
technology to make themselves Schedule W Compliant. To widely disseminate
information on the Scheme, this Department had held State level Awareness
Building Workshops (ABWs) in 9 pharma clusters at Goa, Mumbai, Baddi,
Chennai, Hyderabad, Ahmadabad, Indore, Dehradun and Bangalore. This
subsidy of 15% (upto Rs. 15.00 Lakhs) is also admissible to new Pharma

Manufacturing Units.
Assistance provided by NIPER

2917. PROF. ALKA BALRAM KSHATRIYA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the services, assistance, projects, advisory consultation being
provided by National Institute of Pharmaceutical Education and Research (
NIPER), Mohali to help small and medium scale pharma industry in their
pursuit to develop low cost technologies to provide quality medicines at

affordable prices to people; and

(b) the amount of funds that have been allocated by the Government
to NIPER to meet the requirements of reengineering of patented drugs, use
of green chemistry to reduce environmental problems, enhancing technical
capabilities in manufacturing and analytical methods, educational
training, etc. to meet the challenges of new regulations under the Drugs

and Cosmetics Act?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) National Institute of Pharmaceutical Education
and Research (NIPER), SAS Nagar, Mohali established a Small and Medium
Pharmaceutical Industry Centre (SMPIC) on 23-02-2009. The Centre has
organized 5 training programs on Good Manufacturing Practices (GMP) /
Good Laboratory Practices (GLP) for Drugs and Pharmaceuticals for Small &
Medium Enterprises (SME) Pharma companies. Apart from these training
programs, SMPIC is continuously imparting hands-on practical training on
the essential analytical instruments like HPLC, GC, AAS to the analytical
staff from SME Pharma and as on date 203 persons have been trained. (b)f

No separate funds have been allocated.
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Changes proposed in nutrient based subsidy scheme

2918. DR. T. SUBBARAMI REDDY: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is considering changes in the Nutrient Based
Subsidy (NBS) Scheme for fertilizers as part of a concerted move to prune

its subsidy after global prices of fertilizers nosedived recently;

(b) if so, whether Government proposes to revise Nutrient Based
Subsidy ahead of one year schedule to force companies to either pass

benefit to farmers or take subsidy cut;

(c) whether Government intends to cut subsidies especially on

imports of controlled fertilizers such as Phosphates and Potash; and
(d) if so, by when a decision in this regard will be taken?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI' SRIKANT JENA): (@) to (d) Government of India has introduced
Nutrient BasedSubsidy (NBS) Policy for 2010-11 w.e.f. 1.4.2010 for
decontrolled Phosphatic & Potassic (P&K) fertilizers (w.e.f. 1.5.2010 for
Single Super Phosphate (SSP)). Under the NBS Policy, subsidy for
indigenous and imported P&K fFertilizers has been announced on annual
basis for 2010-11 based on the prevailing prices and price trends of
fertilizers in the International market. The prices of Tfertilizes have
registered minor reduction in the International market in the period
April 2010 - July 2010. However, despite minor reduction, price of
fertilizers in the international market are still comparable or more than
the prices adopted under the NBS for 2010-11. Further, marginal decrease
in prices, if any, has been offset by the adverse Rs./US$ exchange rate.
Under the Nutrient Based Subsidy Policy, the Government has constituted
Inter Ministerial Committee (IMC) to recommend per Nutrient Subsidy for
*N®, "P", K" & "S" in the P & K Fertilizers covered under the NBS before
the start of the financial year for decision by the Government. However,
in case of substantial change in prices, the IMC may review the price
trend of the fertilizers/intermediates/raw materials in the International

market during the year.

Centre-State sharing for schemes for Bhopal Gas Victims
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t2919. SHRI PRABHAT JHA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that sharing in the ratio of 75 per cent
and 25 per cent by the Centre and the States respectively has been

decided for schemes being operated for the Bhopal Gas Victims;

(b) if so, whether Government is funding its share regularly, the

details thereof;

(c) whether a proposal of Rs.50 crore has been received for

disposing off residual waste lying at Union Carbide premises, Bhopal; and
(d) if so, the time by when this amount would be provided?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) and (b) A Five Year Action Plan of the State
Government of MP for medical, economic, social and environmental
rehabilitation of Bhopal Gas Victims was approved by the Government of
India in 1990, with a total outlay of Rs.163.10 crores (which was
subsequently increased to Rs.258.00 crores) with the cost sharing ratio
being 75:25. This Action Plan was extended up to July, 1999. The
Government of India had released Rs.193.50 crore comprising 75% of its
share of the outlay.The Government of India has further approved a sum of
Rs.272.75 crores for being provided to the Government of Madhya Pradesh,
as Additional Central Assistance on 75:25 basis, for medical, economic
and social rehabilitation of the gas victims and for providing safe
drinking water by purification of contaminated groundwater and from other

sources and released Rs. 204.56 crore as its share on 08.07.2010.

(c) and (d) This Department has not received any proposal costing Rs.
50 crore for destroying the waste kept in the Union Carbide premises in
Bhopal . However, based on the recommendation of the Group of Ministers on
Bhopal Gas Leak Disaster, the Government of India has decided to bear the
cost of remediation in the first instance. The remediation cost estimated
at Rs.310.00 crore has been approved, which will be released on
endorsement of the specific project proposals for remediation and waste
disposal work submitted by the Government of MP, by the Oversight
Committee working under the chairmanship of Minister of State (IC) for

Environment and Forests.

Reimbursement of VAT on fertilizers
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2920. SHR1 PARSHOTTAM KHODABHAI RUPALA: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:
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(a) the steps taken by Government to safeguard economic interest of
the producers of fertilizers of Gujarat State due to levy of 2.5% of
additional VAT as Gujarat State Government has shown its inability to

provide relief to fertilizer producers of the State;

(b) whether Government has any intention for reimbursement of this

additional VAT as Subsidy from backdate; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) to (c) Certain States including Gujarat have
levied recently additional VAT which is currently not recognized for
reimbursement in current subsidy regime. Various options to address the

problem are under examination.
Sale of wheat and paddy through middlemen

2921. SHRI JAlI PRAKASH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has allowed farmers in the country to sale

wheat/paddy through middlemen;

(b) whether it is a fact that this facility is not available to

farmers of Uttar Pradesh;
(c) if so, the reasons therefor;

(d) whether Government consider it appropriate to provide this

facility to farmers of Uttar Pradesh; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e) State Governments of

Punjab, Haryana and Rajasthan do procure through Arhthia.

In Uttar Pradesh Food Corporation of India (FCl) and State agencies
have been asked to open adequate number of procurement centres in the
procuring districts. The Government of India is committed to purchase all
the quantity of paddy/wheat brought in by the farmers in the procurement

centres/mandis. In order to maximise procurement, Self Help Groups and
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Cooperative Societies are
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encouraged to procure and a commision of 2.5% of MSP during KMS & 2% of

MSP during RMS is extended to them.
Monitoring system for proper utilization of food subsidy

2922. SHRI N.K. SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether concerned over the ineffective Targeted Public
Distribution System (TPDS) and to ensure early enacting of the National
Food Security Act, the Union Government is considering setting up of an
effective monitoring system to ensure proper utilization of food subsidy

given to States;
(b) if so, the details thereof;

(c) whether in the absence of any monitoring system, the actual BPL
families are deprived of the benefits of PDS and the foodgrains are

reaching in open market for black-marketing; and

(d) if so, to what extent the monitoring system will curb such

malpractice?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Targeted Public
Distribution System (TPDS) is operated under the joint responsibility of
Central Government and State/Union Territory (UT) Governments. The
Central Government is responsible for procurement, allocation and
transportation of foodgrains upto the designated depots of the Food
Corporation of India. The operational responsibilities for lifting and
distributing the allocated foodgrains within the States/UTs,
identification of eligible Below Poverty Line (BPL) families, issuance of
ration cards to them and supervision over distribution of allocated
foodgrains to eligible card holders through the fair price shops (FPSs)

are that of the State/UT Governments.

Allocations of foodgrains are made to States/UTs under TPDS for
distribution to 6.52 crore accepted number of BPL/Antyodaya Anna Yojana
(AAY), fTamilies @ 35 kg. per family per month. Allocations of foodgrains

are also made to Above Poverty Line (APL) families based on the
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availability of foodgrains in the central pool and past offtake.
Presently, the allocation of foodgrains to APL families ranges between 10

kg. and 35 kg. per family per month.

The Department releases food subsidy to only those State Governments
which are undertaking decentralized procurement 1in their respective
States. It is released on the basis of actual offtake of foodgrains under
TPDS and Other Welfare Schemes and submission of utilization certificate
in respect of amount released earlier in each quarter on provisional
basis amounting to 95% of their respective admissible claims. 5% of
remaining admissible claims is released on submission of audited accounts

by State Governments.

Public Distribution System (Control) Order 2001 mandates the State
and UT Governments to carry out all required action to ensure smooth

functioning of TPDS.

Monitoring of TPDS is a continuous process. To improve functioning of
TPDS, Government has been regularly requesting State/UT Governments for
continuous review of lists of BPL and AAY families, ensuring timely
availability of foodgrains at FPSs, ensuring greater transparency in
functioning of TPDS, improved monitoring and vigilance at various levels
and introduction of new technologies such as Computerization of TPDS
operations at various levels. In the Conference of Food Secretaries of
States and UTs on Best Practices and Reforms in TPDS held on 12th & 13th

July, 2010, the above directions have been reiterated.
Wastage of foodgrains

2923. SHRI Y.S. CHOWDARY: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether there is acute shortage of storage of foodgrains, pulses

and oil seeds across the country;
(b) if so, the details thereof;

(c) the details of foodgrains procured from farmers during last

three years;

(d) the details of foodgrains rotted/ wasted due to rain/floods
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during last three years; and
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(e) the action taken by Government to avoid wastage of foodgrains?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) There 1is a shortage of
covered godowns for the storage of foodgrains in the country, against
stock of 544.30 lakh tonnes foodgrains in the Central Pool as on 1st
August, 2010, the covered space available with FCI and State agencies was
426.37 lakh tonnes. However, wherever there is shortage of covered space,

stocks are kept in scientific Cover and Plinth (CAP).
(b) The State wise details given in the statement (see below).

(c) The details of procurement of foodgrains during the last three

years are as under:-

Wheat Figures in Lakh MTs
Year (RMS) Quantity
2008-09 226.89
2009-10 253.82
2010-11 225.25 (as on 31.07.2010)
Rice
Year (KMS) Quantity
2007-08 287.36
2008-09 336.84
2009-10 304.27 (as on 16.8.2010)

Coarse-grains

Year Jowar Bajra Maize Ragi Total
2007-08 0.01 1.24 0.68 0.11 2.04
2008-09 0.52 3.18 9.94 0.12 13.76
2009-10 (as on 13.08.10) 0.006 0.77 3.28 0.003 4.06
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(d) The details of foodgrains that has become non-issuable in the
FClI godowns during the last three years are given in the statement-11

(see below).

(e) The Government has taken following steps to avoid wastage of

foodgrains:

(i) Adequate dunnage material, covers and chemicals are provided in all

the godowns.

(ii) Prophylactic and curative treatments are carried out regularly and

timely for the control of insects pests and rodents.

(iii) Food grains stored in "Cover and Plinth®" (CAP) are on elevated
plinths and wooden crates are used as dunnage material. Stacks are
properly covered with black polythene water proof covers and tied

with nylon ropes/nets.

(iv) Regular inspections of the stocks/ godowns are undertaken by

qualified and trained staff of FCI.

(v) The principle of "First-In-First-Out” (FIFO) is followed so as to
avoid longer storage of food grains in godowns.
Statement-1|
Covered capacity/stock with FClI and State Agencies as on 1.08.2010

Figure in lakh tonnes

FCI1 Region Capacity Stock Capacity Stock Overall
with with with with shortfall
FCI FCI State State of capacity
agencies agencies
(as on
31.3.10)
1 2 3 4 5 6
Andhra Pradesh 39.05 42.67 6.03 0.01 -2.40
(including Andaman
& Nicobar)
Arunachal Pradesh 0.21 0.01 0.05 0.00 -0.25
Assam 2.82 1.80 0.40 0.00 -1.42
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Bihar 5.77 3.95 6.30 2.07 -6.05

Chhatisgarh 8.62 7.36 9.42 7.48 -3.20
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1 2 3 4 5 6
Delhi 3.36 2.70 0.04 0.00 -0.70
Gujarat 6.61 6.33 2.47 0.00 -2.75
Haryana 22.67 25.33 19.78 64.41 47.29
Himachal Pradesh 0.26 0.24 0.56 0.00 -0.58
J&K 1.31 0.68 1.12 0.00 -1.75
Jharkhand 1.22 0.90 0.02 0.00 -0.34
Karnataka 7.29 8.26 2.70 0.10 -1.63
Kerela 5.17 3.84 1.46 0.31 -2.48
Madhya Pradesh 9.64 8.68 22.16 32.46 9.34
Maharashtra

(including Goa) 19.70 15.47 10.67 1.34 -13.56
Manipur 0.20 0.03 0.20 0.00 -0.37
Meghalya 0.26 0.11 0.06 0.00 -0.21
Mizoram 0.23 0.03 0.56 0.00 -0.76
Nagaland 0.33 0.25 0.06 0.00 -0.14
Orissa 6.41 4.19 3.78 13.14 7.14
Punjab 72.39 76.77 24.17 124 .46 104.67
(including Chandigarh)

Rajasthan 15.16 20.53 2.25 0.00 3.12
Tamil Nadu 9.77 8.57 6.51 6.59 -1.12
(including Pondichery)

Tripura 0.52 0.22 0.39 0.00 -0.69
Uttar Pradesh 23.49 20.73 26.16 19.75 -9.17
Uttrakhand 2.03 2.15 0.20 0.48 0.40
West Bengal 10.69 8.11 3.67 1.79 -4.46
(including Sikkim)

Total 275.18 269.91 151.19 274.39 117.93

(-) Excess covered capacity

(+) Shortfall in covered capacity
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Statement-11

The details of foodgrains become non-issuable in the FClI godowns during the last three years

Zone SI.No. Region 2007-08 2008-09 2009-10 2010-11
Wheat Rice Paddy Wheat Rice Paddy Wheat Rice Paddy Wheat Rice Paddy Total
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
1 Bihar 406 319 0 10 1 0 275 29 43 0 30 0 1113
East 2 Jharkhand 0 0 0 1.492 0 0 0 3.47 0 0 0 0 4.962
3 Orissa 0 0 0 84 0 0 0 0 0 0 0 0 84
4 West Bengal 0 0 0 0 0 0 0 0 0 21.7 0 0 21.7
5 Assam 0 0 0 0 0 0 0 0 0 0 0 0 0
N.E. 6 Nef 0 0 0 0 29 0 0 0 0 0 0 0 29
7 N&M 0 0 0 0 0 0 0 0 0 0 0 0 0
8 Delhi 0 0 0 0 0 0 0 0 0 0 0 0 0
9 Haryana 0 0 0 0 0 0 0 0 0 0 0 0 0
10 H.P. 0 0 0 0 0 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 10 11 12 13 14 15 16
North 11 J&K 0 0 0 0 0 0 0 0 0 0 0 0
12 Punjab 0 0 0 0 0 0 0 0 0 0 0 0

13 Rajasthan 0 0 0 0 0 0 0 0 8.56 0 0 8.56

14 Uttar Pd. 3.3 0.3 0 32.3 0 0 0 0 130 0 0 165.9

15 Uttranchal 0 0 0 0 0 0 0 0 0 0 0 0

16 Andhra Pd. 0 135 0 0 0 0 0 0 0 1 0 136

South 17 Kerala 0 0 0 0 0 0 0 0 0 0 0 0
18 Karnataka 0 0 0 0 0 0 0 0 0 0 0 0

19 Tami Inadu 0 0 0 0 0 0 0 0 0 0 0 0

20 Gujarat 148 0 0 591 0 671 0 0 0 0 0 1410

West 21 Maharashtra 2 12 401 0 1 98 17 0 8.8 0 0 539.8
22 Madhya Pd. 0 0 0 0 0 0 0 0 0 0 0 0

23 Chhatisgarh 0 0 486 0 0 0 0 0 0 0 0 486

GRAND TOTAL 559.3 466 887 718.8 31 1044 49.5 43 169.1 31 0 3998.922
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Revamping PDS

2924. SHRI T.K. RANGARAJAN: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether there is any proposal for vrevamping the Public

Distribution System;
(b) if so, the details thereof;
(c) whether there is any plan for restoring the Universal PDS;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (b) Targeted Public
Distribution System (TPDS) is operated under the joint responsibility of
Central Government and State/Union Territory (UT) Governments. The
Central Government is responsible for procurement, allocation and
transportation of foodgrains upto the designated depots of the Food
Corporation of India. The operational responsibilities for lifting and
distributing the allocated foodgrains within the States/UTs,
identification of eligible Below Poverty Line (BPL) families, issuance of
ration cards to them and supervision over distribution of allocated
foodgrains to eligible card holders through the fair price shops (FPSs)

are of the State/UT Governments.

Public Distribution System (Control) Order 2001 mandates the State
and UT Governments to carry out all required actions to ensure smooth

functioning of the TPDS.

Strengthening and streamlining of TPDS is a continuous process. To
improve Tfunctioning of TPDS, Government has been regularly requesting
State/UT Governments for continuous review of lists of BPL and AAY
families, ensuring timely availability of foodgrains at FPSs, bringing
about greater transparency in functioning of TPDS, improved monitoring
and vigilance at all levels and introduction of new technologies such as

Computerization of TPDS operations at various levels.
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In the Conference of Food Secretaries of States and UTs on Best
Practices and Reforms in TPDS held on 12th & 13th July, 2010, the above

directions have been reiterated.

(c) to (e) With a view to specifically target poor sections of
society for distribution of subsidized foodgrains (rice, wheat & coarse
grains) and sugar, Targeted Public Distribution System (TPDS) is
presently under implementation. There is no plan to restore Universal

Public Distribution System.

Further, procurement of huge quantities of wheat and rice to meet the
requirement of Universal Public Distribution System, would result in
lower availability of foodgrains in the market, leading to rise in open
market prices. If the same quantity of foodgrains is distributed equally

among all, then the scale of issue will have to be reduced.

Besides, in order to manage the level of food subsidy, the issue
prices of rice and wheat may have to be increased substantially from the
present Central Issue Prices (CIPs). This would mean that BPL and AAY
families would get much reduced scale of issue and also have to pay

higher CIPs.
Rottening of foodgrains

2925. SHRI BHARATKUMAR RAUT: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware of the fact that 61,000 tonnes of
foodgrains had rotten in its granaries as it was kept with poor

protection for too long;

(b) if so, the details, State-wise where the foodgrains are being
kept iIn open under tarpaulins cover which is not a good weather-proof

material;

(c) the details, State-wise, where the foodgrains were spoiled due

to rains and other reasons;

(d) the details of estimated loss incurred to the exchequer due to

the negligence of FCI staff; and

(e) the steps Government intend to take against the FCl officials
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found guilty?
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e) As all Central Pool
foodgrains cannot be stored in covered godowns by FCI and State
Government agencies due to shortage of such covered storage space, some
quantities of foodgrain stocks are also stored in cover and plinth (CAP)
storage. Storage in CAP is on scientific lines and precautionary measures
are to be taken to preserve the stocks by periodic prophylactic and
curative treatment as per guidelines. State-wise details of wheat stocks

stored in CAP are given in the Statement-1 (See below).

As on 01.07.2010 a total quantity of 11708 tons of damaged/non-
issuable foodgrains was there in godowns of FCl. Details of region-wise
commodity-wise stock position of these damaged/non-issuable foodgrains in
FCl1 depots and damage to wheat stocks by rains and floods during recent
rains iIn various States are given in the Statement-11 (See below). Based
on acquisition cost and likely sale price of damaged wheat and rice

quantified so far, the loss works out to Rs. 21.14 lakhs.

Foodgrain stock get damaged to various reasons such as storage pests
attack, leakages in godowns, procurement of poor quality stocks, spillage
during movement and handling of stocks, exposure to vrains, Tfloods,

negligence on the part of concerned persons, etc.

After enquiry in each case of damage to stocks of foodgrains of FCI
and State agencies, responsibility is to be fixed and action taken for
recovery of losses. Meanwhile, FCI has initiated action for damages at

Hapur, Orai and Harduaganj depots, including suspension of eight

officers.
Statement-1|
State-wise details of wheat stocks stored in CAP
As on 1.7.2010
(figures in MTs)
S1.No. Name of State Stock with Stock with Total

FCI State Agency
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1 2 3 4 5

1. Punjab 752441 9049040 9801481

2. Delhi 32799 Nil 32799
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1 2 3 4 5

3. Gujarat 41306 Nil 41306
4. Haryana 332221 5443003 5775224
5. Uttrakhand 12151 4800 16951
6. Rajasthan 526370 Nil 526370
7. Tami Inadu 59570 Nil 59570
8. Maharashtra 81232 Nil 81232
9. Madhya Pradesh 37669 Nil 37669
10. Uttar Pradesh 187107 Nil 187107
11. Karnataka 131417 Nil 131417
12. Andhra Pradesh 93492 Nil 93492
13. Bihar 2867 Nil 2867
14. West Bengal 17817 Nil 17817

ToTAL 2308459 14496843 16805302

Statement-11

(A) Region-wise commodity wise stock position of damaged/non-issueable

foodgrains in FCl depots as reported by FCI.
As on 01.07.2010

(Qty. in tons)

Name of the Region Wheat Rice Paddy Total Value (in Rs.)
1 2 3 4 5 6
Bihar 360 71 54 485 2314195
Jharkhand 13 4 0 17 84375
Orissa 0 0 0 0 0
West Bengal 364 1482 0 1846 10890750
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Assam/Arunachal 0 159 0 159 989775
NEF (Megh./Mizo/T.Pura) O 139 0 139 865275
Nagaland & Manipur 0 0 0 0 0
Delhi 0 0 0 0 0
Haryana 0 0 0 0 0
Himachal Pradesh 0 0 0 0 0
Jammu & Kashmir 0 11 0 11 68475
Punjab 52 7014 0 7066 43900050
Rajasthan 12 0 0 12 54900
Uttar Pradesh 40 8 0 48 232800
Uttrakhand 0 0 0 0 0
Andhra Pradesh 0 6 0 6 37350
Kerala 8 43 0 51 304275
Karnatka 0 31 0 31 192975
Tamil Nadu 1 0 0 1 4575
Gujrat 1396 61 0 1457 6766425
Maharashtra 182 96 0 278 1430250
Madhya Pradesh 56 16 0 72 355800
Chhattisgarh 2 0 27 29 121760
ToTAL 2486 9141 81 11708 68614005

Non-issuable wheat stock with State Agencies reported by Regional Offices of FCI as

on 01.07.10
Punjab: 54260 tons

Haryana: 1574 tons
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(B) Details of FCI depots and storage centres of State Government
agencies where the damages have taken place due to recent rains
and flood reported by FCI on 18.8.2010.

States Depots Damaged wheat (tons)
Hapur 9.3

Uttar Pradesh Harduaganj 90
Orai, Jalaun 0.5
Saharanpur, CWC, Bamanheri 29.2
CWC, Saharanpur, Pilkhani 1.0
Roza, Shahjahanpur Damage yet to be quantified
Chanderi, Kanpur Damage yet to be quantified

Rajasthan Udaipur, rail head 8.56

Haryana Hafed, Ambala 40
HSWC, Bani, Sirsa Damage yet to be quantified
CAP Complex Damage yet to be quantified
Ismailabad, Kurukshetra Damage yet to be quantified
Food & Supply, Jundla

Punjab CAP complex Khonuri, Damage yet to be quantified
Sangrur Damage yet to be quantified
3 Punjab Agro CAP Complexes,
Sangrur
Pungrain Damage yet to be quantified
Talwandi, Ferozepaur Damage yet to be quantified
Markfed CAP
Copmplex, Zira, Damage yet to be quantified
Ferozepur
2 Punjab Agro CAP Complex,
Ferozepur

Uttrakhand SWC Gadarpur, Udham Damage yet to be quantified
Singh Nagar

Maharashtra FCI Karad 8
FCI Gondia 0.8

West Bengal FSD, Chinsura 7
FSD, Dankuni 14.62
FSD, Midnapur 0.08

In addition, FCI has also reported damage to 30.18 tons of rice in four depots

in Bihar and 1 ton of rice in one depot in Andhra Pradesh.
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Wheat procurement during year 2010

1t2926. SHRI SATYAVRAT CHATURVEDI: Will the Minister of CONSUMER
AFFAIRS, FOOD and PUBLIC DISTRIBUTION be pleased to state:

(a) the details of wheat procurement made by Government during last

year and current year;

(b) the reasons behind low procurement of wheat during the year

2010;

(c) the quantum of wheat got drenched and details thereof

procurement centrewise; and
(d) the names of officers found guilty therein?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The details of wheat

procurement made by Government during last year and current year is given

below:
Procurement (in lakh tonnes)

State Crop Year

2008-09 2009-10
1 2 3
Punjab 107.25 102.05
Haryana 69.24 63.35
Madhya Pradesh 19.68 35.38
Uttar Pradesh 38.82 16.73
Rajasthan 11.52 4.76
Bihar 4.97 1.83
Uttarakhand 1.45 0.86
Delhi 0.00 0.10
Chandigarh 0.12 0.09
West Bengal 0.00 0.09
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tOriginal notice of the question was received in Hindi.
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Gujarat 0.75 0.01
Himachal Pradesh 0.01 0.00
Jammu & Kashmir 0.01 0.00
Total 253.82 225.25

(b) Rabi Marketing Season (RMS) 2010-11 has once again seen very
high procurement of wheat. In fact, last three years have been the

highest three years for wheat procurement since 1999-2000.

(c) As informed by Food Corporation of India, no wheat got drenched

in any procurement centre.
(d) Does not arise.
Allocation of foodgrains for welfare schemes

2927 . SHRI NAND KUMAR SAI : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Food Corporation of India (FCl) provides foodgrains for

various welfare schemes of various Ministries in the country;

(b) if so, the quantity of foodgrains provided by FCI during 2008-09

and 2009-10 under various schemes to Chhattisgarh;

(c) whether a huge amount on account of supply of such foodgrains

for the said period are pending on various Ministries;
(d) if so, the details in this regard, Ministry-wise;

(e) the details of amount received by FCI during the said period

from various Ministries/Departments; and

(f) the steps taken by FCI for recovery of outstanding dues from

each of such Ministries/Departments?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): @ to (P Food

Corporation of |India (FCl) provides
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foodgrains for welfare schemes of various Ministries as per allocations
made by Department of Food & Public Distribution from time to time.

Details of allotment and lifting of foodgrains, provided from Central
Pool to Chhattisgarh under various welfare schemes during 2008-09 and
2009-10 are as follows:

(in thousand tons)

Year Allocation Offtake
Targeted Other Targeted Other
Public Welfare Public Welfare
Distribution Schemes Distribution Schemes
System ows) System ows)
(TPDS) (TPDS)
2008-09 937.698 192.980 805.755 64.430
2009-10 1091.952 180.719 1005.898 21.160

Details of outstanding amount of money pending against various
Ministries as on 31.7.2010 are as follows:

(Rs. 1In crores)

Year Ministry of Ministry of
Rural Human Resource
Development Development
2008-09 2890.82 148.47
2009-10 2890.82 166.33

Details of amount received by FCI from Various Ministries
/Departments are as under:

(Rs. 1In crores)

Year Ministry of Ministry of
Rural Human Resource
Development Development
2008-09 7500.00 1430.68
2009-10 -—- 1289.41

To recover outstanding balance from concerned Ministries/Departments,
FC1 regularly pursues the matter at different levels with the concerned
Ministries as well as with Ministry of Finance.
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Entitlement of foodgrains to poor

2928. SHRI SHYAMAL CHAKRABORTY: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is considering to restrict food guarantee to
25 kg. of grains for BPL households which is less than the existing

entitlement;

(b) whether Government is aware that inadequate intake of food and
artificial division of poor in the name of BPL-APL has created serious

health problem among majority of population who are poor; and
(c) if so, the reaction of Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) In the address of the
President to the joint session of Parliament on 04.06.2009, it was
announced that under the proposed law on Food Security every Below
Poverty Line (BPL) family would be entitled to 25 kg of foodgrains at
subsidized prices. However, as various issues pertaining to the proposed

law are still under examination, a final decision is yet to be taken.

At present, Government makes allocations of foodgrains to States /
Union Territories for distribution under Targeted Public Distribution
System (TPDS) at the rate of 35 kg per family per month in respect of
BPL/Antyodaya Anna Yojana (AAY) families. Depending upon availability of
foodgrains in the Central Pool and past off-take, allocations are also
made for Above Poverty Line (APL) families. Presently allocations for APL
families range between 15 and 35 kg per family per month in different
States. The distinction between BPL and APL is made to better target the

poor so that their food intake and nutritional status get improved.

In addition, allocations are also made for various other welfare
schemes such as Mid-Day Meal scheme, Wheat-based Nutrition Programme,
Nutrition Programme for Adolescent Girls, Integrated Child Development

Services scheme, etc.
Food coupons

2929. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
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CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:
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(a) whether a system of issuing food coupons for disbursement of

foodgrains has been introduced in some States;
(b) if so, the details thereof and benefits accrued therefrom;

(c) whether Government has impressed upon the States to run similar

schemes for disbursing foodgrains in the remaining States; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Only a few
States/Union Territories (UTs) have introduced food coupons, some only on
a pilot basis. Government of Andhra Pradesh has issued Bar coded coupons
for drawal of rice and kerosene under Targeted Public Distribution System
(TPDS) to ensure that there 1is no impersonation/false accounting in
distribution of essential commodities by the Fair Price Shop (FPS)
dealers. Arunachal Pradesh Government has initiated coupon system on an
experimental basis in Tirap District. Coupons are issued to beneficiaries
at the time of issuance/ renewal of ration cards. The next month®s
allocation is based on the coupons submitted by the FPS dealer. Jammu &
Kashmir Government 1is issuing ration cards in a booklet form for two
years containing 24 coupons. As reported by Government of Bihar, monthly
food coupons are issued to Below Poverty Line (BPL) and Antyodaya Anna
Yojana (AAY) fTamilies for a year and food grains are distributed to
families on the basis of such coupons. However, effectiveness of such

coupons in eliminating deficiencies in TPDS has not yet been evaluated.

In the Conference of Food Secretaries of States and UTs held on 12th
and 13th July, 2010, various initiatives taken by States/UTs were
presented, including the issue of Food coupons. Among other measures, it
has been resolved to give a fTfillip to IT based initiatives through
computerization of the TPDS and introduction of Smart Card based delivery

of foodgrains to further strengthen & streamline TPDS.
Shortage of sugar

2930. SHRI RAJKUMAR DHOOT: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:
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(a) whether it is a fact that while the country was facing acute
shortage of sugar during festival season recently. Government decided to

export 9 lakh tonnes of sugar;

(b) if so, the quantity of sugar exported and imported during 2009-

10 and at what price;

(c) the quantity of sugar confisticated from hoarders and black

marketeers during 2009-10; and

(d) the steps taken to supply sugar at reasonable price to

consumers?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) No, Sir. The Central
Government has neither exported nor imported sugar on its account either
during 2008-09 sugar season or 2009-10 sugar season (October-September).
As such, the question of exporting 9 lac tons of sugar either in 2008-09
or 2009-10 sugar season does not arise. The Central Government, with a
view to augment domestic stock of sugar in 2008-09 and 2009-10 sugar
seasons has permitted duty-free import of raw and white/refined sugar
upto 31.12.2010. It is the sugar mills/public sector
undertakings/merchant importers- exporters who have undertaken import of

sugar as per their commercial prudence.

The quantity of sugar exported and imported during 2009-10 sugar

season is given below:

(in lac tons)

Sugar season Export Import
2009-10 0.242* 30.20**
(upto April® 10) (upto 13.8.10)

Source * Directorate General of Commercial Intelligence and Statistics, Kolkata
** Department of Revenue

As the international prices of sugar vary from time to time, it is
not possible to indicate the price at which sugar got exported or

imported.
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(c) The details of the quantities of sugar seized/ confiscated by
Governments of Andhra Pradesh, Bihar, Chandigarh, Chattisgarh, Delhi,
Maharashtra, Punjab, Tamil Nadu and Uttar Pradesh,as per report received
from concerned State Governments/UTs, are given in the Statement (See

below).
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(d) The Central Government has taken a slew of measures to supply
sugar at reasonable price to consumers viz., permitting import of raw and
white/refined sugar upto 31.12.2010; imposition of stockholding limits on
bulk consumers upto 14th February, 2011; and imposition of stockholding
and turnover limit on sugar and khandsari sugar dealers upto 30.9.2010
etc. Besides, the Forward Markets Commission has suspended future trading

in sugar upto 30.9.2010 in domestic markets.
Statement

Sugar seized/consficated by various State Governments

Andhra Pradesh A quantity of 461.75 quintals of sugar has
been confiscated from hoarders and black-
marketers during the year 2009 and 2010 upto
March, 2010).

Bihar 434.3 quintal of sugar has been confiscated

during 2009-10.

Chandigarh 234 quintals of sugar was confiscated from a

trader for illegal storage without license.

Chhattisgarh 368 quintal of sugar has been confiscated
from hoarders and black-marketers during

2009-10.

Delhi No confiscation has been made during the

year 2009-10

Maharashtra During the period from 1.1.2009 to
31.7.2010, the Government has seized 397495
quintals of sugar, out of which so far
181133 quintals of sugar has been

confiscated.

Punjab 147402.5 quintals of sugar was confiscated
from hoarders and black-marketers in three
districts namely, Amritsar, Ludhiana and

Patiala.

Tamil Nadu 1297 quintals of sugar was seized from the
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dealers for violation of storage limit. A
sum of Rs. 17,50,950 was imposed as fine by

the district Revenue Officer, Vellore and
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the same has been remitted into Government
account on 12.1.2010. 354 quintals of sugar
was seized from the dealers in
Ramanathapuram District. After conducting
enquiry and perusal of record, the said
quantity of sugar bags was released. From
January 2009 to March 2010 a quantity of
3064 quintals of sugar was seized to curtail
diversion of public distribution system

sugar .

Uttar Pradesh 1,20,000 quintal sugar in District Ghaziabad
and 4195 quintal sugar from District Hardoi

has been seized in the State during 2009-10.

Production and demand of sugar

1t2931. SHRI GANGA CHARAN: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the total quantum of sugar produced in the country during the

year 2008-09;

(b) whether the production of sugar is sufficient as per domestic

demand or import of sugar in the country is needed;

(c) whether Government is considering to bring down market prices of

sugar; and

(d) if so, the details thereof and by when market prices of sugar

will be reduced?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The quantum of sugar
produced from sugarcane in the country during the sugar year (October -
September) 2008-09 is provisionally estimated at about 147 lac tons as
against the provisionally estimated demand of 220 lac tons. As such,

import of sugar in the country was needed to bridge the gap.

(c) and (d) The Central Government has taken a slew of measures to

augment domestic stocks of sugar so as to ensure availability of sugar at
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reasonable prices which, iner-alia, include permitting duty-free import

of raw and white/refined sugar upto 31.12.2010, imposition of

toriginal notice of the question was received in Hindi.
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stockholding and turnover limits on sugar dealers, stockholding limit on
bulk consumers of sugar, etc. Besides, the Forward Markets Commission
have suspended futures trading in sugar upto September, 2010 in domestic
market. Consequently, sugar prices have decreased significantly from its

peak and are now stable in the domestic market.
Non-storage of wheat on time

2932. SHRI BRIJLAL KHABRI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that thousands of tonnes of wheat have
spoiled recently due to non-storage of wheat on time in godowns of Food

Corporation of India;
(b) if so, the details thereof;

(c) whether Government has got the investigation carried out in this

matter; and
(d) if so, the outcome of the investigation?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (&) and (b) Some quantities of
foodgrains viz. wheat are also stored by FClI in cover and plinth (CAP)
storage due to shortage of covered storage space. Damage to wheat stocks
with FCI and State agencies by recent rains and flood has been reported
in Uttar Pradesh, Uttarakhand, Rajasthan, Haryana, Punjab, Maharashtra

and West Bengal as under:-

States Depots Damaged wheat (tons)

1 2 3
Hapur 9.3

Uttar Pradesh Harduaganj 90
Orai, Jalaun 0.5
Saharanpur, CWC, Bamanheri 29.2
CWC,Saharanpur, Pilkhani 1.0
Roza, Shahjahanpur Damage yet to be quantified
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Chanderi, Kanpur Damage yet to be quantified
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1 2 3

Rajasthan Udaipur, rail head 8.56

Haryana Hafed,Ambala 40
HSWC, Bani, Sirsa Damage yet to be quantified
CAP Complex Damage yet to be quantified
Ismailabad, Kurukshetra
Food & Damage yet to be quantified
Supply, Jundla

Punjab CAP complex Damage yet to be quantified
Khonuri, Sangrur
3 Punjab Agro CAP Damage yet to be quantified
Complexes, Sangrur
Pungrain Damage yet to be quantified
Talwandi, Ferozepur Damage yet to be quantified

Markfed CAP
Complex, Zira, Ferozepur

2 Punjab Agro CAP Damage yet to be quantified
Complex, Ferozepur

Uttarakhand SWC Gadarpur, Udham Damage yet to be quantified
Singh Nagar

Maharashtra FCI Karad 8
FCI Gondia 0.8

West Bengal FSD, Chinsura 7
FSD, Dankuni 14.62
FSD, Midnapur 0.08

Above damages to wheat stocks have taken place due to failure in
taking required precautionary measures by the concerned officers of FCI
and other agencies except at Bani in Haryana where the damage has been

due to flood.

(c) and (d) A team from Department of Food & Public Distribution was
deputed to inspect storage situation of foodgrains in FCl Depots at Hapur
(Ghaziabad), Orai (Jalaun) and Harduaganj (Aligarh) in Uttar Pradesh. The

team has observed damage to wheat stocks at these depots.

Subsequently, Central teams have also inspected storage situation of
wheat in two districts each iIn Punjab and Haryana. The teams noticed

damages to foodgrain stocks due to flood/rains at
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Bani in Sirsa district and Ismailabad in Kurukshetra district, Haryana
and at four storage centres in Sangrur district and four storage centres

in Ferozpur district of Punjab.

Based on report of the team on Hapur, Orai and Harduaganj depots, FCI
has been asked to take immediate further action. For the damages at
Hapur, Orai and Harduaganj depots in U.P., FCI has initiated action
including suspension of 8 officers. Exact quantities of the damaged
stocks at remaining depots/CAP complexes are being worked out. After
detailed enquiry iIn each case, FCI and concerned State agencies are to

Fix responsibility and recover the losses.
Fertilizer stock in States

2933. SHRIMATI T. RATNA BAI: Will the Minister of CHEMICAL AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that fertilizer stocks gain momentum ahead

of rains in some States;

(b) if so, the details thereof State-wise especially in Andhra

Pradesh; and

(c) the present position compared to the last 5 years State-wise

especially in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) to (c) Urea is the only fertilizer under partial
movement, distribution and statutory price control of Government of
India. 1t is imported for direct agriculture use on Government account
through State Trading Enterprises (STEs) i.e. MMTC, STC and IPL The gap
between the assessed requirement and indigenous production of Urea is met
through imports. All other fertilizers viz. DAP, MOP, SSP and NPK etc.
are decontrolled/ de-canalized since 1992 and are imported under Open
General Licence (OGL). The companies import these fertilizers as per the
requirement projected by Department of Agriculture & Cooperation.
Government is paying subsidy on these fertilizers under Nutrient Based
Subsidy policy. Union Government monitors availability of fertilizers at
State level and State Governments are responsible for further

distribution within the State.
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The State-wise requirement (demand), availability and sales of
fertilizers including Andhra Pradesh during the year 2006-07 to 2010-11
given in the Statement (See below). As can be seen, supply (availability)
of Urea, DAP, MOP and NPK in all States including Andhra Pradesh during
current Kharif 10 (April®10 to July®10) has been adequate.
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Statement

State-wise cumulative demand, availability and sales
of fertilizers during 2006-07 (April to July)

(Figure in 000 MT)

2006-07 UREA DAP MOP

State Demand Availability Sales Demand Availability Sales Demand Availability Sales
1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 450.00 681.56 424 .12 143.00 162 .86 147.18 72.00 52.01 56.02
Karnataka 328.00 407 .66 403.08 215.00 242 .99 250.09 115.00 62.69 85.68
Kerala 55.95 57.78 52.02 8.07 8.29 9.39 47.00 34.65 36.32
Tamil Nadu 200.00 313.24 271.69 80.00 108.05 112.81 100.00 93.35 95.96
Gujarat 450.00 434.79 412.45 213.00 161.18 96.11 44.00 38.01 39.07
Madhya Pradesh 340.00 300.58 245_67 205.00 129.39 97.05 21.50 21.48 28.50
Chhattisgarh 220.00 238.40 213.67 58.10 56.40 55.05 18.06 22.49 30.16
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Maharashtra 825.00 802.73 786.30 243.75 285.89 292.91 93.75 50.18 72.35
Rajasthan 310.00 329.58 275.63 135.00 86.44 78.20 3.70 0.07 2.71
Harayana 555.00 553.87 522.74 105.00 140.81 86.20 12.00 8.98 11.72
Punjab 1060.00 987.27 972.70 175.00 187.06 105.35 45.00 19.24 20.07
Uttar Pradesh 1490.00 1525.40 1555.64 185.00 241.17 148.33 36.00 11.71 20.68
Uttaranchal 62.00 102.74 94.13 8.20 6.95 6.00 3.60 0.80 1.79
Himachal Pradesh 31.00 31.22 28.16 0.08 10.00 0.10 0.16 0.00 0.00
J&K 54.50 53.04 4455 33.00 12.52 15.26 9.30 7.17 3.06
Bihar 578.42 355.18 374.18 166.75 86.86 75.83 83.35 5.62 15.59
Jharkhand 52.00 39.49 45.47 51.20 35.82 36.40 5.00 0.18 0.20
Orissa 108.00 145.82 95.99 38.00 54.84 39.89 27.00 23.53 27.97
West Bengal 215.00 192.28 213.05 105.00 111.13 104.01 63.00 25.34 41.07
Assam 53.20 97.84 61.79 11.20 10.91 12.48 16.80 4.55 21.07
All India Total 7493.51 7650.47 7093.03 2192.32 2129.56 1768.64 824.40 472.05 609.99
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B. State-wise cumulative demand, availability and sales of fertilizers during 2007-08 (April to June)

(Figures in 000 MTs)

2007-08 UREA DAP MOP

State Demand Availability Sales Demand Availability Sales Demand Availability Sales
1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 585.00 709.74 475.44 180.00 200.87 181.32 100.00 100.56 62.69
Karnataka 450.00 441 .84 380.87 280.001 219.811 211 24 119.00 162.53 114.42
Kerala 51.00 46.22 44 .69 11.76 9.36 9.01 46.00 42.70 39.81
Tamil Nadu 264.00 238.22 174 .17 132.70 73.90 69.99 134.00 172.00 126.95
Gujarat 490.00 553.23 498.32 214.00 245.66 188.61 48.00 52.23 49.08
Madhya Pradesh 325.00 383.10 294.35 260.00 200.32 171.43 36.00 34.08 20.89
Chhattisgarh 253.00 279 93 253.43 60.95 81.63 72.67 36.10 29.82 25.26
Maharashtra 1000.00 884 26 849.93 340.00 259.88 256.13 100.00 126.20 111.74
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Rajasthan 298.00 356.21 299.92 115.00 117.69 97.68 3.56 7.83 4.

Harayana 585.00 640.76 571.14 119.00 134.45 113.17 18.00 11.67 7.
Punjab 1060.00 966.64 910.70 185.00 156.10 130.47 50.00 28.53 19.
Uttar Pradesh 2000.00 1595.60 1318.62 410.00 307.34 205.78 115.00 47.70 25.
Uttaranchal 90.00 101.79 93.88 8 20 7.25 5.01 5.00 1.27 1.
Himachal Pradesh 32.00 31.411 29.62 0.06 0.00 0.00 0.20 0.00 0.
J&K 70.66 66.59 52.46 43.17 9.82 9.78 14.31 3.66 2.
Bihar 510.00 490.37 375.39 142.00 93.46 73.80 55.00 27.81 19.
Jharkhand 77.00 52.58 43.53 40.50 45.72 41.40 5.00 3.61 1.
Orissa 173.00 144.81 109.68 42.50 86.76 56.51 33.60 48.49 38.
West Bengal 253.00 301.93 203.73 143.00 145.64 117.65 80.00 89.67 67.12

Assam 61.60 76.11 66.13 13.20 3.67 3.67 20.80 22.98 16.
All India Total 8683.80 8361.34 7046.00 2755.67 2399.33 2015.32 1027.85 1013.34 754.
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C. State-wise cumulative demand availability and sales of fertilizers during 2008-09 (April to July)

2008-09 UREA DAP MOP NPK

State Demand Availability Sales Demand Availability Sales Demand Availability Sales Demand Availability
Sales

1 2 3 4 5 6 7 8 9 10 11 12 13

Andhra 520.00 738.76 477.79 210.00 265.25 260.79 95.00 117.93 109.83 526.00 406.65 390.80

Pradesh

Karnataka 420.00 461.83 360.37 294.00 287.89 277.45 149.00 169.43 162.07 349.00 282.64 267.70

Kerala 49.84 67.89 66.521 13.14 8.25 8.24 47.00 56.68 55.74 65.64 63.91 62.65

Tamil Nadu 270.00 304.42 273.88 112.00 116.63 116.56  126.00 185.97 182.04 104.00 75.36 72.94

Gujarat 570.00 516.32 458.52 252.00 286.60 277.27 55.80 65.16 63.32 170.90 169.22 134.32

Madhya 425.00 403.05 305.80 305.001 316.961 271.94 59.00 65.88 38.72 242.00 92.49 87.18

Pradesh

Chhattisgarh 436.50 299.55 247.92 121.50 112.98 110.43 55.80 48.93 46.82 87.85 69.62 69.28

Maharashtra 928.70 988.43 856.11 378.20 376.26 359.60 123.80 181.65 167 .47 767.20 425.57 415.28

Rajasthan 333.00 388.85 302.59 130.00 189.59 180.26 6.60 13.04 5.41 51.00 25.68 24.07
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Harayana 650.00 571.47 511.04 136.00 188.56 180.14 12.00 11.70 11.63 15.70 11.53 11.30
Punjab 1050.00 872.49 812.62 145.00 207.10 204 .59 50.00 42 .23 32.68 22.00 22 .04 21.81
Uttar Pradesh 2100.00 1760.24 1450.89 260.00 309.84 288.11 80.00 80.81 79.85 233.41 148.50 132.19
Uttaranchal 90.00 96.80 85.95 10.00 11.26 9.26 5.60 2.03 1.98 16.25 17.31  14.22
Himachal 36.00 36.46 34.27 0.00 0.00 0.00 0.40 0.00 0.00 8.80 5.50 5.48
Pradesh

J&K 61.55 56.71 50.99 36.88 22.09 21.82 15.65 3.78 3.71 0.00 0.00 0.00
Bihar 510.00 535.17 390.27 120.00 123.60 112.49 35.00 76.90 61.80 120.50 61.94 52.00
Jharkhand 67.10 61.50 53.69 50.00 36.88 34.92 5.00 4.14 3.30 14.45 14.05 12.79
Orissa 135.00 165.03 103.38 68.00 76.93 68.13 40.00 56.07 49.29 126.37 95.95 86.56
West 251.191 346.42 230.01 127.00 126.17 117.90 83.97 145.84 137.25 176.30 141.23 133.71
Bengal

Assam 76.80 70.74 68.26 37.12 2.18 0.85 35.84 18.51 17.25 9.60 0.00 0.00
All India Total8980.68 8742.13 7140.871 2805.84 3065.02 2900.75 1081.46 1346.68 1230.16 3106.97 2129.191994.31
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(Figures in 000 MTs)

(D) Statewise cumulative demand, availability and sales of fertilizers during 2009-10 (April to July)
2009-10 UREA DAP MOP NPL
State Demand Availability Sales Demand Availability Sales Demand Availability Sales Demand Availability

Sales

1 2 3 4 5 6 7 8 9 10 11 12 13
Andhra 640.00 618.20 479.21 315.00 466.08 397.14 135.00 125.22 108.11 660.00 553.53 496.42
Pradesh
Karnataka 400.00 404 .26 389.70 313.30 496 .50 457 .37 162.00 166.30 160.98 360.40 349.70 335.16
Kerala 65.75 53.81 50.41 13.00 16.86 15.16 55.40 61.22 55.32 73.75 82.30 80.56
Tamil Nadu 275.00 243.09 237.20 110.00 141.47 138.84 182.00 120.57 116.49 115.00 185.97 178.01
Gujarat 526.50 562.58 526.55 309.40 409.07 352.53 69.60 73.04 72.97 139.50 132.97 114.33
Madhya 442 .00 379.44 336.55 342.00 437.45 378.89 58.80 38.82 35.76 187.00 54.38 49.05
Pradesh
Chhattisgarh 435.50 257.33 242.80 121.50 162.32 150.57 60.80 44.79 4475 90.00 49.69 47 .86
Maharashtra 835.83 835.36 816.47 396.89 802.02 788.40 156.52 208.62 207.85 685.71 369.36 355.16
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Rajasthan 324.00 331.07 276.28 191.00 239.91 216.86 7.30 14.61 12.61 52.95 13.10 12.
Harayana 600.00 495.22 464.23 200.00 277.27 262.10 18.00 18.91 18.90 17.00 5.63 5.
Punjab 960.00 792.10 759.27 200.00 271.61 253.53 36.00 23.72 23.72 20.00 6.33 4.

Uttar Pradesh 2100.00 1566.98 1245.54 300.00 598.54 521.34 80.00 57.86 57.26 225.00 124.63 108.

Uttaranchal 85.50 82.23 71.91 8.70 21.61 20.07 4.50 0.02 0.02 24.50 4.61 4.
Himachal 35.00 24 .59 22.29 0.00 2.65 2.65 0.25 0.00 0.00 7.80 7.45 5.
Pradesh

J&K 61.55 40.77 38.18 34.38 21.01 20.96 9.14 0.50 0.50 0.00 0.00 0.
Bihar 490.00 427.27 350.42 145.00 98.29 91.47 65.00 47.01 46.20 127.50 85.02  82.
Jharkhand 73.00 54.83 40.12 47.50 35.31 32.55 3.50 5.86 5.86 16.50 21.00 21.
Orissa 170.00 136.32 115.33 79.00 107.30 87.79 77.00 51.05 46.92 125.30 128.20 105.
West Bengal 247.10 266.18 221.45 142.50 173.47 150.59 80.97 92.69 88.10 176.65 232.68 226.
Assam 76.80 89.24 88.91 9.60 9.81 9.26 35.84 28.07 23.88 3.52 4.89 4.

All India Total8843.53 7660.87 6772.82 3278.77 4788.55 4348.07 1297.62 1178.88 1126.20 3108.08 2411.442238.
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(Figures in 000 MTs)

(E) Statewise cumulative demand, availability and sales of fertilizers during 2009-11 (April to July)

UREA DAP MOP NPK

States Require-Availability Sales Require-Availability Sales Require-AvailabilitySales Require-Availability

Sales

ment ment ment ment
1 2 3 4 5 6 7 8 9 10 11 12 13
Andhra 655.00 753.12 678.33 325.00 440.87 431.12 125.00 111.23 89.24 540.00 646.87 458.31
Pradesh
Karnataka 405.00 468.29 460.02 480.00 481.19 464.88 166.00 142.37 127.84 417.10 483.78 78.87
Kerala 55.75 52.94 50.26 15.20 17.75 17.42 60.20 64.24 59.75 92.50 85.60 161.11
Tamil Nadu 275.00 236.90 236.03 112.00 78.07 76.64 182.00 107.44 102.70 127.00 167.34 184.63
Gujarat 565.00 590.14 585.79 360.00 303.15 294 .58 70.00 59.62 56.33 139.50 206.46 126.62
Madhya 417.60 419.58 409.14 400.00 376.50 340.26 37.10 60.14 47.17 90.40 130.02 64.77
Pradesh
Chhattisgarh  430.25 273.48 269.68 205.00 182.40 176.79 72.00 45_65 41.67 83.17 67.65 622.70
Maharashtra 880.00 913.08 905.93 720.00 676.76 664.34  205.00 191.73 172.17 592.40 632.66 38.42
Rajasthan 327.00 301.76 271.18 195.00 200.72 195.60 17.50 18.23 11.97 39.30 39.47 29.38
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Haryana 585.00 565.18 550.44 200.00 276.62 267.08 21.00 26.02 21.69 17.00 36.99 30.60
Punjab 950.00 1044 .97 1036.08 330.00 278.60 268.18 36.00 38.15 2467 20.00 34.44 6.47
Himachal 30.00 29.07 28.88 0.00 0.00 0.00 0.35 0.00 0.00 8.00 6.52 0.00
Pradesh

Jammu & 66.92 71.93 69.19  43.45 31.56 28.31 14 .53 0.94 0.93 0.00 0.00 442.24
Kashmir

Uttar Pradesh 1810.00 1610.65 1363.52 640.00 477.19 447 .57 90.00 61.25 35.61 365.00 477.94 33.36
Uttarakhand 92.00 90.18 84.13 21.35 8.41 6.23 4.50 1.77 1.53 14.00 37.56 79.12
Bihar 490.00 424.26  384.47 145 00 103.56 92.64 65.00 48.01 37.71 115.00 91.73 12.83
Jharkhand 73.00 56.40 49.94  49.00 26.93 24 .37 7.00 3.61 3.61 27.50 14.96 99.93
Orissa 15.00 129.44 110.49 95.00 110.97 98.81 62.00 50.36 42.46 120.00 110.42 207.56
West Bengal 240.10 307.34 267.97 168.54 14473 130.25 80.97 68.25 61.35 201.05 214 .91 4.50
Assam 79.20 123.23 118.04 11.77 10.64 7.46 39.60 26.37 25.45 3.39 4.60 10.41
ALL INDIA 8648.03 8480.74 7947.19 4533.91 4229.26 4038.41 1370.05 1126.60 965.26 3027.54 3500.423007.72

Includes sales of 5.88 LMT of Urea stock pre-positioned during March "10 against requirement of Kharif "10.

Includes sales of 3.55 LMT of DAP stock pre-positioned during March "10 against requirement of Kharif "10

Includes sales of 5.23 LMT of NPK stock pre-positioned during March "10 against requirement of Kharif "10

197



Spoilage of fruits, vegetables and grains

2934. SHRI RAMDAS AGARWAL: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that every year 25 per cent of the
country®s fruits and vegetables output, besides seven per cent of grain

production, is lost due to spoilage;

(b) whether India®s spending on food and beverages has increased by

55 per cent during the last five years; and

(c) if so, remedial steps Government has taken so far for providing
foodgrains storage capacity needed for 35 million tonnes of foodgrains

entailing an investment of Rs. 64,312 crore, and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) As per a recent ICAR study
"Estimation of Quantitative Harvest and Post-Harvest Losses of Major
Agricultural Produce in India" (2010), the losses for selected cereals,
constituting 94% of national cereal production, were observed to be in
the range of 3.9% to 6.0%. The losses were observed to be 4.3% to 6.1% in
pulses. The losses in selected fruits and vegetables were found to be in

the range of 5.8%-18.0%.

(b) Yes Sir. As per National Accounts Statistics (2004-05 Series),
Private Final Consumption Expenditure on Food, Beverages and Tobacco has
increased from Rs.763345 crores in 2004-05 to Rs.l 182211 crores in 2008-
09 (54.87%).

(c) Department of Agriculture and Cooperation, Ministry of
Agriculture has Jlaunched Rural Godown Scheme with the objectives of
creation of scientific storage capacity with allied facilities iIn rural
areas to meet out various requirements of Tfarmers for storing farm
produce, processed farm produce, agricultural inputs, etc., and
prevention of distress sale. Under the scheme, subsidy @25% of the
project cost is provided to all categories of farmers, Agriculture
graduates, cooperatives and CWC/SWCs. Subsidy @15% of the project cost is
provided to all other categories of individuals companies and

corporations are being given. In case of NE States/hilly areas & SC/ST
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entrepreneurs and their cooperatives and Women Farmers, subsidy is

provided @33.33%.

Food Corporation of India (FCI) has taken following steps to build

additional storage capacity:
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(i) Construction of 149.40 lakh tonnes capacity has been approved

under Private Entrepreneur®s Godown (PEC) scheme.

(ii) Increased utilization of capacity is being done beyond norms of

optimum utilization of 75%.

(iin) Plinths of 3.70 lakh tonnes capacity have been constructed

in its existing complexes in the last one year for CAP storage.
Food inflation

2935. SHRI RAMDAS AGARWAL: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether food inflation rose for the second consecutive week
ended May, 29 to 16.74 per cent resulting increase in prices of pulses by

31 per cent, milk by over 21 per cent and fruits by 18.7 per cent; and

(b) if so, the concrete steps Government has taken so far or
proposes to take to check food inflation so as to give some relief to the

common man?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (&) Yes Sir.

(b) The concrete steps Government has taken so far or proposes to
take to check food inflation so as to give some relief to the common man

is given in the statement.
Statement

Steps taken by the Government to contain price rise in

essential Commodities are briefly stated below:
A.  Short term Measures:
I. Fiscal Measures

(i) Reduced import duties to zero - for rice, wheat, pulses, edible

oils (crude); and butter and ghee.

(ii) Reduced import duties on refined & hydrogenated oils & vegetable

oils to 7.5%;
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(iin) Allowed import of raw sugar at zero duty under O0.G.L. up to
01.08.2009 by sugar mills (notified on 17.04.2009) extended up
to 31.12.2010. Furthermore, import of raw sugar has been opened
to private trade up to 31.12.2010 for being processed by

domestic factories on job basis.

(iv) Allowed import of white/refined sugar by STC/MMTC/PEC and NAFED
up to 1 million tons by 01.08.2009 under O.G.L. at zero duty
(notified on 17.04.2009). Furthermore, the duty free import of
white/refined sugar under OGL has been opened to other
Central/State Government agencies and to private trade Iin
addition to existing designated agencies. The cap on the
quantity to be 1imported upto 31.03.09 has also since been
removed vide notification dated 27th November, 2009. The
Government has extended it wupto 31.12.2010 without any

quantitative cap.
Administrative Measures

(i) Removed levy obligation in respect of imported raw sugar and

white/refined sugar.

(ii) Banned export of non-basmati rice, edible oils (except coconut

oil and forest based oil) and pulses (except Kabuli chana).

(i) Export of edible oils has been allowed w.e.f 20th November,
2008 in small packs upto 5 kgs, subject to a limit of 10,000
tons upto 31.10.2009.EGoM in its meeting held on 20.11.2009
decided to further allow export of edible oils not exceeding

10,000 tons during the period from 01.11.2009 to 31.10.2010.

(iv) Imposed stock limit orders in the case of paddy, rice, sugar,
upto 30.9.2010; In order to discourage non-household sector
consumers from stockpiling sugar and to ensure adequate
availability of sugar in the open market for actual consumers,
the Central Government has issued a notification dated
22.08.2009 imposing stockholding limit on bulk consumers: it has
been provided that w.e.f 19.09.2009 no person, establishment, or

industrial unit using or consuming more than 10 quintals of
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sugar per month as a raw material for production or consumption
or use, iIn any manner, shall keep stock, at any time, sugar

exceeding 15 days of such use or consumption.
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(v) Using Minimum Export Price (MEP) to regulate exports of onion
(averaging at $220 per tonne for August 2010) and basmati rice
($900 PMT);

(vi) Maintaining the Central Issue Price (CIP) for rice (at Rs 5.65
per kg for BPL and Rs 3 per kg for AAY) and wheat (at Rs 4.15
per kg for BPL and Rs 2 per kg for AAY) since 2002.

(vii) Futures trading in Rice, urad and Tur suspended by the
Forward Market Commission in the year 2007-08 and continues
during 2010-11. Futures trading in sugar were suspended w.e.f.

27.5.2009 upto 30th of September, 2010.

(viii) Permitted sugar factories to sell processed raw sugar in
the domestic market and fulfill export obligation on ton to ton

basis.

(ix) Proportion of sugar production requisitioned as levy sugar was
increased from 10 to 20% for 2009-10 sugar season to ensure

adequate levy sugar supplies under PDS.

(x) For the month of August, 2010, 17.0 lakh tons of non levy sugar
have been made available which includes 13.37 lakh tons of
normal non-levy sugar and 3.13 lakh tons of sugar processed from
imported raw sugar during May, & June, 2010. Estimated
availability out of imported wrute/refined sugar during the
month is about 0.50 lakh ton. Besides, levy sugar quota of 2.20
lakh tons also been released. Thus, for the month of August,

2010, 19.20 lakh tons of sugar have been made available.

(xi) An additional allocation of wheat/rice @10 kg/family/month of
January and February 2010 has been made to the accepted number
of AAY, BPL and APL ration cards. This 1is in addition to
existing allocation while the wheat will be allocated at MSP

price; rice will be allotted at MSP derived price.

xin) Specific adhoc additional allocation of 30.66 lakh tonnes
of foodgrains has been made for all cardholders wef 19.5.2010
with validity for lifting up to 20.11.2010@ of Rs.8.45 per kg

for wheat and Rs. 11.85 per kg for rice.
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xiii)

Recently, the Government has also decided on providing, an

additional allocation of 4.57 lakh tonnes of foodgrains per

month for APL families at the prevailing APL CIP. This is

applicable initially for a period of six months to those States

where APL allocations are below 15 kg per family per month.

xiv)

@

(C))

©

@

(O)

(xv) The

OMSS interventions:

Allocation to State Governments under OMSS (Domestic) for
release of 20.00 lakh tonnes of wheat was made to check
inflationary trends in food economy from October 2009 to
March 2010. The State/UT Government were asked to
distribute wheat released under OMSS (D) to household

consumers and small processors of wheat.

In addition to above, a quantity of 10 lakh MTs wheat was
also allocated for sale to bulk consumers through open
tenders by FCl from October,09 - March, 10. Another 10.81
lakh tonnes of wheat from the expected savings from retail
allocations was allocated for bulk consumers through tender

sale.

In order to check inflationary trend in prices of Rice, a
quantity of 10.0 lakh tonnes of rice was allocated during
October 2009 to March 2010 to State Governments for

distribution to retail consumers.

On 18.1.2010, NAFED was allotted 37400 tonnes of wheat and
17000 tonnes of; rice from the un-lifted quantity of OMSS
allocations to state Governments. Similarly, NCCF was
allocated 32684.21 tonnes wheat and 11000 tonnes rice for

sale to retail consumers.

On 16.2.2010, another allocation of 5 lakh tonnes of wheat
was made for tender sale to small processors by FCI.High
Level Committee of FCI has formulated guidelines for tender
sale to small processors. The reserve price Tfixed for

tender sale of wheat to bulk consumers undertaken by FCI.

Government also contemplating bringing legislation on Food
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Security.
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(xvi) Experimented with popularization of Yellow Peas through
sale in the Retail Outlets of NAFED, Kendriya Bhandar, NCCF and

Mother Dairy in Delhi.
(B) Medium Term Measures:

In the medium term, Government has taken initiatives such as the
National Food Security Mission (NFSM), Rashtriya Krishi Vikas Yojna

(RKVY) to improve production and productivity in agriculture.
Functioning of PDS

2936. DR. GYAN PRAKASH PILANIA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the findings of evaluation reports (2005) of PEO and ORG-MARG
regarding TPDS;

(b) the observations of Justice Wadhwa regarding rampant corruption

and blackmarketing in PDS;
(c) the State-wise findings thereof;
(d) whether PDS has collapsed and needs total revamping;
(e) if so, the steps being taken therefor;

() the punitive action taken against offenders, particularly under
EC Act; FIRs registered, persons arrested, challaned, convicted and

jailed, during last three years, State-wise and year-wise; and
(g) the detention orders issued by States during above period?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The ORG MARG report
mentioned diversion of 39% of rice and 53% of wheat under the Targeted
Public Distribution System (TPDS). The report mentioned that diversion
was because of inclusion errors, leakages through ghost ration cards and
pilferages during transportation and from fair price shops.The report of
Programme Evaluation Organization (PEO) of Planning Commission on
evaluation of TPDS indicated that about 42% of subsidized foodgrains
reach the targeted Below Poverty Line (BPL) beneficiaries. It also

pointed out
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that implementation of TPDS suffered due to targeting errors, prevalence
of ghost cards, unidentified households and siphoning off of foodgrains

from the supply chain.

(b) and (c) The Central Vigilance Committee (CVC) headed by Justice
D.P. Wadhwa is studying functioning of TPDS. CVC has so far submitted its
reports in respect of 14 States namely Delhi, Uttrakhand, Jharkhand,
Karnataka, Orissa, Andhra Pradesh, Gujarat, Bihar, Rajasthan, Haryana,
Chandigarh, Kerala, Tamil Nadu and Madhya Pradesh. In these reports, CVC
has referred to certain deficiencies/shortcomings in the functioning of
TPDS such as inclusion and exclusion errors, bogus/ineligible ration
cards being in circulation, beneficiaries not getting their entitled
quota of foodgrains and allotment of fair price shops iIn an arbitrary

manner .

(d) and (e) TPDS is operated under the joint responsibility of
Central and State Governments/Union Territory (UT) Administrations. The
Central Government is responsible for procurement, allocation and
transportation of foodgrains up to the designated depots of the Food
Corporation of India. The operational responsibilities for lifting and
distributing the allocated foodgrains within the States/UTs,
identification of eligible Below Poverty Line (BPL) families, issuance of
ration cards to them and supervision over distribution of allocated
foodgrains to eligible card holders through fair price shops (FPSs) are

of the State/UT Governments.

Public Distribution System (Control) Order, 2001 mandates the
State/UT Governments to carry out all required actions to ensure smooth
functioning of the TPDS. The TPDS has not collapsed, it is working all
over the country. However occasional cases of lapses/deficiencies in

performance are noticed.

Strengthening and streamlining of TPDS is a continuous process. To
improve Tfunctioning of TPDS, Government has been regularly requesting
State/UT Governments for continuous review of lists of BPL and AAY
families, bringing out greater transparency in functioning of TPDS,
improved monitoring and vigilance at all levels and introduction of new

technologies such as Computersation of TPDS operations at various levels.
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In the Conference of Food Secretaries of States and UTs on best
practices and reforms in TPDS held on 12th & 13 July, 2010, the above

directions have been reiterated.
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() State/UT Administrations are empowered to take action under the
provisions of Essential Commodities Act, 1955 against offenders. State-
wise details of raids conducted, number of persons arrested, number of
persons prosecuted and number of persons convicted during the last three
years as reported by the State Governments/UT Administrations is at given

in the statement-1 to 11l (see below).

(g) Details of detention orders issued under the Prevention of
Blackmarketing and Maintenance of Supplies of Essential Commodities Act,
1980, as reported by the State Governments/UT Administrations during the

last three years, are as under:

State/UT 2007 2008 2009
Gujarat 50 16 31
Tamil Nadu 65 141 112
Orissa - 01 02
Maharashtra 01 - 02
Madhya Pradesh 03 - -
Andhra Pradesh - 04 -
Total 119 162 147
Statement-1

Action Taken under the Essential Commodities Act, 1955 for the year, 2007

- Information receivedfrom States/UTs upto 31.12.2007

S.No. State/UTs No. of No. of No. of No. of Reported
raids persons persons persons upto

arrested prosecuted convicted

1 2 3 4 5 6 7

1 Andhra 6766 67 11 11 November
Pradesh

2 Assam 1768 108 32 Nil December
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1 2 3 4 5 6 7
3 Arunachal 33 1 1 Nil October
Pradesh
4 Bihar 20 2 Nil Nil July*
5 Chhattisgarh 243 15 89 76 September
6 Delhi 94 63 8 1 December
7 Gujarat 32142 60 134 Nil December
8 Goa 2 1 Nil Nil December
9 Haryana 20 17 15 1 December
10 Himachal 24212 4 330 Nil November
Pradesh
11 Jammu 588 555 342 Nil October
& Kashmir
12 Jharkhand Not Reported
13 Karnataka 3722 70 Nil Nil December
14 Kerala 36661 Nil 1 Nil December $
15 Madhya Pradesh Not Reported
16 Maharashtra 2134 2798 1888 Nil December
17 Manipur 94 Nil Nil Nil December
18 Meghalaya 66 7 9 Nil December
19 Mizoram 232 Nil Nil Nil December
20 Nagaland Nil Nil Nil Nil October
21 Orissa 4897 31 179 Nil December
22 Punjab 60431 12 5 2 December
23 Rajasthan 196 12 52 4 March
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1 2 3 4 5 6 7

24 Sikkim Nil Nil Nil Nil February
25 Tamil Nadu 12634 1452 138 676 December
26 Tripura 48 12 Nil Nil October

27 Uttaranchal Not Reported
28 Uttar Pradesh 47304 1430 1548 251 December
29 West Bengal 227 174 43 Nil November
30 A & N Islands 324 Nil Nil Nil December
31 Chandigarh 3 9 3 Nil July

32 D & N Haveli Nil Nil Nil Nil September
33 Daman & Diu Not Reported
34 Lakshadweep Nil Nil Nil Nil September
35 Pondicherry 544 44 44 Nil December

Total 235405 6944 4872 1022

* - Except January $ - Except August
Updated as on 15.4.2008
Statement-11

Action Taken under the Essential Commodities Act, 1955 for the year, 2008
-Information received from States / UTsupto 31.12.2008

S.No. State/UTs No. of No. of No. of No. of Reported
raids persons persons persons upto
arrested prosecuted convicted

1 2 3 4 5 6 7

1 Andhra 17235 29 6 - December
Pradesh

2 Assam 1419 14 19 Nil December *
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1 2 3 4 5 6 7

3 Arunachal 23 Nil Nil Nil November
Pradesh

4 Bihar 16 9 Nil Nil September

5 Chhattisgarh 225 1 32 1 March

6 Delhi 153 135 119 4 December

7 Gujarat 31098 20 142 Nil December

8 Goa 121 Nil Nil Nil December

9 Haryana 46 8 Nil Nil December

10 Himachal 25634 13 49 Nil December $$
Pradesh

11 Jammu & 422 376 94 Nil September
Kashmir

12 Jharkhand Nil Nil Nil Nil April

13 Karnataka 3396 74 1 4 December

14 kerala 87305 12 2 Nil December

15 Madhya 14921 52 107 Nil April
Pradesh

16 Maharashtra 2551 3376 2595 Nil December

17 Manipur 99 4 3 3 December

18 Meghalaya 70 1 2 1 December

19 Mizoram 61 Nil Nil Nil July **

20 Nagaland Nil Nil Nil Nil December

21 Orissa 2001 22 117 Nil November

22 Punjab 20632 22 9 4 November
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23 Rajasthan 450 13 170 4 July

24 Sikkim 1 2 2 Nil December
25 Tamil Nadu 20268 2525 1127 761 November
26 Tripura 35 12 9 Nil December
27 Uttaranchal Not Reported
28 Uttar Pradesh 39474 1047 1734 Nil December
29 West Bengal 176 142 5 Nil December
30 A & N Islands 291 Nil Nil Nil December ***
31 Chandigarh 6 9 Nil Nil December
32 D & N Haveli 13 2 Nil Nil December
33 Daman & Diu Not Reported
34 Lakshadweep Nil Nil Nil Nil December
35 Pondicherry 633 81 81 8 December

Total 268775 8001 6425 790

* - Except January & February ** - Except April, May & June

$$- Except- October

*** _ Except - Sept & October

Updated as on 31.3.2009

Statement-111

Action Taken under the Essential Commodities Act, 1955 for the year, 2009

- Information received from States / UTs

upto 31.12.2009

S.No. State/UTs No. of No. of No. of No. of Reported
raids persons persons persons upto
arrested prosecuted convicted
1 2 3 4 5 6 7
1 Andhra Pradesh 7873 43 Nil 1 December
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1 2 3 4 5 6 7

2 Assam 2382 5 Nil Nil December $
3 Arunachal PradeshNil 3 3 Nil November

4 Bihar 17 8 Nil Nil December

5 Chhattisgarh 751 36 90 66 December

6 Delhi 93 98 76 Nil December

7 Gujarat 28025 30 89 Nil December

8 Goa 30 Nil Nil Nil December

9 Haryana 107 8 1 Nil December *
10 Himachal Pradesh 24642 3 2 Nil December

11 Jammu & Kashmir Not Reported
12 Jharkhand Not Reported
13 Karnataka 1659 137 9 3 December

14 kerala 48829 21 2 Nil December ***
15 Madhya Pradesh Not Reported
16 Maharashtra 1688 2565 1562 Nil December

17 Manipur Nil Nil Nil Nil November **
18 Meghalaya 8 Nil 4 Nil December

19 Mizoram 366 Nil Nil Nil December

20 Nagaland Nil Nil Nil Nil December

21 Orissa 35494 7 149 9 December

22 Punjab 122 54 34 26 December

23 Rajasthan 281 3 62 Nil March

24 Sikkim Nil Nil Nil December
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25 Tamil Nadu 16404 4775 1471 7 December
26 Tripura 66 2 2 Nil December
27 Uttaranchal Not Reported
28 Uttar Pradesh 39684 1023 1491 Nil December
29 West Bengal 161 117 16 Nil December
30 A & N Islands 208 Nil Nil Nil December
31 Chandigarh 8 9 Nil Nil December
32 D & N Haveli 3 2 Nil Nil December
33 Daman & Diu Not Reported
34 Lakshadweep Nil Nil Nil Nil November
35 Pondicherry 512 63 68 15 December
Total 209413 9012 5131 127

* - Except - August & September
** - Except August & October
***_ Except October

$ - Except August

Updated as on 07.04.2010
Review on ethanol prices

2937. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Indian Sugar Mills Association (ISMA)
had given a representation to Government last year regarding review of

ethanol pricing;
(b) if so, the details thereof; and
(c) the action taken thereon, till date?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) VYes, Sir. The

Indian Sugar Mills Association
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(ISMA) made a representation to Government last year requesting that Oil
Marketing Companies (OMCs) should finalize the bids received from ethanol

manufacturers in June-July 2009 upto the price of Rs.26/litre ex-factory.

The Government on 16.8.2010 has approved an ad hoc uniform ex-factory
price throughout the country at Rs.27/litre for ethanol procured by OMCs
from the date of communication of the order till the time price is
recommended by the Expert Committee and a decision taken thereon by the
competent authority. The price of Rs.27/litre would be purely interim in

nature and subject to adjustment from the final price so determined.

An Expert committee has also been constituted under the chairmanship
of Dr. Saumitra Chaudhury, Member, Planning Commission, which will

determine formula/principle of fuel ethanol.
Buffer stock of foodgrains

2938. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether a substantial quantity of wheat under Government®s
buffer stock is still stored in the open, making it vulnerable to rotting

and damage;

(b) whether Government is holding large stocks of cereals - in case
of wheat five times the norm and of rice, twice the norm fixed as buffer

levels; and

(c) how does Government reconcile the contradiction in soaring

prices of foodgrains and bulging stocks in its buffer?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (@) Food Corporation of
India(FCI) has informed that as on 1.8.2010, a total of 159.33 Ilakh
tonnes of wheat are stored in CAP (Cover & Plinth) pertaining to the
Central Pool. Wheat stocks are stored in CAP only when there is shortage
of covered storage space. Storage in CAP is on scientific lines and all
precautionary measures are taken as per FCl norms to preserve the stock

and to prevent damage due to rain, insect etc.
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(b) The buffer norms and actual stock of wheat and rice held in the

central pool as on 1st July, 2010 is as under:-

(in lakh tonnes)

Date Wheat Rice
Buffer Actual Buffer Actual
norm* stock Norm* stock
1.7.2010 201 335.84 118 242 .96

* Buffer norms include strategic reserve stock of 30 lakh tonnes of wheat

and 20 lakh tonnes of rice.

(c) In order to increase foodgrains availability & contain rising
prices, additional allocation have been made at APL Central Issue Price

(CIP) and under Open Market Sale Scheme (OMSS).
Shortage of storage facility

2939. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the details of foodgrains procured from various States during

current year, State-wise;

(b) whether it is a fact that Government has failed to construct
enough godowns in the country to augment storage capacity of foodgrains;

and

(c) if so, the reasons therefor and the steps Government proposes to

take to address this shortage of storage facilities?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (@) Detail showing State-wise
procurement of wheat and rice (as on August, 16th) during the Crop Year

2009-10 is given in the Statement-1 (See below).

(b) and (c) To augment availability of storage capacity, Government
has formulated a scheme for construction of godown through private
entrepreneurs by FCI. A ten year guarantee is given to investors under

the scheme. About 149.40 lakh tonnes of storage capacity in 16 States has
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been identified for construction of godowns under the scheme. Under this
scheme, CWC and SWCs are also constructing 10.74 lakh tonnes capacity on

their own lands.
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In addition FCI 1is constructing godowns under Plan funds in NE
States, J&K, U.T. of Lakshdweep & new procuring States of Orissa, Bihar &
Karnataka. The details of project of construction of godowns by FCI in

11th Plan are given in the statement-11.
Statement-1
Procurement of wheat & rice (as on 16.8.10) during the crop year 2009-10.

(Figures of procurement in lakh tonnes)

State/UT Wheat Rice (as on 16.8.10)
1 2 3
Punjab 102.05 92.75
Haryana 63.35 18.18
Andhra Pradesh 0.00 66.24
Chhattisgarh 0.00 31.51
Madhya Pradesh 35.38 1.99
Uttar Pradesh 16.73 27.13
Orissa 0.00 24.71
Tamil Nadu 0.00 11.62
West Bengal 0.09 11.75
Bihar 1.83 8.61
Uttranchal 0.86 3.75
Kerala 0.00 2.61
Maharashtra 0.00 2.12
Karnataka 0.00 0.84
Jammu & Kashmir 0.00 0.23
Chandigarh 0.09 0.14
Assam 0.00 0.08
Pondicherry 0.00 0.01
Rajasthan 4.76 0.00
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1 2 3

Delhi 0.10 0.00

Gujarat 0.01 0.00

ToTAL 225.25 304.27
Statement-11

Projects completed by FCI under XIth Plan

Capacity in MTs

SI.No. Name of Zone/Centre 2007-08 2008-09 2009-10
Other than North East

1. Tumkur/Karnataka 5,000

2. Dungrapalli/Orissa 10,000
North East including Sikkim

1. Bualpui/Mizoram 4,590

2. Badarpurghat/Assam 5,000

3. Chaulkhowa/Assam 2,500

4. Nandannagar/Tripura 2,500

GRAND TOTAL 17,090 2,500 10,00

Ongoing Projects with FCI

SI. No. Centre /State Capacity (in MTs)
1 2 3
North East Region

1. Changasari/Assam 50,000

2. Hai lakandi/Assam 5,000

3. Kohima/Nagaland 5,000

4. Nandannagar/Tripura 2,500
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5. Jiribam/Manipur 2,500
6. Senapati/Manipur 5000
7. Churachandpur/Manipur 2,500
8. Jorthang/Sikkim 5,000

Other than NE Region

1. Lakshadweep/UT 2,500
2. Dungrapal ly/Orissa 10,000
3. Baripada/Orissa 10,000
4 Mohania/Bihar 25,000
5. Udhampur/J&K 15,000
6. Budgam/J&K 20,000

CAG audit on PDS

2940. SHRI PRAKASH JAVADEKAR: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Comptroller and Auditor General (CAG)
is conducting special audit of Public Distribution System throughout the

country; and
(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (b) Comptroller and
Auditor General of India (C&AG) conducts periodical performance audit of
Department of Food and Civil Supplies of various State Governments. C&AG
is conducting such audit of Public Distribution System during a current
year in the states of Arunachal Pradesh, Assam, Himachal Pradesh, Jammu &
Kashmir, Manipur, Meghalaya, Mizoram, Nagaland, Sikkim, Tripura and

Uttarakhand.
Starvation deaths despite having sufficient food stock

2941. SHRI PRABHAT JHA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:
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toriginal notice of the question was received in Hindi.
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(a) whether it is a fact that people are dying due to starvation in
many States despite the availability of sufficient food stock in the

country;
(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether it is a fact that India ranks 66th in the list of 88
countries figuring in the Global Hunger Index prepared by International

Food Policy Research Institute; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) As per reports
received from State Governments/Union Territory Administrations, no
incident of starvation death has taken place iIn any State/Union

Territory.

(d) and (e) International Food Policy Research Institute (IFPRI) has
brought out a Global Hunger Index (GHI) Report in October, 2009. In this
report, India ranks 65 out of 84 nations. The GHI Report, 2009 is based
on data from 2002 to 2007 relating to three factors, namely (i)
percentage of undernourished in the population, 2003-05; (ii) percentage
of under-weight in children under Tfive, 2002-07 and (iii) under-five

mortality, 2007.
Inclusion of APL families under Food Security Bill

2942 . SHRI R.C. SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether EGoM on Food Security Bill has finalized the figure of

poverty estimates;

(b) whether the EGoM is considering to include APL families in the

proposed Food Security Bill;
(c) if not, the reasons therefor; and

(d) the estimated financial burden if APL families are included in

the Food Law?
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) The Empowered Group
of Ministers (EGoM) constituted to consider various issues concerning the

proposed law on food security, has requested
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Planning Commission to finalise poverty estimates for determining numbers
of Below Poverty Line (BPL) families. Various issues relating to the
proposed National Food Security Act, including eligibility of families

for coverage, subsidy implications, etc. are under consideration of EGoM.
Sale of wheat by FCI to check inflation

t2943. SHRI RAVI SHANKAR PRASAD:
SHRI RAM JETHMALANI :
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether it is a fact that Empowered Group of Ministers had
permitted to sell 50 lakh tonnes of wheat in open market in July, 2010 to

check the inflation of food products;

(b) if so, the details thereof and whether small traders can
purchase a truckload of wheat from the nearby FCI godowns under this

decision;

(c) if so, whether it is also a fact that FCI has offered to sell

wheat at higher rate than the selling price of wheat in open market; and

(d) if so, the selling price of FCI in different cities and the
details of the quantity of wheat purchased by small traders under this

selling price?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Empowered Group of Ministers
(EGoM) in its meeting on 10th June, 2010 had directed that Department of
Food may place proposals to off-load about 50 lakh tonnes of foodgrains
in the next ten months from the Central Pool stocks. A proposal
accordingly was submitted to EGoM on 25.6.2010. EGoM, on the proposal
submitted by Department of Food and Public Distribution directed that FCI
can sell wheat to traders from FCl godowns. However, no quantity for sale

was specified.

(b) Any private trader can purchase 3-9 tonnes of wheat per trader
per depot per day from nominated depot of FCI under Open Market Sales

Scheme (Domestic).
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(c) and (d) The State/UT wise applicable rates for sale to small
(private) traders which is also the reserve price for tender sale to bulk

consumers is given in the statement.

toriginal notice of the question was received in Hindi.
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Statement

The lifting position of wheat released to small (private)
traders under OMSS (D) upto September, 2010

As on 12.08.2010

S.No. Zone Name of FCI OMSS(D) Rate Quantity for Progressive

Region/ State  for both the which Release Lifted

Govt. schemes Orders issued (in
Tonnes)
(in Tonnes)
1 2 3 4 5 6
1 North Delhi 1252.15
2 Chandigarh 1238.89
3 Punjab 1238.89
4 Haryana 1238.89
5 Uttar Pradesh 1282.21
6 Uttrakhand 1259.42
7 Rajasthan 1270.86
8 Himachal Pr 1308.78
9 J&K 1396.92
Zone Total 0 0
10 South Tami Inadu 1389.78
11 Puducherry 1398.27
12 Kerala 1422.50
13 Andhra Pradesh 1369.99
14 A&N Islands 1628.41
15 Lakshadweep 1487 .56
16 Karnataka 1395.10
Zone Total 0 0
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1 2 3 4

17 East Bihar 1319.99
18 West Bengal 1352.30
19 Sikkim 1410.73
20 Orissa 1368.82
21 Jharkhand 1343.87

Zone Total
22 North-East Assam 1364.35
23 Arunachal Pradesh 1460.74
24 Meghalaya 1415.68
25 Tripura 1471.28
26 Mizoram 1464.43
27 Nagaland 1398.91
28 Manipur 1523.81
Zone Total

29 West Maharashtra 1348.94
30 Goa 1388.84
31 Madhya Pradesh 1304.98
32 Chhattisgarh 1355.58
33 Gujarat 1312.51
34 Daman & Diu 1369.77
35 D & N Haveli 1365.77

Zone Total

Grand Total
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Short comings in DCP scheme

2944 SHRIMATI NAZNIN FARUQUE:
PROF. ANIL KUMAR SAHANI:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:
(a) the objectives of De-centralized Procurement scheme (DCP);

(b) whether only six States for wheat and ten States for rice have

undertaken the DCP scheme so far;

(c) if so, the reasons for not undertaking the DCP scheme by the

remaining States;

(d) whether Government has identified shortcomings of DCP scheme;

and
(e) if so, the measures taken to overcome the same?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The Scheme of Decentralised
Procurement (DCP) of food grains was introduced in 1997-98 with a view to
enhance the efficiency of procurement & PDS and to encourage local
procurement and reduce out go of food subsidy. In it, the states
undertake the responsibility of procurement of food grains, its
scientific storage and distribution through Targeted Public Distribution
(TPDS). The surplus food grains procured by DCP states, in excess of
their TPDS requirement is handed over to FCI for the Central Pool stocks

and deficit, if any, is met by FCI.

(b) to (e) Yes, Sir. For wheat, 6 states (Uttar Pradesh, Madhya
Pradesh, Uttrakhand, Chhattisgarh, Gujarat and West Bengal) and for rice,
10 states (Uttar Pradesh, Uttrakhand, Chhattisgarh, Orissa, Tamil Nadu,
West Bengal, Kerala, Karnataka, Madhya Pradesh and Andaman &Nicobar
Islands) have adopted the DCP system of procurement. However, Uttar
Pradesh has moved out of DCP System from Rabi Marketing (RMS) 2010-11 and
from Kharif Marketing Season (KMS) 2010-11.

The decision regarding adoption of DCP system lies with the State

Governments. The
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determining factors are infrastructure and resources available with the
respective State Government including manpower, storage and necessary
logistics required for procurement and accordingly, State Government®"s

readiness to undertake DCP procurement.
Measures for strengthining of PDS

2945. SHRIMATI NAZNIN FARUQUE:
PROF. ANIL KUMAR SAHANI:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:
(a) the details of measures taken by Government to strengthen PDS;

(b) the measures taken to ensure that AAY and BPL families do get

their due share of foodgrains on a regular basis; and

(c) the quantum of wheat and rice meant for AAY and BPL families
diverted into black market during the last two years and action taken
against delinquent officers/FPS owners in the matter, State-wise/year-

wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (b) Targeted Public
Distribution System (TPDS) is operated under the joint responsibility of
Central Government and State/Union Territory (UT) Governments. The
Central Government is responsible for procurement, allocation and
transportation of foodgrains upto the designated depots of the Food
Corporation of India. The operational responsibilities for lifting and
distributing the allocated foodgrains within the States/UTs,
identification of eligible Below Poverty Line (BPL) families, issuance of
ration cards to them and supervision over distribution of allocated
foodgrains to eligible card holders through the fair price shops (FPSs)

are of the State/UT Governments.

Public Distribution System (Control) Order 2001 mandates the State
and UT Governments to carry out all required action to ensure smooth
functioning of TPDS. An offence committed in violation of the provisions
of this Order is liable for penal action under the Essential Commodities

Act, 1955.
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For ensuring regular distribution of allocated foodgrains to eligible
AAY and BPL families, Government has been regularly requesting State/UT
Governments for continuous review of lists of BPL and AAY Tfamilies,
ensuring timely availability of foodgrains at FPSs, ensuring greater
transparency in functioning of TPDS, improved monitoring and vigilance at

all levels and introduction of new technologies.

(c) Powers have been vested with State Governments for taking penal
action under provisions of Essential Commodities Act, 1955 and Prevention
of Blackmarketing and Maintenance of Supplies of Essential Commodities
Act, 1980. The details of the raids conducted, number of persons
arrested, prosecuted and convicted and the value of goods confiscated for
violation of rules under the Essential Commodities Act, 1955, during 2008
and 2009, as reported by State /UT Governments, are given 1in the

Statement 1 to Il (See below).

Further, State/UT Governments are empowered to detain such persons
under the Prevention of Blackmarketing and Maintenance of Supplies of
Essential Commodities Act, 1980, whose activities are found to be
prejudicial to the maintenance of supplies of commodities essential to
the community. Details of detention orders issued under the said Act, as
reported by the State/UT Governments, during the years 2008 and 2009 are

given below:

Name of the State 2008 2009
Gujarat 16 31

Tamil Nadu 141 112
Orissa 01 02

Maharashtra - 02

Andhra Pradesh 04

TOTAL 162 147
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Action Taken under the Essential Commodities Act, 1955 for the year, 2008 - Information

Statement-1

received from States / UTs upto 31.12.2008

232

- No. State/UT No.of No. of No. of No. of Value of Reported
Raids persons persons persons goods upto
arrested prosecuted convicted confiscated
(in Rs.lakh)
2 3 4 5 6 7 8
Andhra Pradesh 17235 29 6 - 86.12 December
Assam 1419 14 19 Nil 2.37 December *
Arunachal Pradesh 23 Nil Nil Nil Nil November
Bihar 16 9 Nil Nil Nil September
Chhattisgarh 225 1 32 1 102.03 March
Delhi 153 135 119 4 61.7 December
Gujarat 31098 20 142 Nil 253.15 December
Goa 121 Nil Nil Nil Nil December
Haryana 46 8 Nil Nil Nil December



10

11

12

13

14

15

16

17

18

19

20

21

22

23

24

25

Himachal Pradesh
Jammu & Kashmir
Jharkhand
Karnataka
Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Orissa

Punjab
Rajasthan
Sikkim

Tamil Nadu

25634

422

3396

87305

14921

2551

99

70

61

2001

20632

450

20268

13

376

74

12

52

3376

22

22

13

2525

49

94

107

2595

580.95

12.98

405.15

2365.92

December $$
September
April
December
December
April
December
December
December
July **
December
November
November
July
December

November
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1 2 3 4 5 6 7 8

26 Tripura 35 12 9 Nil 2.69 December

27 Uttarakhand Not Reported
28 Uttar Pradesh 39474 1047 1734 Nil 1410.49 December

29 West Bengal 176 142 5 Nil 58.83 December

30 Andaman & Nicobar Islands 291 Nil Nil Nil Nil December ***
31 Chandigarh 6 9 Nil Nil 2.01 December

32 Dadra & Nagar Haveli 13 2 Nil Nil 5.49 December

33 Daman & Diu Not Reported
34 Lakshadweep Nil Nil Nil Nil Nil December

35 Puducherry 633 81 81 8 7.07 December

Total 268775 8001 6425 790 6095.22

* - Except January & February

** - Except April, May & June
$$- Except- October
*** _ Except - September & October

Updated as on 31.3.2009
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Statement-11

Action Taken under the Essential Commodities Act, 1955 for the year- 2009 - information
received from States/UTs upto 31.12.2009

State/UT No.of No. of No. of No. of Value of Reported
Raids persons persons persons goods upto
arrested prosecuted convicted confiscated

(in Rs.lakh)

2 3 4 5 6 7 8
Andhra Pradesh 7873 43 Nil 1 233.31 December
Assam 2382 5 Nil Nil Nil December
Arunachal Pradesh Nil 3 3 Nil Nil November
Bihar 17 8 Nil Nil 1.69 December
Chhattisgarh 751 36 90 66 858.27 December
Delhi 93 98 76 Nil Nil December
Gujarat 28025 30 89 Nil 528.31 December
Goa 30 Nil Nil Nil Nil December
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1 2 3 4 5 6 7 8

9 Haryana 107 8 1 Nil 0.82 December *
10 Himachal Pradesh 24642 3 2 Nil 10.99 December

11 Jammu & Kashmir Not Reported
12 Jharkhand Not Reported
13 Karnataka 1659 137 9 3 24.58 December

14 Kerala 48829 21 2 Nil 121.47 December ***
15 Madhya Pradesh Not Reported
16 Maharashtra 1688 2565 1562 Nil 13842.38 December

17 Manipur Nil Nil Nil Nil Nil November**
18 Meghalaya 8 Nil 4 Nil Nil December

19 Mizoram 366 Nil Nil Nil Nil December

20 Nagaland Nil Nil Nil Nil Nil December

21 Orissa 35494 7 149 9 14 .56 December

22 Punjab 122 54 34 26 464 .52 December

23 Rajasthan 281 3 62 Nil 36.89 March
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24 Sikkim Nil Nil Nil Nil December
25 Tamil Nadu 16404 4775 1471 7 623.25 December
26 Tripura 66 2 2 Nil 0.65 December
27 Uttarakhand Not Reported
28 Uttar Pradesh 39684 1023 1491 Nil 1929.48 December
29 West Bengal 161 117 16 Nil 90.4 December
30 Andaman & Nicobar Islands 208 Nil Nil Nil Nil December
31 Chandigarh 8 9 Nil Nil 7.97 December
32 Dadra & Nagar Haveli 3 2 Nil Nil 0.22 December
33 Daman & Diu Not Reported
34 Lakshadweep Nil Nil Nil Nil Nil November
35 Puducherry 512 63 68 15 15.53 December
ToTAL 209413 9012 5131 127 18805.29

* - Except - August & September

** - Except August & October

***_ Except October

$ - Except August
Updated as on 7.4.2010
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Foodgrain storage facilities

2946. SHRIMATI SHOBHANA BHARTIA:
SHRI N.K. SINGH:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether Government®"s efforts to augment foodgrains storage

facilities across the country has failed to make significant headway;

(b) if so, whether certain agencies tasked with the responsibility
to construct enough godowns to add the storage capacity in various States

have failed to do their job;

(c) if so, whether, in view of the failure of these agencies,
Government proposes to set up a separate organization on the lines of
National Highways Authority of India (NHAI) to take up godown

construction work; and
(d) if so, the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (@) No, Sir. As a long-term
measure, Tfor augmentation of the storage capacity in the country, the
Government has formulated a scheme for construction of storage godowns
through private entrepreneurs. Under the scheme the FCI would now give a
guarantee of ten years to the Private Entrepreneurs for assured hiring. A
capacity of 149.4 lakh tonnes is to be created under the scheme through
private entrepreneurs and Central and State Warehousing Corporation. The
Central Warehousing Corporation and State Warehousing Corporations have
already created a capacity of 46,300 tonnes and 22,500 tonnes
respectively under the scheme. FCl has also prepared a shelf of project
with an estimated cost of Rs. 133 crores, against an allocation of Rs.
125 crores by the Planning Commission for the godowns to be constructed
by FCl in the country including the North-Eastern States during the 11th
Five Year Plan. A capacity totaling 1,38,770 metric tonnes is likely to
be created out of the funds allocated for construction of godowns by FCI
subject to availability of land for the purpose. Details of the godowns

to be constructed is given in the statement (see below). The General
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Manager (Region) of FCl have been given full powers for hiring of private

godowns for short term usage.

(b) to (d) Does not arise.
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Statement

Capacity & expenditure likely to be created in the 11th Five Year Plan 2007-12 against
the godowns packed up in shelf of project by FCI

(Capacity in MT) (Expenditure Rs. in lakhs)

SI.No. Centre/State/Capacity 2007-08 2008-09 2009-10 2010-11
2011-12

Capacity Exp. Capacity Exp. Capacity Exp. Cap.- Exp." Cap.- Exp.
1 2 3 4 5 6 7 8 9 10 11 12
1. Chaulkhowa/Assam/4170MT 2500 9.91
2. Bualpui/Mizoram/5000 MT 4590 72.21 22.42
3. Tumkar/Kamataka/15000MT 5000
4. Badarpurghat/Assam/5000 5000 57.74 14.85
5. Nandan Nagar/Tripura/2500 23.68 2500 64.46 15
6. Dungripally/Orissa/10000 33.12 9170 203
7. Hailakandi/Assam/5000 0.51 200 5000 35
8. Kohima/Nagaland/5000 50.21 150 5000 250
9. Dimapur/Nagaland/5000
10. Jiribam/Manipur/7500 30 2500 125 2500 125
11. Senapati/Manipur/5000 87 5000 250
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1 2 3 5 6 7 8 9 10 11 12
12. Churachandpur/Manipur/2500 33 2500 125
13. Changsari/Assam/50000 +
50000 (with siding) 1366 400 1500 25000 1500
14. Jorthang/Sikkim/5000 5000 250
15.  Lakshadweep/UT/2500 38.70 1250 200 1250 180
16. Bhawrarana (Palampur)/HP/334 0 100 3340 200
17. Kinnaur/H.P/1670 100 1670 100
18. Mandi/HP/5000 100 2500 150 2500 150
19. Nagrota Bagwan/HP/5000 100 2500 150 2500 150
20. Mohania/Kaimur/Bihar25000 (with siding) 247 5000 200 10000
400
21. Baripada/Orissa/10000 50 5000 200 5000 200
22. Jalpaiguri/W.Bengal /10000
23. Srinagar Valley/ Badgaon/J&K/20000
(with siding) 1650 5000 300
24.  Pulwama/J&K/2500
25.  Udhampur/J&K/15000 (with siding) 350 10000 700
26. Karimganj/Assam/5000
27. Kokrajhar/Assam/5000

241



28. Nowgaon/Assam/25000 (with siding)

29. Dibrugarh/Assam/25000 (with siding)

30. Fakiragram/Assam/5000

31. Kumarghat/Manipur/5000

32. Dimaur/Nagaland/5000

33. Bhagmara/South Garo Hill/2500

34. Shi llong/Meghalaya/5000

35. Bi laspur/HP/5000

36. Nahan/HP/5000

37.  Shimlas/HP/5000

38. Chakradharpur/Jharkhand/15000

39. Mancheswar/0rissa/10000

40. Balod/Chhattisgarh/15000

41. Akaltara/Chhattisgarh/10000

42. Bhandara/Maharashtra/10000

43.  Others 219.76 66.02
ToTAL 17090 433.51 2500 1606.08 10420 2015 42920 5515 65840 3725

Total Capacity likely to be created - 1,38,770 MT

Total likely expenditure - Rs. 13,294 lakhs or say Rs.I133 crores
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Sale of imported goods without proper marking

2947. SHRI ANIL MADHAV DAVE:
SHRI BALAVANT ALIAS BAL APTE:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether attention of Government has been drawn to the fact that
a host of imported consumer goods are being sold in the country without
proper markings viz., the name of the manufacturer/Country, the date of

manufacturing, the MRP, etc.;
(b) whether it is a violation of the current norms;
(c) if so, the action taken in such cases; and
(d) if not, the reasons, therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) (i) No; Rule(6) of
the Standards of Weights and Measures (Packaged Commodities) Rules, 1977
requires certain mandatory declarations like the name and address of the
manufacturer, or where manufacturer is not packer, the name and address
of the manufacturer and packer and for imported packages the name and
address of the importer, the common or generic name of the commodity, the
net quantity, the month and year in which the commodity is manufactured
or pre-packed or imported, the retail sale price [Maximum or Max. retail
price....... inclusive of all taxes or in form MRP Rs..... incl., of all

taxes.], consumer care details.

(ii) Rule 23 (1) of the Standards of Weights and Measures (Packaged
Commodities) Rules, 1977 states that ""No wholesale dealer or retailer
dealer shall sell any commodity in the prepackaged form unless the
packages complies with , in all respects, the provisions of the Act and

these rules".

(iin) The State Governments/ UTs are implementing these
provisions through their Legal Metrology Departments. Action can be taken
by them under the provision of the Standards of Weights and Measures Act,

1976 and Standards of Weights and Measures (Enforcement) Act, 1985 and
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Rules referred to above.
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Problem areas of present TPDS

2948. SHRI R.C. SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that surveys conducted by Programme
Evaluation Organisation of the Planning Commission and ORG-Marg have

identified major problem areas in the present TPDS;
(b) if so, the areas that have been identified by the above surveys;

(c) whether it is also a fact that food coupons could effectively

break the hegemony of fair-price shopkeepers; and

(d) if so, whether Government would consider replacing TPDS with

food coupons?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (b) The Department of
Food and Public Distribution got Targeted Public Distribution System
(TPDS) evaluated by ORG MARG. The evaluation study covered the period of
2003-04 and 2004-05. The report mentioned diversion of 39% of rice and
53% of wheat under TPDS. The report mentioned that diversion was because
of inclusion errors, leakages through ghost ration cards and pilferages

during transportation and from Fair Price Shops.

As per the Programme Evaluation Organization (PEO) of the Planning
Commission®s Report on Performance Evaluation of TPDS submitted in March,
2005, about 42% of subsidized foodgrains reached the targeted Below
Poverty Line (BPL) beneficiaries. It pointed out that implementation of
the TPDS suffered due to targeting errors, prevalence of ghost cards,
unidentified households and siphoning off of foodgrains from the supply

chain.

To improve functioning of TPDS, Government has been regularly
requesting State/Union Territory (UT) Governments for continuous review
of lists of BPL and Antyodaya Anna Yojana (AAY) families, ensuring timely
availability of foodgrains at Fair Price Shops (FPSs), ensuring greater
transparency in functioning of TPDS, improved monitoring and vigilance at

various levels and introduction of new technologies such as

245



Computerization of TPDS operations at various levels.

246



(c) A few States/Union Territories (UTs) have introduced food
coupons, some only on a pilot basis. Government of Andhra Pradesh has
issued Bar coded coupons for drawal of rice and kerosene under TPDS to
ensure that there is no impersonation/false accounting in distribution of
essential commodities by the Fair Price Shop (FPS) dealers. Arunachal
Pradesh Government has initiated coupon system on an experimental basis
in Tirap District. Coupons are issued to beneficiaries at the time of
issuance / renewal of ration cards. The next month"s allocation is based
on the coupons submitted by the FPS dealer. Jammu & Kashmir Government is
issuing ration cards in a booklet form for two years containing 24
coupons. As reported by Government of Bihar, monthly food coupons are
issued to BPL and AAY families for a year and food grains are distributed
to families on the basis of such coupons. However, effectiveness of such
coupons in eliminating deficiencies in TPDS has not yet been evaluated.

There is no proposal to replace TPDS with Food Coupons.
Damage of wheat procured by FCI

2949. SHRI AMAR SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that a large quantity of wheat procured by
FClI has been damaged on account of recent rains and floods in various

States;

(b) if so, the details thereof in each State and the action taken

against the officials found responsible in this behalf; and

(c) whether warehousing shortage in those State still persist and if

so, the details thereof and the efforts being made to meet the shortage?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Damages to wheat
stocks by recent rains and flood in Uttar Pradesh, Uttrakhand, Rajasthan,

Haryana, Punjab, Maharashtra and West Bengal have been reported as under:
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States Depots Damaged wheat (tons)
Hapur 9.3

Uttar Pradesh Harduaganj 90
Orai, Jalaun 0.5
Saharanpur, CWC, Bamanheri 29.2
CWC,Saharanpur, Pilkhani 1.0

Rajasthan

Haryana

Punjab

Uttrakhand

Maharashtra

West Bengal

Roza, Shahjahanpur
Chanderi, Kanpur
Udaipur, rail head
Hafed, Ambala
HSWC, Bani, Sirsa

CAP Complex Ismailabad,
Kurukshetra

Food & Supply, Jundla
CAP complex Khonuri,
Sangrur

3 Punjab Agro CAP
Complexes, Sangrur
Pungrain

Talwandi, Ferozepaur
Markfed CAP Complex,
Zira, Ferozepur

2 Punjab Agro CAP Complex,
Ferozepur

SWC Gadarpur, Udham
Singh Nagar

FC1 Karad

FC1 Gondia
FSD, Chinsura
FSD, Dankuni

FSD, Midnapur

Damage

Damage

Damage

Damage

Damage

Damage

Damage

Damage

Damage

Damage

Damage

yet

yet

yet

yet

yet

yet

yet

yet

yet

yet

yet

to be quantified

to be quantified

to

to

to

to

to

to

to

to

to

8.56

40
be

be

be

be

be

be

be

be

be

0.8

quantified

quantified

quantified

quantified

quantified

quantified

quantified

quantified

quantified

14.62

0.08
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Above damage to foodgrains stocks have taken place due to failure in
taking required precautionary measures by the concerned officers of FCI
and other agencies except at Bani in Haryana where the damage has been

due to flood.

After inquiry in each case of damage to stocks of foodgrains of FCI
and State agencies, responsibility is to he fixed and action taken for
recovery of losses. Meanwhile, FCl has initiated action for damages at
Hapur, Orai and Harduaganj depots, including suspension of eight

officers.

(c) The stocks of Central Pool stored with FCI and State agencies as
on 1.7.2010 were 583.21 lakh tons. FClI has storage capacity of 306.44
lakh tons (including 273.99 lakh tons covered and 32.45 lakh tons CAP
capacity). Thus it is necessary to augment the storage capacity of FCI.
Following steps have been taken by FCI to build additional storage

capacity:

(i) Construction of 149.40 lakh tons capacity has been approved

under Private Entrepreneur®s Godown (PEG) scheme.

(ii1) Increased utilization of capacity is being done beyond norms of

optimum utilization of 75%.

(iin) Plinths of 3.70 lakh tons capacity have been constructed in

its existing complexes in the last one year for CAP storage.
Amendment to EC ACT

2950. SHRIMATI T. RATNA BAIl: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether sugar industry has challenged Government®s move to
absolve itself of a Rs. 14,000 crore payment to the industry through an

amendment to the Essential Commodities Act; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Writ Petitions have
been filed in the Supreme Court and some High Courts to challenge the

validity of the Essential Commodities (Amendment and Validation) Act,
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2009, which has been enacted to remove the ambiguity in law relating to
cost components or factors that should be taken into consideration for

the determination of the price of
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levy sugar. Notices have been issued to the Union of India in all these

cases to file Counter Affidavit. The matter is sub-judice.
Implementation of NFSA

2951. SHRI ISHWAR SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the recent initiatives on fine-tuning of the provisions of the

National Food Security Act;

(b) whether successful implementation of the Food Security Act

requires an efficient Public Distribution System (PDS); and

(c) if so, the measures being taken to revamp the existing PDS in
the wake of widespread allegations of inefficiency, corruption and

mismanagement?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) The proposed law on
Food Security envisages entitling every Below Poverty Line (BPL) family
to a certain quantity of foodgrains every month at subsidized prices. It
also envisages broader systemic reforms in Public Distribution System

(PDS).

An Empowered Group of Ministers (EGoM) has been constituted to
consider various issues concerning the proposed law on food security. The
EGoM has so far held five meetings in which the proposed law has been
discussed. In its last meeting held on 05.04.2010, the EGoM has inter-
alia requested Planning Commission to consider all the issues involved
and to make specific recommendations regarding proposed legislation on

Food Security.

Public Distribution System (Control) Order 2001 mandates the State
and Union Territory (UT) Governments to carry out all required actions to
ensure smooth functioning of the Targeted Public Distribution System
(TPDS) . Strengthening and streamlining of TPDS is a continuous process.
To improve functioning of TPDS, Government has been regularly requesting
State/UT Governments for continuous review of lists of BPL and Antyodaya

Anna Yojana (AAY) families, ensuring timely availability of foodgrains at
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Fair Price Shops, bringing about greater transparency in functioning of
TPDS, improved monitoring and vigilance at all levels, and introduction
of new technologies such
as Computerization of TPDS  operations at various levels. In the

Conference of Food Secretaries of
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States and UTs on Best Practices and Reforms in TPDS held on 12th &13th

July, 2010, the above directions have been reiterated.
Food Price Index

2952. SHRI MOINUL HASSAN: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Food Price Index is increasing in

comparison with the previous years;
(b) if so, the details of the last three years;
(c) if so, the impact of it on the food market; and

(d) the action Government has taken to protect the common man from

price rise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (&) Yes, sir. WPl is increasing
but the year on year WPl food inflation rate is showing declining trend

since December 2009.

(b) The details of the food inflation rate (%) during the last three

years is given in the statement (see below).

(c) and (d) Hardening of prices is putting pressure on the family
budget of the public. Government is taking various measures to moderate
the 1impact on them. Government measures to contain price rise of
essential commodities is given in the statement-111. [Refer to the
statement appended to the answer to USQ 2935 part (b)]. Due to these

measures the food inflation has started softening during the last six

months.
Statement
Table showing Food Inflation (%) during the last three years
from January 2008 to July 2010
Months 2008 2009 2010
1 2 3 4
January 2.09 11.02 18.41
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February 3.35 9.37 18.11

March 5.93 7.54 17.39
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April 5.54 8.59 16.71
May 5.71 8.45 17.00
June 5.93 10.89 14.60
Jury 6.00 14.16 10.29
August 6.92 14.08
September 7.72 14.20
October 9.94 12.99
November 10.31 18.66
December 9.95 20.04

Source: Department of Industrial Policy and Promotion.
Effect of changes in migration rules on Indians students

2953. SHRIMATI KANIMOZHI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the new migration rules and their impact on the Indian students

currently residing in Australia;

(b) the transitional arrangements provided by the Australian
Government and Indian Embassy for those students who are likely to be

affected by the change in migration rules;

(c) whether any assurance was given by the Federal and State
Governments of Australia on the safety of Indian students and the details

thereof; and

(d) whether the Indian Embassy will provide any legal support to

students affected by changes in migration rules and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Australian Department of
Immigration and Citizenship (DIAC) announced, on 8th Feb., 2010 an
overhaul of the skilled migration programme in Australia, aiming to make

it a demand-driven programme (in place of the prevailing supply-driven
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programme) . Major reforms to the programme are:-
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All offshore General Skilled Migration (GSM) applications lodged
offshore before 1 September 2007 were withdrawn from consideration
affecting about 20,000 people (including 2400 from India) who will

get refund of their visa application charges.

The wide-ranging Migration Occupations in Demand List (MODL) was
revoked with immediate effect. The MODL included those occupations
and specialisations identified by the Department of Education,

Employment and Workplace Relations (DEEWR) that were in short supply.

In place of MODL, DIAC announced, a new Skilled Occupations List
(SOL), available at http://www.immi.gov.au/skilled/sol/. It contains
181 occupations targeted towards a GSM programme focussed on
delivering high-value skills, as against more than 400 occupations
listed in the old SOL. The new SOL is effective from 1 July 2010 and
will be updated annually. Only people with relevant qualifications
mentioned in SOL will be eligible for independent general skilled
migration. The proposed changes would affect those international
students who are currently in Australia and yet to apply for
permanent residence under GSM. The new list would apply to all new

GSM applications lodged on or after implementation of the new SOL.

Certain occupations may be capped to ensure skill needs are met
across the board. For this purpose, the Australian Government has

introduced Migration Amendment (Visa Capping) Bill 2010 in May, 2010.

Individual state and territory migration plans will be developed so

that they can prioritise skilled migrants of their choice.

The points test used to assess migrants will be reviewed to ensure it

selects the best and brightest.

The new arrangements will also give first priority to skilled

migrants who are sponsored by an Australian employer.

Transitional arrangements:

International students who hold a vocational, higher education or
postgraduate student visa will still be able to apply for a permanent

visa if their occupation is on the new Skilled Occupations List. If

257



their occupation is not on the new SOL, they will have until 31

December
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2012 to apply for a temporary skilled graduate visa on completion of
their studies, which will enable them to spend up to 18 months in
Australia to acquire work experience and seek sponsorship from an

employer.

These changes are going to affect international students who go to
Australia with the hope of getting permanent residency (PR) based on
occupations in the MODL. Once the Visa capping bill is passed, it could
be used to retrospectively terminate all pending PR applications,
following which applicants will have 28 days either to reapply using the

new SOL and visa capping requirements, or be required to go back.

(c) and (d) The High Commissioner of India in Australia has taken up
the matter with the Minister of Immigration and Citizenship as well as
other ministers and senior officials in the Australian government. The
Australian authorities have been requested that the retrospective impact
of new measures needs to be reviewed and action taken to process pending
applications for Permanent Residency in Kkeeping with the implicit
understanding under which the Indian students were given student visas
under the previous visa regime, wherein the linkage between education and
immigration was implicitly accepted. The matter was also taken up with
the Australian leaders during the visits of Hon"ble Minister of Human
Resource Development from 6th to 10th April, 2010 and Hon"ble Minister of

Overseas Indian Affairs (13-18 June, 2010) to Australia.
Vacant posts in principals and teachers in Kendriya Vidyalayas

t2954. SHRI DHIRAJ PRASAD SAHU: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of vacant posts of principals along with teachers in
Kendriya Vidyalayas in the country during the academic session 2009-10,

category-wise and State-wise;

(b) the number of principals along with teachers appointed during

the current academic session, State-wise; and

(c) the attempts made to TFfill up these vacant posts during the

current academic session?
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toriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The State-wise details of number of
vacant posts of Principals and teachers in Kendriya Vidyalayas (KVs) in
the country during the academic session of 2009-10 are given in the

Statement-1 (See below).

(b) The State-wise details of number of Principals and teachers
appointed during the current academic session are given in the statement-

11 (see below).

(c) Filling up the vacant posts 1is a continuous process and
necessary action has been initiated by Kendriya Vidyalaya Sangathan

during the current academic session.
Statement-1

State-wise number of vacant posts of principals & teachers

category-wise during as on 31.03.2010

SI. Name of State Principal Vice PGT* TGT*>* PRTA  HWAM Total
No. Principal

1 2 3 4 5 6 7 8 9
1 Andaman and 0 1 1 15 0 0 17

Nicobar Islands

2 Andhra Pradesh 0 7 17 78 12 7 121
3 Arunachal Pradesh 4 0 3 15 9 0 31
4 Assam 3 3 19 48 12 0 85
5 Bihar 7 3 30 69 16 12 137
6 Chandigarh 0 0 2 4 0 0 6
7 Chhattisgarh 2 0 25 56 19 4 106
8 Dadra and 0 0] 1 2 0 0] 3

Nagar Haveli
9 Daman and Diu 0 0 0 1 0 0 1

10 Delhi 1 2 23 63 18 9 116
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1 2 3 4 5 6 7 8 9
11 Goa 0 0 4 13 3 0 20
12 Gujarat 3 0 51 54 6 0 114
13 Haryana 1 1 21 41 8 2 74
14 Himachal Pradesh 6 0 17 36 7 0 66
15 Jammu and Kashmir 6 1 24 78 11 0 120
16 Jharkhand 0 2 16 42 5 0 65
17 Karnataka 3 6 21 74 43 0 147
18 Kerala 2 9 21 57 18 3 110
19 Lakshadweep 0 0 0 1 1 0 2
20 Madhya Pradesh 15 7 126 163 36 30 377
21 Maharashtra 5 6 84 128 44 4 271
22  Manipur 1 0 5 8 3 0 17
23 Meghalaya 1 1 1 4 0 0 7
24 Mizoram 1 0 2 5 3 0 11
25 Nagaland 3 0 2 8 3 0 16
26 Orissa 1 3 31 52 4 0 91
27 Puducherry 0 1 4 3 3 1 12
28 Punjab 5 2 44 54 24 0 129
29 Rajasthan 12 0 55 73 18 0 158
30 Sikkim 0 0 1 2 0 0 3
31 Tamil Nadu 2 6 15 81 14 9 127
32 Tripura 1 0 1 9 0 0 11
33 Uttar Pradesh 11 7 74 140 32 1 265
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1 2 3 4 5 6 7 8 9
34 Uttarakhand 4 4 35 54 9 5 111
35 West Bengal 6 7 62 118 63 0 256

Total 106 79 838 1649 444 87 3203
* (PGT) Post Graduate Teacher
~ (PRT) Primary Teacher
** (TGT) Trained Graduate Teacher
AN (HM) Head Master

Statement-11
Number of Principals & Teachers Appointed During Current
Academic Year as on 18.08.2010

SI. No. Name of State Principal Teachers Total
1 2 3 4 5
1 Andaman and Nicobar Islands 0 0 0
2 Andhra Pradesh 1 0 0
3 Arunachal Pradesh 2 3 5
4 Assam 2 7 9
5 Bihar 4 1 5
6 Chandigarh 0 0 0
7 Chhattisgarh 0 0 0
8 Dadra and Nagar Haveli 0 0 0
9 Daman and Diu 0 0 0
10 Delhi 0 0 0
11 Goa 0 0 0
12 Gujarat 0 0 0
13 Haryana 1 2 3
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1 2 3 4 5
14 Himachal Pradesh 4 0 4
15 Jammu and Kashmir 4 2 6
16 Jharkhand 0 1 1
17 Karnataka 1 0 1
18 Kerala 1 0 1
19 Lakshadweep 0 0 0
20 Madhya Pradesh 10 0 0
21 Maharashtra 3 0 3
22 Manipur 1 2 3
23 Meghalaya 1 0 1
24 Mizoram 1 0 1
25 Nagaland 2 0 2
26 Orissa 1 0 1
27 Puducherry 0 0 0
28 Punjab 1 0 1
29 Rajasthan 1 0 1
30 Sikkim 0 0 0
31 Tamil Nadu 0 0 0
32 Tripura 1 0 1
33 Uttar Pradesh 2 2 4
34 Uttarakhand 4 0 4
35 West Bengal 2 0 2

ToTAL 50 20 70
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Slashing of allocation for higher education

2955. DR. T. SUBBARAMI REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government®s ambitious projects launched under Eleventh
Five Year Plan got delayed or axed as large spending cuts has come into
force due to the economy not growing at expected rate of over nine per
cent and only two or three ministerial projects are gearing up and some

of them were shelved;

(b) if so, whether Planning Commission which conducted a review of
Eleventh Five Year Plan has slashed budgetary allocations for higher and

technical education by nearly half of the original amount; and

(c) if so, the total allocation made for higher education and to

what extent it has affected working of the Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) An allocation of Rs.84943 crore
has been made during Eleventh Five Year Plan for the Department of Higher
Education out of which Rs.34,683 crore has been allocated during first
four years of the Plan. During the first four years of Plan, various new
initiatives have been undertaken such as establishment of 16 Central
Universities including the conversion of three State Universities into
Central Universities, Indira Gandhi National Tribal University, 8 new
Indian Institute of Technology (1ITs), 3 new Indian Institute of
Management (1IMs), 5 new Indian Institute of Science Education and
Research (11SERs), 2 New School of Planning and Architecture (SPAs) etc.
However, some of the new schemes got approved only in the 3rd year of
Plan. Keeping this in view, the Planning Commission, during Mid Term
Review of the Plan, has suggested to reprioritise the Schemes launched

during Eleventh Five Year Plan.
Objections to opening of new 1ITs

2956. SHRI TARIQ ANWAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is planning to set up 20
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new 11Ts in the country;
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(b) if so, the details thereof;

(c) whether it is also a fact that Ministry of Finance has expressed

its objections; and
(d) if so, the reasons there for?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) No, Sir.

(b) to (d) Do not arise.
Infrastructure in colleges

2957. DR. JANARDHAN WAGHMARE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware of the observation of Supreme Court
that 99 per cent Government and private colleges in the country have no
Infrastructure as required under the statute, and that they are just like

shops fleecing money from the students; and

(b) if so, the action taken or proposed to be taken against such

colleges which are duping and exploiting the students?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) While some news reports to this
effect have come to notice, according to the University Grants Commission
(UGC), there 1is no information with the Commission regarding such
observation of the Hon"ble Supreme Court of India. Colleges are
established by State Govt.fTrust/Registered Societies and Private
Managements and affiliation is granted by the concerned University under
the Act governing it. Colleges who Tfulfill the minimum criteria are
included under Section 2 (f) & 12 B of the UGC Act, 1956. The UGC has
also issued Regulations namely UGC (Affixation of Colleges by
Universities) Regulation, 2009 for ensuring minimum infrastructure in

colleges.

As part of the reform measures initiated by the Government,
legislative proposals, namely, "The Prohibition of unfair practices in
technical educational institutions, medical educational institutions and

Universities Bill, 2010" and "The National Accreditation
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Higher Educational Institutions Bill, 2010" have been introduced in Lok
Sabha on 3rd May, 2010 and these Bills have been referred to the

Department related Parliament Standing Committee.
Recommendations of R.K. Raghavan Committee to curb ragging

2958. DR. JANARDHAN WAGHMARE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware of the fact that incidents of

ragging are on the rise;

(b) whether Government is aware that under the directive of the
Supreme Court a Committee headed by Dr. R.K. Raghavan was appointed to

suggest means of its prevention; and

(c) if so, the recommendations and suggestions made by the Committee

and how far they have been effective in curbing the menace of ragging?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) As no information on incidents of ragging
was being maintained centrally prior to the launch of the National Anti-
Ragging Helpline on 20th June, 2009 under the "UGC regulations on Curbing
the Menace of Ragging in Higher Educational Institutions, 2009, it is

not possible to confirm any trend of a rise in the number of incidents.

(b) and (c) Yes, Sir. The Government has issued directions to
regulatory bodies to implement major recommendations made by Committee
headed by Dr. R. K. Raghavan to look into the 1issue of ragging and
suggest means of prevention in educational institutions. The Government
has also requested the Chief Secretaries and Directors General of Police
of all State Governments/Union Territories to comply with the directions

of the Hon. Supreme Court of India.

The University Grants Commission has notified, on 17 June, 2009, its
regulation namely "The UGC Regulations on Curbing the Menace of Ragging
in Higher Educational Institutions, 2009". These regulations are
comprehensive and provide for a number of punitive and prohibitive
measures, including stopping of grants by UGC and also withdrawal of

affiliation/recognition or other privileges
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conferred, if any higher education institution fails to comply with any
of the provisions of regulations or fails to curb ragging effectively.
The regulations also require higher educational institutions to take
effective steps iIn order to sensitize students on the dehumanizing
effects of ragging and generate awareness among all stakeholders
regarding the penal laws applicable to incidents of ragging. The All
India Council for Technical Education (AICTE), Medical Council of India
(MC1) and Dental Council of India (DClI) have also notified anti-ragging
regulations on 01-07-2009, 3-8-2009 and 13-08-2009 respectively. Pharmacy
Council of India has issued guidelines to curb the menace of ragging in
pharmacy colleges/institutions. UGC"s regulations are binding on
universities as well as institutions affiliated thereto. Institutions
such as the Indian Institutes of Technology which do not come under
purview of the UGC or under any of the statutory councils have also been

advised to adopt the UGC regulations with appropriate modifications.

A toll free anti-ragging "Helpline"” has already been launched on 20th
June, 2009 with Call Centre facilities in English, Hindi and several
regional languages to begin with, for helping victims of ragging, besides

facilitating effective action in respect of such incidents.
Starting of job oriented courses in Government Colleges

2959. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that commercialisation of education is
taking place in different States of the country due to which the standard
of education is declining and the poor students are deprived of getting

higher and professional education;

(b) if so, the steps being taken by Government to check this

commercialisation;

(c) whether Government proposes to start job oriented courses in

Government colleges; and
(d) if so, the details of their fee structure?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
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(SHRIMATI  D.  PURANDESWARI): () and (b) Education 1is in The

ConcurrenTList of the
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Constitution and it is joint responsibility of Centre and States to
provide necessary and quality education in the country. As per the
National Policy on Education, 1986 (as modified in 1992), Government is
against the commercialization of education. Several pronouncements of the
Supreme Court of |India, have also prohibited commercialization of
education in India, though reasonable surpluses can be generated for

further development of the educational iInstitutions.

Further, as per the University Grants Commission (UGC) Act, 1956, the
Commission has been empowered to take steps to ensure that no candidate
secures admission to any course of study by reason of economic power and
thereby prevents a more meritorious candidate from securing admission to
such course of study. The UGC Act provides that no college shall accept,
whether directly or indirectly, any payment otherwise than by way of
fees; or any donation of gift (whether in cash or kind), from, or in
relation to, any student in connection with his admission to, and
prosecution of, and course of study. According to the information
furnished by UGC, the State Governments have constituted Committee for
regulating admission and fee structure in respect of private and self

financed colleges located in their respective jurisdiction.

All India Council of Technical Education (AICTE) have also formulated
regulations for the purpose of charging of fee by technical institutions.
As per these regulations State Level Fee Committee have been constituted
by the concerned State Governments which will prescribe fee to be charged

by technical institutions and also monitor the implementation.

(c) and (d) UGC started the vocational programme at the under
graduate level during VIIIth Plan (1994-95), which has been redesigned in
2003-04 under a modified scheme of Career Orientation to Education/Career
Oriented Programme. During X Plan Period the Scheme has been renamed as
Career Oriented Courses with the objective to ensure that the graduates
who pass out after completing these courses, have knowledge, skills and
aptitude for gainful employment in wage sector in general and self
employment in particular so as to reduce the pressure on institutions of
higher learning for Master Degree. These courses run parallel to the

conventional B.A., B.Com and B.Sc. Degree. The UGC has given importance
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to Job Oriented Education System and has introduced and implemented
vocational education programme. All Colleges and Universities recognized
by the UGC under Section 2(f) and 12(B) of UGC Act, 1956 are eligible for

implementing the scheme of Career Oriented Courses.
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As per guidelines under the scheme of Career Oriented Courses, the
Universities should not charge any affiliation fee for the Career
Oriented Courses sanctioned by the UGC. Guidelines are silent regarding

the details of their fee structure.
Inclusive education for disabled children under RTE Act

2960. SHRIMATI BRINDA KARAT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Right to Education includes the right for inclusive

education for disabled children; and
(b) if so, the nodal Ministry which would implement this right?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) Yes Sir.

(b) The Right of Children to Free and Compulsory Education (RTE)
Act, 2009 is administered by the Ministry of Human Resource Development.
A child suffering from disability, as defined in clause (i) of section 2
of the Persons with Disabilities (Equal Opportunities, Protection and
Full Participation) Act, 1996, shall have the right to pursue free and
compulsory elementary education in accordance with the provisions of
Chapter V of that Act, which is administered by the Ministry of Social

Justice and Empowerment.
Sanskrit university and colleges

2961. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is taking any concrete measures to set up a
Sanskrit university in Himachal Pradesh and develop infrastructure in
Sanskrit colleges so as to improve the infrastructure at all Sanskrit

college and school levels;
(b) if so, the time by when it will be done; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) No Sir. There is no such proposal
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of this Ministry for setting up a Sanskrit University in Himachal
Pradesh. However, the Government has setup a Campus of Rashtirya Sanskrit
Sansthan. a Deemed University under this Ministry at Garli District,

Kangra at Himachal Pradesh.
Implementation of Right to Education Act

1t2962. SHRI KALRAJ MISHRA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the measures taken or proposed to be taken by Government for

uniform implementation of Right to Education Act in the country;

(b) the details of  the measures taken by  the Central

Government/State Governments in this regard; and

(c) whether it is a fact that there are large number of children
below 14 years of age in the country who have not been provided

education, so far, and the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Government has taken various
steps for implementation of the Right of Children to Free and Compulsory
Education (RTE) Act, 2009 , including notifying the (a) Right of Children
to Free and Compulsory Education Rules, 2010; (b) National Council for
Teacher Education (NCTE) as the academic au